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LOK SABHA
Monduay, Apnl 27, 1958/Vaisakka 17,
.- 1881 (Saka)

——

The Lok Sabha met at Eleven of the
Clock.

{Mg SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Border Raids

MY

Shri Assar:
[-Shri Radha Raman:

Shri Ram Krishan Gupta:
Shri Pangarkar:
Shri Rameshwar Tantia:
Pandit D. N Tiwary:
Shrimati Ila Palchoudhuri:
Shri § M. Banerjee:
Shri Tangamani:

Shri A. K. Gopalan:
Shri Ajit Singh Sarhadi:
Shri Sadhan Gupta:

Shri Raghunath Singh:
Shri Warior:

Shri D. C. Sharma:
.2“9’4 Dr. Ram Subhag Singh:
Shri Bibhnti Mishra:
Shri Anrobindo Ghosal:
Shri Vajpayee:

Shri U C. Patnaik:
Shri Padam Dev:
Shri Mohan Swarup:
Shri Hem Raj:
Shri Bimal Ghose:
Shri Hem Barua:
Shri N. R Munisamy:
Shri R. 8, Tewari:
Shri Koratkar:
Shri P. C. Borooah:
hri § A Mehdi:

‘Will the Prime Minister be pleased
to lay a statement on the Table of the
House showing:

(a) the details of border incidents
which have taken place since the

83(Aj) LSD

=R

13422

last statement was laid on the Table
by him on the 8th December, 1858;

(b) the extent of loss in life and
property suffered, and

(c) the steps taken by Government
in the matter?

The Deputy Minister of External
Affajirs (Shrimatl Lakshmi Menon):
(a) and (b) Two statements giving
details of incidents which took place
on the Indo-Pakistan border during
the period from the 8th December,
1958, to 20th Apnl, 1959, are laid on
the table of the House [See Appendix
VII annexure No 44]

(¢) Apart from the Government of
India and the State Governments tak-
ing necessary steps for the defence
of Indian territory and for protection
of the border people, the Government
of India have expressed their serious
concern to the Government of Pakis-
tan against the continued occurrence
of border incidents which are in clear
violation of letter and spirit of the
Jomnt Communique issued after the
Prime Minister’'s meeting of Septem-
ber, 1858. They have further request-
ed the Government of Pakistan to
1ssue immediate and effective instruc-
tions to the border authorities con-
cerned for the stoppage of aggressive
activities in the interests of maintain-
ing peaceful conditions on the border.

Shri Assar: May I know in how
many cases compensation from Pakis-
tan has been claimed and in how
many it has actually been paid by
Pakistan?

The Prime Minister and Minister of
External Affalrs (Shrl Jawaharlal
Nehru): All I can say is that the only
case 1n which compensation was paid
was in the Western border where
some of our people were shot down.
Of course, they did not call it com-
pensation But they did pay Rs. 1 lakh
to the victims, those who had suffered.
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Shri Assar: 1s there any proposal
to distribute fire-arms to the people
on the border region for theiwr self-
defence?

Shri Jawaharlal Nehru No, I do no:
think fire-arms are distributed indis~
criminately But they are distributed
to selected people or defence corps or
something like that It 1s considered
not an act of ensuring secunty but
possibly of endangering secunity by
an indiscriminate distribution of fire-
4arms

Shri 8 M Banerjee: From the state-
ment, 1t appears that there werc 229
incidents and 14 people have hcen
killed and 36 kidnapped May 1 know
from the hon Prime Minster how
many people have been taken back
by us from among those who were
kidnapped?

Shrimati Lakshm Menon The total
number of people kidnapped 1s 155,
out of which 8¢ have been released,
and 71 are now still in detention

Oral .'inswers

Shri 8§ M. Banerjee: What 15 the
condition 1n which these 74 or 71
people have been placed in Pakistan
and what steps have been taken by
the Government of India to get them
released?

Shrimati Lakshmi Menon  Every
step has been taken by our Deputy
High Commussioner in Dacca, and
steps are also taken by our High
Commussioner 1n Karach1 We have
repegtedly pointed out to the Pakis-
tan Government that 1t 1s a8 human
prablem and there 1s no veason why
these people should be kept in deten-
tion, just because they crossed the
border or have been involved m what
they call smuggling

Shri Hem Barua: May I know whe-
ther 1t 15 a fact that Tukergram,
which 1s 1llegally held by Pakistan, 3s
often used ay a theatre of operation
for some of these firings and border
incidents® If so, what steps have
Government taken so far either to
neutralise of recapture Tukergram 1n
order to avoid further border inci-
den*s®

APRIL 27, 1959
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Shri Jawaharial Nehru: I think 1
ve answered the question more than

two or three times I can add nothing

to my previous answer

Shri Tangamani. How many ofethese
% persons still 1n detention have been
Convicted, and for what terms?

Shrimati Lakshmi Menon I want
Notice

Shr1 Tangaman. Some of them have
Reen sentenced to long terms of im-
Misonment and they are being sub-
Jected to very severe treaiment inside

Jail

Shri Jawaharla: Nehru It 15 very
NFcult for ds o sgy e &) he
7j—or whatever the numbci 1s—are
ihnocent peopie who have been
Virongly taken away They may be
Smugglers, they may be all kinds of
People We sometimes capture smug-
Blers and punish them It 1s very
difficult for us to make any general
Statement about all As my hon col-
league said, we have laid stress on
thiy that whatever has to be done
hiq to be done quickly from a huma-
Mtarian point of view If proper ac-
tion 15 to be taken mn courts of law,
let them take it Let it be inquired
Ihto properly We cannot just say
that every man who 1s taken must
Necessarily be 1nnocent

Shri T K. Chaudhuri. May I draw
the attention of the hon Prime Minis-
ter to item 15 m the statement on
Iheidents 1n the West Bengal-East
Pakistan border, where it has been
Mentioned that Pakistan forces conti-
Dyed to fire from 6th March to 13th
March® But there was also one case
Of kidnapping That was mentioned
In  this House and was the subject
Matter of an adjournment motion As
f4r as I remember, our Deputy High

ommissioner who went ¢ Dacca
8ter thig incident, made a statement
that this particular man, Shrn Makhan

ndal, would be released Upto now
he has not been released Neither has
the Prime Mimster made a mention
Of that fact, nor is 1t indicated in the
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statement. Would he throw some
hight on that”

Shrimati Lakshmi Menon: He has
not been rejeased till now

Shri Jaipal Singh: In his previous
replies and ctatements, the Prime
Minister has ‘ndicated that the ques-
tion of the recapture of Tukergram
would involve a major operation Are
we to understand that so long as that
situation persists, the impasse conti-
nues”?

Shri Jawaharial Nehru Questions
like this can only be solved by diplo-
matic methods, not by major warlke
operations We are not looking for-
ward, and we do not propose, to take
a step which might be called a major
military operation

RBr Ram Subhag Singh The hon
Deputy Minister in her reply to the
first supplementary has said that a
communication has been addressed to
Pakistan to issue instructions to stop
border violations May I know whe-
ther this 1s the first communication
addressed to Pakistan or whether
similar communications were addres-
sed to them before? Also, how soon
1s the reply expected?

Shrimatl Lakshmi Menon: Every
time there 1s a firing, the local autho-
rities inform tneir counterparts on the
other <ide of the border to stop the
firrng They come to a cease-fire
agreement So many times cease-
fire agreements have been arrived at
between the border authorities Then
these matters are taken up again by
the Central Governments of each
State But I am very sorry that
these agreements are not respected

Shri Barman: As regards the recent
border incident in Cooch-Bihar 1n
West Benga' 1t appeared m the
newspapers tliat on the 20th of this
month the sub-divisional officer of
Dinhatta and the sub-divisiona] officer
of Kuregram in Pakistan were to
meet and decide upon the extent of
damages and also the compensation

Oral Answers VAISAKHA 7 1881 (SAKA)
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that would be paxd Have Govern-
ment any further knowledge about 1t?

Shrimati Lakshmi Menon: We have
no further knowledge about it

Pandit D. N. Tiwary: Even after all
this, the Pakistan Press has always
been coming out with statements that
1t 1s India which violates the borders
and causcs these border incident May
I know whether Pakistan has give any
figure of her losses to the Government
of India and whether that has been re
pudiated?

Shri Jawaharlal Nehru: There 1s no
Parliament 1n Pakisitan where ques-
tions can be put and answers obtain-
ed

Shri D C Sharma® Our attempts at
the High Coramissioners’ level have
not borne much fruit May I know
whether, 1n view of the fact that
Gen Ayub has made a long statement
that Pakistan wants to be friendly
with India, the Prime Minister wil
try to have negotiations at a higher
level than that of the High Com-
missioners”?

Mr Speaker: It 1s a suggestion

Shri Jawaharlal Nehru It 1s a sug
gestion which the hon  Member
makes We are always keeping va-
110u, aspects of these questions 1n
view

Shri Tyagi: Could the House have
an 1dea of the Defence arrangements
obtaining m the eastern front, parti-
cularly as to whether there 1s anv
border police on the lines of the one
which exists in the western front?

Shr1 Jawaharlal Nehru: Sorry, Sir,
I am unable to answer that question,
partly from lack of knowledge and
partly from prudence

Shri Assar: One more question, Sir
Mr. Speaker. I am not going to al

low 1 have already allowed a num-
ber of questions
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Cess on the Export of Ores

+
(Shri Subodh Hansda:
*2050. { Shri S. C. Samanta:
Shri R. C. Majhi.

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact.that Gov-
ernment 1s levyiig an extra cess on
the export of manganese and iron ore;

(b) 1f so, the reasons therefor;

(c)«since wher this extra cess has
been levied; and

(d) how much has been collected so
far up to date?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) No
There was a proposal to levy a cess
on the export: of manganese and iron
ores with a view to promote the wel-
fare of the labour employed in the
manganese and 1iron ore mines, but
1t has been Jecided to keep the pro-
jposal 1n abeyance till the foreign
market 1mpioves

(c) and ¢d* Dy not arise

Shri Subodh Hansda: May I know
whether there 1s any proposal to levy
any extra ces: on other ores that are
exported from India?

Shri Abid Ali: At present there 1s
no proposal

Shri S. C. Samanta: May I know
what other cesses are at present levied
on thcse manganese and 1ron ores
and whether a part of i1t goes to the
workers?

Shri Abid Ali: I do not think any
cess 1s imposed on these at presen'
for *his purpise.

Coal Mines Rescue Rules

Shri Subodh Hansda:
Shri T B. Viital Rao:

Will the Mnister of Labour and
Employment be pleased to state:

+
Shri S. C. Samanta:
*2051.

(a) whether the Coal Mines Rescue
Rules, 1939 have been revised;

APRIL 27, 1959
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(b)’ 1f so, whether a copy of the
reviced Rules will be laid on the
Table; and

(c) when the new Rules will be
enforced iIn Parasia and Singareni
coal-fields?

The Deputy Minister of Labowr
(Shri Abid AU)* (a) Not yet:

(b) Yes when they are ready
(c) As soon a: possible.

Shri S. C. Samanta: Is it not a {act
that by these revised rules the Presi-
dent of the Coal Mines Rescue Com-
mittee 1s going 10 be nominated by
the Chief Inspector of Mines?

Shri Abid Al* These rules have not
yet been finaliseu.

Shri Bose: May I know whether the
cess levied at present

[ ]
Mr Speaker: Cess 15 over now. and
we have gone to the next question.

Shri Bose: This question 1s also
based on cess That 1s why 1 ask
whether the resg coliected at the pre-
sent rate from: the co'lheries will cover
the 1nitial and recurring expenditure

Shri Abid Ali: At present 2 pice
are collected on account of cess in
respect of thai area It will now be
3 pice after these new rules start
operating.

Shri Tangamani: In view of the
various suggestions and recommenda-
tions made 1n the various enquines
and 1In view of the fact that these
rules were framed much earlier—n
1939-—may I know whether the Minis-
ter will give a deflnite date when the
new rules will be applied?

shri Abid Ali: I have said, ‘as early
as possible’. *

Shri S M. Banerjee: The hon. Minis-
ter said that the rules have not been
framed May I know whether these
rules aré being framed by the Labour
Ministry and, if so, whether a com-
mittee has been appointed for that
purpose and wh;ther that committee
have asked for ~ information or sug-
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gestions from the various trade
unions?

Shri Abid Ali: Yes, Sir. After pub-
lishing the draft rules in the Gacotte,
we consulted the State Governiaents
and other Ministries and also the or-~
ganisations of workers and employers.

Shri 8. C Samanta: At present the
cess for the Rescue Committee is col-
lected through the Railway Admims-
tratton, When there 13 much traffic
by road and by sea, may I know how
these cesses are proposed to be col-
lected?

Shri Abld All: This is also being
considered~—how to make the collec-
tion more properly All these difficul.
ties are taken into account.

Shrimati Renu Chakravartty: The
hon Minister hag rephed that the
rules will be enforced in Parasia and
Singarem: coalfields as soon &s possi-
ble. May I know exactly what 1s
standing 1n the way of the possibility
of enforcing these rules at an early
date?

Shri Abid Ali: I have submitteq al-
ready that these rules were published
and opmions were invited. In the
light of the criticisms received, the
rules were re-drafted, and now, the
final draft has been submitted to the
Law Mimsiry. As soon as the legal
formalities are gone through, they will
be put into force.

Uranium Mill in Bihar

*3052 Shri Ram Krishan Gaupta:
Will the Prime Minister be pleased to
state at what stage is the plan to set
up & uranium mill in Bihar?

The question of setting up a uranium
mill in Rihar is under active consi-
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Shri Ram Krishin Gupta: May 1
know whether a decision hag been
taken so far for the location of this
plan.?

Shrimati Lakshmi Menon: The de-
tails regarding the location of the
Plant etc, are still under mvestiga-
tion

Shri Ram Krishan Gupta: May I
know the approximate capacity of the
mill proposed to be set up?

Shrimati Lakshmi Menon: The plant
will be designed to process about 500
tons of uramwum ore per day with a
provision for expansion to about
1,000 tons per day.

Weavers Co-operatives in Bihar

*2058. Pandit D. N. Tiwary: Will
the Mimster of Commerce and In-
dustry be pleased to state:

(a) whether 1t 13 a fact that the
State Government of Bihar have ap-
proached Central Government for
additional funds to rexmburse the re-

bate claims to weavers' co-operative
societies;

(b) whether 1t 15 a fact that due to
a heavy production of handloom cloth
m the State through the cooperative
societies the State Governments is
unable to meet the rebate obligations
with the sum allotted for the purpose;
and

(c) the steps taken by Central Gov-
ernment to meet the situation?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The State Government had re-
ported that the amounts allotted for
rebate were insufficient and that there
was an accumulation of unpaid re-
bate claims.

(c) An amount of Rs. 28 lakhs was
sanctioned to the Bihar State Gov-
ernment to meet expenditure on
arrears rebate claims upto 31-3-1958.

Pandit D. N. Tiwary: What was the
demand of the Bihar Government for
meeting this?
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Shri Kanungo: Rs 40 lakhs; and
they have mentioned that they were
not sure of the admissibility of that
amount.

Pandit D N. Tiwary: May I know
whether the payment of Rs. 21 lakhs
less than the demand is considered
by Government sufficient to cover all
the rebates? What other steps do
Government propose to take in this
matter?

Shrl Kanungo: When the verified
claims are available they will get the
amounts admissible on account of ar-
rears up to 31-3-1958

Shri Ranga: Is 1t not a fact that
there 15 no particular quota fixed for
any of the States and that this rebate
1s hable to be paid as and when pro-
duction 1s carried up and comes to be
actually sold through the co-opera-
tive stores?

Shri Kanungo: The point 1s, the
State Governments have got to give
firm figures. In this particular case,
the firm figures have not been avail-
able so far.

Shri Shree Narayan Das: What was
the production at the time the allot-
ment was made for rebate and what
wassthe production when the rebates
were claimed?

Shri Kanungo: I have not got the
break-up of figures of production for
Bihar.

Collection of Arrears of Rent

%2054. Shri D. C. Sharma: Will the
Mnister of Rehabilitation and Mino-
ity Aflairg be pleased to state:

(a) the total amount of arrears of
rent due to the Government of India
from the occupants of evacuee pro-
perties and the Government built pro-
perties for rehabilitation purposes as
on the 1st January, 1959; and

(b) the amount of arrears of rent
oollected from the occupants upto the
31st of March, 1959 as a result of the
measures adopted recently?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Between rupees eight
to nine crores

(b) About rupees 25 lacs.

Shri D. C. Sharma: Taking in view
the gap between the arrears that are
due and the amount that has been col-
lected, may I know what steps the
Ministry 1s taking to step up the
wiping of these arrears?

Shri Mehr Chand Khanna: Lately 1
have 1ssued circulars to all my
regional Settlement Commissioners to
take action against the defaulters.
That 1s step No. 1. Secondly, I am
also stepping up the sale of my pro-
perties which are being held by a
very large section of the refugee
population who are disinclined to buy
them but who keep the arrears going
Thirdly, I have already introduced a
Bill in this Parhamenf, which 1s
coming for consideration soon, where
I am arming myself with more
powers for the realisation of arrears,

Shri D. C. Sharma: Have any cases
of grave hardship come to the notice
of the Minister so far as the realisa-
tion of these arrears is concerned, so
far as the collection of it is concern-
ed, and, if so, has he done anything
to mitigate these hardships?

Shri Mehr Chand Khanna: If a case
of grave hardship comes to my notice,
I am prepared to look at it with the
utmost sympathy and consideration
and even write off the arrears. But,
unfortunately, the biggest defaulter is
Delhi where I have to realise Rs. 3%
crores and which has got the best pos-
sible property and has appreciated
300 to 400 times.

Shri Jaganatha Rao: What steps
have been taken to realise the amount
of arrears of rent from the evacuee
properties in Delhi?

Shri Mehr Chand Khanna: The
same steps that are proposed to be
taken in the case of Government-built
property will equally apply to  the
evacuée property.
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Shri 8. M. Banerjee: May I know
whether 1t 1s a fact that at the time
‘when the displaced persons got these
houses 1t was said that ultimately
these houses will be adjusted against
their verified claims, and 1f so, in how
many cases houses have been perma
nently allotted to them against their
verified claims?

Shri Mehr Chand Khanna: When
these houses were allotted, they were
only on a rental basis Government
because of 1ts kindness framed rules
under which the displaced person who
had omgnally been allotted the house
can now become the owner of the
house by paymg certain dues and by
paying certain instalments

Shrimati Renu Chakravartty: Aris-
ing out of this answer, may I know
whether 1t 18 a fact that the valuation
of the houses has not been made on
no-profit-no-loss basis as a result of
which it has become umpossible for
the poorer sections of the refugees to
become the owners and take advant-
age of the new rules framed”

Shri Mehr Chand Khanna: Three
components go to determine the price
of a house land, development charges
and super-structure For the super-
structure, we are charging the cost
Price, and for development charges,
«cost price 13 charged. As far as land
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1s concerned, it 1s bemng rationalhised
But I can tell the hon Member that
where I have sold a house in Delh: at
Rs 10,000, 1t has been sold afterwards
at Rs 30,000 As regards poor people,
my Ministry has gone out of its way to
give them everv possible concession 1a
the matter of acquisition of property
But 1f they have not got the means
to pay 1 would advise them to re-
main as tenants where special protec-
tion has been given to them under
the law

Shri P G Deb: May I know whe-
ther monthly demand notices for rent
were sent to the occupants®

Sbri Mehr Chand Khanna I have
sent and 1 wi*h 10 increase the num-
ber of the notice, of demand, for I
have to realise my arrears to the ex-
tent of about Rs 8 crores for which
1 have got a rap on the knuckle from
the Public Accounts Commttee

Shri Ranga. Are we to understand
that the houses are not bemng allotted
to them on a no-profit-no loss basis
but on the other hand something more
15 being collecteq and so the hon
Minister would lhike to advise these
people to remamn as tenants only and
not become the owners?

Shri Mehar Chand Khanna: Under
the compensation scheme, 1t 1s up to
an allottee to become the owner Pre
viously we gave them certain conces-
siong of instalments which were ulti-
mately extended to eight years But
1if an allottee does not wish to become
the owner of the house, under the Act
he has been given two years special
protection and after that the normal
laws of the land will apply If a man
18 occupying a house m Delhi, al-
though under the normal laws he
may be evicted tomorrow, under the
compensation law he gets two years
special protection and after that the
normal laws are to apply

Shrimati Renu Chakravartty: Sir,
my question has not yet been ans-
wered I wanted to know

Mr, Speaker: They want to know
whether the valuation includes some
costs, some interest or other charges



13435 Oral Answers
so that the refugeeg or some of them
are not able to purchase Does that
stand in the way of their purchase?

Shri Mehr Chand Khanna: I have
already said that as far as super-struc-
ture is concerned, 1 charge the cost
price. As regards the development
charge, there also the cost price is
charged. I can give you an instance.
You will find that in Rajendranagar,
the land 1s Government's; it is free
land given to me. In Patel Nagar I
have acquired land. Should I give
land free to the displaced persons in
Rajendranagar and charge for it in
Patel Nagar? We have rationalised the
price of land and taken the price of
land 1nto consideration which may be
called the market rate, but it is actu-
ally much lower than the market
rate.

Displaced Persons Camps in Orissa

*2055. Shri Sanganna: Will the
Minister of Rehabilitation and Mino-~
rity Affairs be pleased to state:

(a) whether the camps of the dis-
placed persons 1n Orissa have been
wound up completely;

(b) if so, what arrangements have
been made for their permanent re-
settlement?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No, but 1t 1s expected
to be wound up soon, after the re-
habilitation of its existing inmates.

(b) Does not arise.

Shri Sanganna: How many families
have been housed in these camps?

Shri Mehr Chand Khanna: The total
number of families in the Charbatia
camp which was opened near about
Patna. . .

An Hon. Member: Cuttack.

Dr. Ram Subhag Singh: There is
one near Patna also.

Shri Mehr Chand Khanna: That is
Bettiah. This 1s near Cuttack. The
mumber of families—I am speaking
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from memory—was round about 1,100
or 1,200. I think the number of
families now remaining in that camp
1S about 200.

Shri Sanganna: May I know the
amount so far sanctioned for this camp:
under grants and loans?

Shrl Mehr Chand Khanna: There
Wwas no question of any loans for the
camps All my friends are given
various concessions 1ncluding cash,
clothes and medical attendance, free
education, cremation charges, shradhe
charges, etc If a mother gets into
the family way, we give her milk
and 1if a child 1s born in a famuly,
1t 1s also given milk. It comes to
roughly about Rs 7-8 crores for the
camps 1n the eastern region.

Shrimati Renu Chakravartty: For
the 900 families reported to have been
rehabilitated by the hon Minister 1
Presume that will be the figure if only
200 families remain i1n the camp—
May I know the amount of land given
to them and whether they have been
actually settled on the land” What
will be the amount of agricultural
loans, etc. paid to them?

Shri Mehr Chand Khanna: As far
as these families are concerned, most
of them have been taken to a place
cglled Bhushandpur where 1 have
réclaimed a very big area on the fore-
shores of the Chilka lake and every
family according to me has been
€ranted an economic holding and the
result has been that in spite of the
best efforts from certain quarters there
have been no desertions during the
lagt two years.

Shri Sanganna: May I know whe-
ther all these displaced persons will
be transferred to the Dandakaranya
scheme that is being implemented?

Shri Mehr Chand Khanna: I just
told the hon. Member that I have only
about 200 families on my hand. I
hope to rehabilitate them in Orissa,
Dandakaranya is also part of Orissa
and it is not very material to me
Whether I take them to Dandakaranya
or take them to Bhushandpur.
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Shrimati Renu Chakravarity: Will
the hon. Minister lay on the Table
of the House any proof that he has
of any interested quarters trying to
get the Charbatia camp refugees to
desert?

Mr. Speaker: Very
question,

Shrimati Renu Chakravartty: I
want to put a specific question because
this type of charge had been made by
the hon. Minister and it is time that
he says something and produces some-
thing specific and exact. Will he,
therefore, lay on the Table of the
House proof to show who and on what
occasion has led these Charbatia camp
refugees to desert?

Shri Mehr Chand Khanna: The hon.
Member was the farthest from my
mind. I have never made any refer-
ence to her. As far as Bettiah and
Charbatia are concerned, there have,
unfortunately, been even firings and
lathi-charges and there have been lots
of troubles during the last two or
three years...... (Interruptions).

good. Next

Mr. Speaker: Order, order. The hon.
Member 1s one of 400 millions of
people in this country. The hon.
Minister says that there have been
such nstances Does she stand a
guarantee for all the rest of the
people?  (Interruption).

Shrimati Renu Chakravartty: I am
not prepared to stand a guarantee to
anyone. I just want that when he
makes charges, he should substantiate
them. ... (Interruptions).

Mr. Speaker: It is not against the
hon. Member. Next question.

Dandakaranya Scheme

+
2057, lﬁ Ram Krishan Gupta:
Will the Minister of Rehabilitation
:t:‘tle:m, Afiairs be pleased to

(a) whether it is a fact that reclama-
tion and rebabilitation work under
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Dandakaranya scheme is not progres-
sing according to schedule; and

(b) if so, the reasons therefor?

The Minister of Rehabilitation and
Minority AfNfairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) The main reasons are:—

(1) Difficulty m recruiting suit-
able experienced personnel;

(2) Delay in the procurement of
necessary reclamation and
earth moving machinery;

(3) Delay in the selection and
taking over of suitable sites
for reclamation and construc-
tion of villages, in consulia-
tion with States concerned.

Shri Ram Krishan Gupta: May I
know the number of families rghabili-
tated so far?

Shri Mehr Chand Khanna: I have
taken only =about 300 families to
Dandakaranya so far.

Shrl Ram Krishan Gupta: May I
know the nature of steps taken or pro-
posed to be taken to expedite the work
of rehabilitation”

Shri Mehr Chand Khanna: I am
domg my level best to procure the
reclamation machinery and all that I
had some difficulty about the staff,
unfortunately. I have been able to
recruit a very good officer from
Bengal who is my engineering mem-
ber. I have also been able to get
Major Sandhu, who has set up the
famous Nami Tarai farm and he will
be in charge of my agricultural opera-
tions. I am hoping that this scheme
will gain certain mmount of some
momentum, now that I have been able
to co-ordinate the work of Danda-
karanya.

Shri Jaganatha Rao: May I know
when the first camp in Koraput Dis-
trict of Dandakaranys will be ready
for taking refugees?

Shri Mehr Chand Khanna: I can
assure the hon. Member, whether he
comes from Orissa or Madhya Pradesh,
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that as far as this Ministry 1s con-
cerned, we will look upon them with
thhe same amount of consideration

Shri Jaganatha Rao: ] wanted to
know when 1t will be ready, I was
not drawing any dsstinction

Shri Melhr Chand Khanna® My
difficulty has been to get lands from
the State Governments We got some
lands Unfortunately, they turned out
for me, and fortunately for the State
Governments, very valuable sal
forests So we had to give up those
lands Now we are trying to get
lands where the forest is not so valu-
able and the land can be reclaimed
Both the State Governments of Orissa
and Madhya Pradesh are giving me
every possible co-operation and help

Shri Hem Barua: May I know whe-
ther 1t 1s a fact that addressing the
first meeting of the Dandakaranya
Development Authority the Minster
stated that the development work
there would be put on an emergency
basis, if so, what steps Government
have taken so far to fulfil this objcc-
tive of emergency work?

Shri Mehr Chand Khanna I can
only work with my tools, and unfortu-
nately for me, Sir, there 1s a tremen-
dous amount of disinclination on the
part of experienced and trained
officers Either the State Govern-
ments are not prepared to release
them, or if a man 1s working in Delh:
we can hardly expect him to leave
this beautiful capital and go to Danda-
karanya That has been my misfor-
tune mostly

Shri Jaipal Singh. Since the hon
Minister gave us a picture of the
rehabilitation problem 1in Danda-
karanya, may we know whether there
has been any change vis-a-vis the
question of taking more and more of
the tribal people who have been dis-
placed not only there locally but who
have been displaced elsewhere by
these various projects like D.VC,
Smdri and the like?

8hri Mehr Chand Khanna: None,
Sir, And, I can assure the hon Mem-
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ber that as long as I occupy this charr,
it will be my endeavour and honest
duty not only to safeguard the
interests of the tribals but to advance
them

Shri Tangamani: May I know whe-
ther the Mmistry has placed orders
with the Defence Ministry about the
purchase of crawlers, if so, for what
value and when 1t will be delivered?

Shri Mehr Chand Khapna: I am
grateful to the Defence Minister for
coming to my rescue I am also grate-
ful to the Prime Mmister because he
also came to my help I have placed
an order with the Defence Ministry
They are giving 1t a high prornty,
and I believe the value of the order
1s worth about Rs 1 crore—I am talk-
g from memory

Shri Hem Barua. In view of the
fact that the hon Minister has put
the responsibility on tools for the
slackening of the work there, may I
know whether the hon Minister
accepts the proverb “a bad workman
quarrels with his tools”?

Mr Speaker: Next question

Shri Mehr Chand Khanna* Sir, let
me answer that question I accept
full responsibility for any act of omis-
sion or commission with regard to
Dandakaranya, but 1 was only trying
to explain my difficulties 1n recruit-
ing good personnel for a job which
requires very experienced handling

Employees’ State Insurance

*2058 Shri K. N. Pandey: Will the
Minister of Labour and Employment
be pleased to state

(a) whether 1t 1s a fact that the
employers of certain factories having
realised the contribution from the
employees under the Employees’
State Insurance Act, 1048 do not
deposit the same with the Emplovees®
State Insurance Corpowesdic, ;

(b) whether 1t i1s also a 1uct that
due to failure of such employers to
deposit the money with the Corpora-
tion, the employees are deprived of
the benefits under the above Act;
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(c) the total amount due under the
said Act which is still lying with the
employers; and

(d) the x'ictxon taken by Govern-
ment in the matter?

The Deputy Minister of Labour
(Shri Abigq Ali): (a) Yes.

(b) No

(c) Rs 16,08,132 on the 31st Decem-
ber, 1958,

(d) Legal action has been taken on
or before 31st December 1958 for the
rcecovery of an amount of Rs 12,75,614

Shri K. N. Pandey: After the wor-
kers give their contribution may I
k¥now whether the Ministry will see
that they get the benefit of the
scheme?

Shri Abid Ali: Formerly such diffi-
culties were brought to our notice,
but now orders have been passed that
workers should not suffer because of
non-submission of returns or cards by
the employers and that those from
whom contribution has been recover-
ed should get the benefit.

Shrl Bose: The hon. Deputy Minis-
ter stated the other day that there
were some employers who were de-
faulters in the matter of provident
fund, May I know whether those
very employers are also defaulters in
this case; if so, what action has been
taken against them?

Shri Abid Ali: Sir, notice will be
necessary for me to compare the lists.
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Shri Tangamani: May I know who
are the defaulters, from where they
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are drawn, which is the main de-
faulting industry and when the Gov-
ernment propose to impose the in-
creased rate as per the statute?

Shri Abid Ali: I have given the
figures. There are several establish-
ments which have not paid the
amount, and action has been taken
with regard to them. What was the
latter part of the question®

Shri Tangamani: I want to know
when the statutory rate i1s going to be
imposed.

Shri Abid All: The Committee has
already decided, I informed the House
sometime back, that after covering all
the familhies if expenses can be met
from the current contributions, the
levy should not be increased. It will
be increased when necessary.

Shri 8. M. Banerjee: May I know
what is the delay in the establishment
of hospitals by the Corporation when
it has so much money at its disposal?

Shri Abld All: At some places con-
struction has already started; at other
places lands have been acquired and
plans are being made There i1s no
particular delay. Rs. 16 crores have
now been earmarked for the construc-
tion of hospitals for workers.

Shri 8. M. Banerjee: May I know
whether there was g scheme to con-
struct a hospital in Kanpur; if so,
whether land has been acquired and
when the construction work is likely
to start?

8hri Abid Ali: As soon as the plans
are made ready.

Shrl Ram Krishan Gupta: May 1
know whether there is any proposal to
amend this Act so that effective and
strong action may be taken against
the defaulters?

Shrl Abida All: The present Act
empowers us 1o take necessary action,
and action has been teken in some
cases and in respect of others action
is being taken,
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Mr. Speaker: Order, order. The
hon, Member is making a speech.

Shri K. N. Pandey: The hon. Minis-
ter has just said that Rs. 18 lakhs are
still 1ying with the employers and
they bave not deposited that amount
with the Corporation. He said that
it is only the union which should
complain as to who are the pergons
who have not got the benefit.
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May 1 know whether 1t 1s the responsi-
bility of the unions only to submit
such complaints or whether the Minis-
ter also will depute some officers who
will go into the matter, because some
of the factories have not deposited
the money at all, covering all the
employees there?

Shri Abld Ali: 1 have already
assured the House that 1t 1s immaterial
whether they have deposited the
monevy or not The workers from
whom contributions are recovered are
entitled to the benefit, and 1n case
anybody has not received, either the
worke: himself or the union can write
to us Action will be taken and they
will certainly be receiving the benefit
to which they are entitled

Import of Photographic Materials

+2059. Shri M. Khuda Bukhsh: will
the Mimister of Commerce and Indus-
try be pleased to state

(a) whether 1t 1s a fact that the
Government of India have entered
into an agreement with the Govern-
ment of East Germany for the 1mport
of photographic materals through the
factorics of Messrs Vebphoto, Deko
and Agfa,

(b) if so, the details of the agree-
ment and the value of these goods to
be imported per annum,

(¢) whether the State Trading Cor-
poiation 1in pursuance of the above
agreement have appointed (1) Messrs
Central Camera Co, (1) Messrs Agfa
India Ltd, and (i) Messrs Choks1
Bio~ {o import various items of these
goods® from East Germany, and

(d) if so, the value of goods to be
imported by each firm and the critena
employed 1n their selection?®

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir Photo-
graphics 13 one of the 1tems of imports
from German Democratic Republic
under the agreement
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(b) Copies of the agreement were
laid on the Table of the House on the
11th December, 1958

(c) and (d) The State Trading
Corporation organises the imports of
the photographic materials through its
business associates, who are appointed
on the basis of their previous experi-
ence 1n handling the materials import-
ed from the country in question
These associates act as stockists only
and sell at the prices prescribed by
the State Trading Corporation and to
the allottees nominated in consulta-
tion with the Chief Controller of
Imports and Exports

Shri M. Khuda Bukhsh: May I know
1if the established photographic trade
or the Chambers of Commerce were
consulted before this agreement wag
concluded”

Shri Kanungo: No, Sir
necessary

It 18 not

Shri M. Kbuda Bukhsh: May I
know 1if the prices at which the mate-
rials had been purchased were the
lowest obtaining 1n the world, quality
for quality and size for size?

Shri Kanungo: These are special
imports under special terms from a
special country, that is, the German
Democratic Republic Therefore,
taking into consideration all factors,
we think that the prices are reason-
able

Shri M. Khuda Bukhsh. Mav T know
whether the Government have recelv-
ed any complaint about the quality
of these matenals?

Shri Kanungo: We have not receiv-
ed any complaint about the quality
of the materials of German ongin

Shri Dasappa: May I know what
percentage of the country’s require-
ments 1s routed through these three
firms®

Shri Kanungo: There are not three
firms 1 was mentioning about the
imports from East Germany As far
as the quantity is concerned, I would
say that roughly, up to September,
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1958, the goods imported from that
source were of the value of about
Rs 5 lakhs and from other sources
Rs 19 lakhs odd In the next period
up to March, 1959, the quantity from
other open sources was worth Rs 18
lakhs and from special agreement
areas Rs 24 lakhs because there was
consistent shortage of these materals

Shri Ansar Harvani: May I know
whether the State Trading Corpora-
tion asked for any tenders or apphca-
tions before the appointment of the
stockists was made?®

Shri Kanungo: No, Sir It 1s only
that the stockists are chosen from
those people who have had traditional
contacts with those countres

Shri M. Khuda Bukhsh: May I know
for how long have they been selling
in their own home markets and what
is the reputation they enjoy in their
home markets”?

Shri Kanungo: As I have explained
not only do they have their reputa-
tion 1n their home country but all
over the world

Shri M. Khuda Bukhsh: There are
fwo other brands

Shri Kanungo: There are new
sources Those sources were not
known before in India, and becauwe
they were special agreements we 1m-
ported from those countries
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Shri M Khuda Bukhsh: May I know
the reason why all these three firms
which have been chosen by the State

Trading Corporation have thewr head
office 1n Bombay”

Shri Kanunge Only two of the
firms act as the business associates of
the State Trading Coiporation One
of the three mentioned by the hon
Membcr 15 not known to us The
reason 15 that they had previous con-
tacts with Germany

Shri M Khuda Bukhsh May I know
if the Government are satisfied that
the firms chosen by the State Trading
Corporation have an effective network
for the distribution of the goods?

Shri Kanungo The distribution 1s
controlled As I have said in the main
answer they have not the option of
distribution They have to deliver the
goods to the allottees decided by the
Chief Controller
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Shyi Hem Barua: May 1 know
whether the Prime Minister of Kash-
mir who was invited to wisit the
Soviet Union on a State visit would
be at liberty to negotiate loans and
financial aids for the State?

Shri Jawaharial Nehrn: No such
question arises. I do not understand
It is a very normal thing. When Mr
Khruschev and Mr Bulganin came
here and went to Kashmir, it was
then—three or four years ago, I for-
get exactly when it was—that they
invited the Sadar-1-Riyasat and the
Prime Minster of Jammu and Kash-
mur to visit them as their guests This
matter has been pending since then
and occasional enquiries have been
made again and again about it

So far as the Sadar-i-Riyasat 15
concerned, it was ultimately decided
that he should go. Long before this
present delegation they fixed up the
date and he has gone. When the pre-
sent Soviet delegation went to Kash-
mir, they reminded the Prime Minis-
ter of this again, and he said he would
like to go there, No date has been
fixed. We do not know whether he
will be able to go. All that he said
is that he would like to go

All Weather Road connecting West
Pakistan with _Gllglt
+

fShri Wodeyar:
*2061. 3 Shrimati Tla Palchoudhuri:

Will the Prime Minister he pleas;d
to state:

(a) whether 1t 1s a fact that work
has started on the construction of an
all weather road linking West Pakis-
tan with Gilgit; and

(b) whether this road wall increase
tension on the border area?
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The Deputy Minister of External ot wurgeorer Age - A

Afiairs (Shrimati Lakshmi Menon): o

a) A report to this effect has 5% YHATY €4 fiwew ¥ gq & Al 4R

appeared in the Pakistan Press. I asfra qrr i ¢

(b) An all-weather road to Gilgit
will, by improving communication
faciities between Pakistan and Gilgit
area of Pakistan-occupied Kashmir,
increase Pakistan's striking power in
Jammu and Kashmir and in that way
increase tension i the area

Shri Wodeyar: Does the making of
‘this road go in any way against the
‘terms of the cease-fire agreement?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 do not follow the question

Mr., Speaker: Does the making of
this_road conflict with the terms of
agreement entered into in regard to
the cease-fire line?

Shri Jawaharlal Nehru: It conflicts
in the sense—the basic fact—that
Pakistanis are there; they should not
be there.
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Shrimati Renu Chakravarity: May
I know if it has been brought to the
notice of the hon. Prime Minister—
the great prominence given in the
U.S. Press regarding the building up
of this road to Gilgit—and whether
this road has been constructed large-
1y out of the funds, material resources
and technical know-how given to
West Pakistan through military aid
under U.S.-Pak Pact?

Shri Jawaharial Nehru: I do not
know, Sir, how far that particular
financial help given by the U.S. has
been utilised for this particular pur-
pose.

Shrimati Renu Chakravartty: It has
had great prominence, this bulding
up of this road.

Shri Jawaharial Nehru: May be.

Shri Tyagi: Does this road pass
through our territory in occupation by
Pakistan and if so, how many miles
has it passed into that territory?

Shri Jawaharial Nehru: Gilait itself
is that type of territory.

Shri Tyagi: The territory which was
Kashmir. . . .

Mr. Speaker: The hon. Prime Minis-

ter has said the whole of Gilgit 1tself
is that type of territory.

Violation of Air Space in N.EF.A.
+
Shri P. G. Deb:
“2063 Shri P. C. Boroeah:
* 9 Shri Liladhar Kotoki:
| Shri 8. A. Mehdai:

Whil the Prime Minister be pleased
to state:

(a) the number of aircrafts which
vidlated the air space m N.EF.A. and
Naga Hills Tuensang area during the
last year; and

(b) the action in the matfer?
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The Puu;.mutuv Secretary to the
Minister of External Affairs (Shri
J. N. Hasarlka): (a) There were nine
violations of air space by unidentified
aircraft on the NEF.A. border during
1958 No wviolation was reported in
the Naga Hills Tuensang Arca during
the same period

(b) As the aircraft could not be
identified, no action could be taken

Shri P. G. Deb: May I know whe-
ther the aerodromes in NEFA areas
have radar equipment?

Shri J. N. Hararika: We have air-
craft 1dentification charts issued to
various outposts to identify flving air-
craft I do not think they have any
radar equipment

Shri P. C Borooah: May I know if
Government propose to set up any
agency to counteract the ar space
violations in these extreme eastern
borders of our country, which have a
good deal of military impcrtance?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 do not understand that
question He has enquired whether
we are putting up any special agency
1 just do not understand it It 1s part
of the defence authorities’ work to
look after this We are not going to
create any new Ministry for this pur-
pose

Shri Liladhar Kotoki: Hon Parha-
mentary Secretary has stated that
these aircraft could not be identified
May I know whether any step has
been taken to equip those air bases
with radar detectors, so that we can
identify the aircraft that violate our
air space in these areas?

Shri Jawaharlal Nehru: Every
effort 1s taken to identify it, but when
we deal with awrcraft which may be
fiy:ng at 50,000 or 60,000 feet above
sea level, 1.e., double the height of
Everest, it is not easy to identify,
unless you yourself fly up more or
less to that level and have a look at
it. It is not easy to get there in time
One can guess from various circum-
stantia) evidence, which is scmetimes
£00d, sometimes not so good.

83(Al) LSD-—2
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Shri Hem Barua: In view of the
fact that NEFA is a strategic spear-
head, may 1 know whether the air-
craft which violate our air space belong
to any foreign country, whether any
information 1s obtainable on that
account?

Shri Jawaharlal Nehru: It 15 a very
odd question. If the aircraft belongs
to our country, it 1s not a violation
and the question does not arise. But
I did answer a question sometime ago
that some of these charges made in
the newspapers referred to were due
to a misunderstanding also, that 18 1n
the sense that Sowviet airline flying
from India to the Soviet Union passes
more or less over that area and at
first information came that some un-
1dentified arrcraft has fiown In some
cases 1t may well be that our awrcraft
was not recognised, but a number of
cases still remain, which we could not
account for

Shri Hem Barua: There was an
mncident hke that, when a journahst
chartered an aircraft and wanted to
violate the air space

Mr  Speaker Specific
have been put upon 1t

Shri P. G. Deb: May I know whe-
ther instructions are given to our mili-
tary to fire at sight such foreign planes
and to ground them?

Shri Jawabharlal Nehru: To fire at
sight? Instructions are given not to
do so

Shri Hem Barua: Are nstructions
1ssued to signal warning and to make
them land”

Shri Jawaharial Nehru: Yes

Mr. Speaker: All that was refarred
to by the Defence Minister (Inter-
ruptions)

Sbri Hem Barua: I just want that
warning must be signalled to them
and if necessary they must be asked
to land

Mr. Speaker: All that was said by
the hon Defence Minister.

questions
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Nedernimution of Colion Textiles and
Jute Mifils

+
Shri 8. M. Banerjee:
e Shri Panigrald:

Will the Minister. of Commerce and
Industry be pleased to state:

(o) whether a new scheme has been
approved by the National Industrial
Development Corporution for speeding
ap the pace of modernisation and
rehabilitation of Cotton Textiles and
Jute Mills in the country;

(b) it so, what are the broad fea-
_turea of the Scheime; and

(¢) the number of Mills likely to be
benefited by this Scheme?

The Minister of Industry (Shri
Maoubhat Shah): A statement is laid
on the Table of the House.

STATRMENT

(a) und (b). The Board of Directors
of the National Industrial Development
Corporation have approved, in princi-
ple, a scheme of short term financial
assistance to the Jute and Cotton Tex-
tile Industry for helping their moderni-
sxtion and rehabilitation. The broad
features of the new scheme us
envisaged at present are contained in
the press communique dated 18th
April, 1959, & copy of which is laid on
the Table. [See Appendix VII, an-
nexure No. 45.]

(c) The scheme would be open to
all mill companies incorported under
the Companies Act, but it is not possi-
ble to state at this stage how many
mill companies would like to avail
themselves of the scheme.

Shrl S. M. Banerjee: In the Press
communique it is said:

“Any cotton taxtile or jute min
intending to install new machinery
manufactured in India will deposit
25 per cent of the total amount of
the cost of machinery with the
NIDC which will make the mach-
inery available to the mills. The

APRIL 27, 1000
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balance of 78 per cent. will be pay-
able in five equal annual ingtal-
ments.”,
May I know the number of mills
which have applied to the NIDC for
such help and what help has besa
gven?

Shri 8. M, Banerjee: In the state-
ment, it is also said:

“The NIDC has already been
granting loans for installation of
new machinery for modernisation
and rehabilitation. These loans
are repayable in fifteen annual
instalments. Loans totalling over
Rs. 74 crores have so far been
sanctioned to different cotton and
jute mills for modernisation and
rehabilitation.”

May I know which are the jute and
textile mills which have been granted
these loans and whether loans were
slso given to mills which are closed”

8hri Manubhai Shah: There are
several mills; If I read the names, it
will be & long list About 20 jute
mills and 14 cotton textile mills have
been approved loans of about Rs, 74
crores. So far 11 jute mills and 5
cotton textile mills have drawn about
Rs. 3% crores. This modernisation
enables various closed mills to restart
and in some cases, it has also prevent-
ed the closure. Recently a jute mill
in Kanpur is being assisted by the
NIDC on certain conditions so as to-
prevent closure.

Shri 8. M. Banerjee: Out of the 7}
crores, may I know how much is
allotted for textile mills and out of
the Rs, 3¢ crores drawn how much
has been drawn by the cotton textile:
milis?

Shri Manubhai Shah: 20 jute mills
have been sanctioned Rs, 4} crores
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and 14 cotton mills have been sanc-
tioned Rs. 3 crores. In il Rs. 7}
crores bave been sanctioned of which
11 jute mills have drawn Rs. 2,24,00,000

amount in advance this concession
will be further relaxed just to help
them for modernisation.

Shri Manubhai Shah: If they are
not prepared to give 25 per cent I
hope they do not deserve great help
from the country because the mill-
owners must find some part of the
money for rehabilitation.

Shri Ranga: Is this money granted
& a loan or as an aid?

Shri Manubhai Shah: Loan No aid.

WRITTEN ANSWERS TO
QUESTIONS

Import of Art-Silk Yarn

*2056. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it 1s a fact that art-
silk industry is experiencing difficulty
in getting supply of art-silk yarn;

(b) if so, what steps are being
taken to get supply of the art-silk
yarn regularly; and

(c) whether it is a fact that the
scheme to import silk rayon yarn
againgt export of rayon goods has
npt been successful to ensure art-silk
yarn supply?

The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement
i 1aid on the table of the House.

STATEMENT

The total requirements of art silk
Yamn is estimpted at 108 million Ibs.
Per annum. Ay against this demand
e amailgbility of indigenous vistose
and acetate rayon yarn was of the
order of 33598 million 1bs. during

1958. About 37 dullion lbs. of indi
genous staple fibre yarn was also
available during the year. This was
supplemented by the import of about
34°3 million 1bs. of yarn, thus raising
the total availability to 105 million
lbs. Thus the shortfall was only of
the order of some 3 million lbs. A
scheme to ensure equitable distribu-
tion of indigenous art silk yarn was
therefore, adopted.

(¢) No, Sir.

Assam Railways and Trading
Company

*2062. Shri T. B, Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it 1s a fact that the
Regional Labour Commissioner (Cen-
tral), Calcutta has conducted concilia-
tion proceedings for negotiating a
settlement between the management
of Assam Railways and Trading Com-
pany and Assam Coal Mine Workers'
Union regarding wage rates to be
peid to different categories of war-
kers as per award of the Labour Ap-
pellate Tribunal three months ago;

(b) if so, what is the result; and

(¢) what action Government pro-
pose to take in thigs connection?

The Deputy Minister of Labour
(Shri Abid AN): (a) Nou. NcfRally
conciliation proceedings are not held,
during the operation of an award, in
respect of matters covered by it.

(b) and (c). Do not arise.

Firing on U.N. Observer Team by
Pakistan in Kashmir

Shrimati Na Palchoudhari:
Shri 8. M. Banerfee:
Shri Panigrahi:
*2085.9 Shri P, C. Borooah:
Shri Llladhar Kotoki:
| Shri P. G. Deb:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that United
Nations Observer Team investigating
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a ‘local incident mear Sudhpurs, a
Xashmir village on Indian side in
Tootwal sector on cease-fire line, was
fired upon by Pakistani troops with
light machine guns a few days ago;

(b) if so, the full details of the
incident; and

{c) the steps taken or proposed to
be taken by the Government of India
in regard thereto?

The Deputy Minister of External
Affairs (Shrimatli Lakshmi Menon):
(a) and (b), On March 25, 1939 at
11.00 hours, U.N. military observers
were moving forward towards the
cease-fire line and the pre-arranged
rendezvous for a joint investigation
of complaints in the Sudhpura village.
They were displaying in full view the
U.N. white flag. Suddenly L M.G. fire
came from the Pakistan side ‘of the
cease-fire line, directed in the area
where they were walking. The mili-
tary observers were forced to take
cover.

(c) The military observers them-
selves lodged a complaint with the
U.N. Chief Military Observer who has
closed the case with an award of
Violation against Pakistan,

Rare Earth Plant, Alwaye

Shri Maniyangadan:
Shri Kuttikrishnan Nair:
Shri Nallakoya:

Shri S, M. Banerjee:
Shri Tangamani:

Shri V. P. Nayar:

*2088.

Will the Prime Minister be pleased
to state:

(a) whether the Rare Earth Plant
at Alwaye in Kerala State has been
closed down by the Management since
3rd April, 1959;

(b) it so, what are the reasons for
the closure; and

(c) what steps Government have
taken to reopen the factory?

APRIL 27, 1950
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The Deputy Minister of External
Affairs (Shrimati Lakshmi Menen):
(a) Yes.

(b) and (c). A statement giving the
required information is laid on the .
Table of the House. [See Appendix
VII, annexure No. 46].

Employment Bureau at Delhi
University

Shri Ram Krishan Gupta:
s30¢7.J Shrl D. C. Sharma:

Shri Pangarkar:

Shrimati Ha Paichondhuri:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 386 on the 29th November, 1858
and state:

(a) whether an employment bureau
at Delhi University has since been
started;

(b) if so, the main functions there-
of; and

(c) the nature and quantum of as-

. sistance if any which Government

would give to the bureau?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) These Bureaux will be part ef
the employment service and provide
an agency through which employment
counselling can be given o university
students and make available to them
all literature and information relat-
ing to careers, employment opportu-
nities, competitive examinations etc.

(c) The estimated expenditure
during 1959-60 will come to Rs, 10,500
which will be entirely borne by the
Central Government.

Kashmir

+2068. Shri D. C. Sharma: Will thé
Prime Minister be pleased to state:

(a) whether it is a fact that Pakis-
tan has asked its representative in
the United Nations to draw the at-
tention of the Security Council to the
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situation in Kashmir “created by the
death of an under-trial prisoner”; and

(b) it so, India's reaction to this
move?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). A copy of the letter {from
the Acting Permanent Representa~
tive of Pakistan addressed to the
President of the Security Council and
a copy of our reply to it, are laid on
the Table of the House. [See Ap-
pendix VII, annexure No, 47].
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Non-Indian News Agencies

o {1 A

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether 1t 15 a fact that the
Government of India are reconsider-
ing their earlier decision that non-
Indian News Agencies could not
directly supply news to Indian news-
papers; and

(b) if so, the reasons therefor?

The Minister of Information and
Broadoasting (Dr, Keskar): (a) and
(b). The whole question 15  being
re-examined with a view to ensuring
satisfactory arrangements for the
reception of foreign news from all
available sources.

In view of the importance of the
question, I am laying a statement on
the Table of the House, which ex-
plains the position. [See Appendix
VII, annexure No. 48].

Press Council

Shri Ram Krishan Gupta:
Shri D, ©. Sharma:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No, 1004 on the 16th December,
1958 and state the progress since made
in the direction of setting up the
Press Council?

The Minister of Information and
Broadcasting (Dr. Keskar): There is
no change in the position as stated ou
16th December 1958
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All-India Footwear Institute, Agra
+2073. Shri Wodeyar: Will the M-

nister of Commerce and Industry be

pleased to state:

(a) whether it is a fact that an All-
India footwear institute is to be
established in Agra;

(b) if so, what is the estimated ex-
penditure of the institute; and

(c) whether it will be managed by
a German shoe expert loaned by the
Ford Foundation?

The Minister of Industry (Shri
Manubhai Shah): A statement is laid
on the Table of the House.

¢  STATEMENT

(a) A Central Footwear Training
Centre is proposed to be established
at Agra shortly.

(d) Buildings Rs. 2 lakhs or so.

Machinery & Equipment Rs. 2'15
lakhs (approximately).

Recurring Expenditure Rs. 1,76,000
per annum.

(c) In the initial stages the Centre
will have a few foreign experts along
with Indian experts, but so far no-
body has been recruited from abroad
for this Centre.

Protection to Industries

3534. Sbri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
&y be pleased to state:

{(a) whether it is a fact that Gov-
emmment have decided to extend pro-

AFPRIL 27, 1959

Written Answers 13464

tection to some more¢ industries during
1959; and

(b) it so, the names of such indus-
tries?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
(a) and (b). The question of granting
protection to industries which are not
wlready protected or extending the
period of protection to those that may
already be protected can be considered
only on receiving recommendations to
that effect from the Tarif Commis-
sion. It is not therefore possible at
this stage to state whether any in-
dustry will be extended protection
during 1959.

Mtk Zaduetery

3535. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that India

1g self-sufficient in match manufac-
; and

(b) if so, what steps Government

Bropose to take to export matches?

The Minister of Commerce and In-
Qustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) A statement is laid on the
Table. [See Appendix VII, annexure
o. 49].

Food Output in Punjad

3536. Shri Ram Krishan Gupta: Will
the Mimster of Planning be pleased
%o refer tn the reply given to Unstar-
Ted Question No. 1710 on the 26th
March, 1058 and state the approxi-
Mate total quantity of foodgrains ex-
Pected to be increased as a result of
Projects which have been approved
by the Planning Commission to in-
Crease the food output in Punjab State
Quring the Second Five Year Plun
Period?

The Deputy Minister of Plamning
(Bhri 8. N. Mishra): The additional
Production of foodgrains expected
f’bmth.projectlapmvedby the
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L)

Planning Commission in the Punjab
State during the Becond Five Year
Plan is 14:40 lakh tons, This figure
was arrived at, after detailed discus-
sions with the erstwhile Punjab and
PEPSU State Governments in Sep-
tember-October, 1956. The break-up
under Sub-heads is as below:—

Sub-head Foodcm
ub- ns
Production
T a
tons)
1. Major Irngation . . 599
2. Minor Irrigation, . 1:33
3. Improved seeds . . . 201
4. Manures & Fertilizers 2:33
s. Land Reclamation lnd Dc—
velopment . 1°39
6. Improved Acncultuul
Prastices . . 1+65
ToraL 14° 40

Radio Listeners

3537, Shri Ram Krishan Gupta: Wil
the Minister of Information and
Broadeasting be pleased to state the
total number of radio listeners in
1958 (State-wise)?

The Minister of Information and
Broadeasting (Dr. Xeskar): The num-
ber of licences for various types of
broadcast receivers in force on 3lst
December, 1958 Postal Circle-wise is
indicated in the statement laid on
the Table. [See Appendix VII, an-
nexure No, 50]. Such figures are not
maintained State-wise.

No statistics can be maintained
about the number of radio listeners.
It is clear that in respect of commu-
nity receivers and commercial re-
ceivers, the nuymber of listenerg per
set is quite large. The total number
of radio listeners can be only roughly
estimated as between 1 and 14 crores.

Loans and Grants to Rajpara Town-
ship

3538, Shri Ram Krishan Gupta: Will
the Minister of Rehabilitation and
Minerity Affairs be pleased to state

the total loan and grants given ¢o
Rajpura Township under different
heads so far, year-wise?

The Mintsfer of Rehabifitation and
Minority Affairs (Shri Mehr Chanfl
Khanna): A statement is laid on the
Teable of the Sabha. [See Appendix
VII, annexure No. 51).

Employment Exchanges

3539. Shrl Ram Krishan Gupta: wWill
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of employment ex-
changes opened so far (State-wise);
snd

(b) the number of employment ex-

schanges to be opened during remain-

ing period of Second Five Year Plan?

The Deputy Minister of Labour
(Shri Abid All): (s) Exchanges open-
ed upto 24-4-1056:

ng: Name of State Exchanges
opened

1. Andhra . . . . 19

2. Assam . . . . 12

3. Bihar . . . . 19

4 Bombay . . . . 32

§. Jammu & Xashnur . 2

6. Kerale . . . 10

7. Madhya Pndeoh . . 15

8. Madras . . . . 13

9. Mysore . . . . [y

10, Orisss . . . . 9
11. Punjab . . . . 18
12. Rajesthan . . . 12
13. Uttar Pradesh . . 33
14. West Bengal . . . 17
18, Delhi . . . 2
16, Himschal Pudesh . . 2
17, Manipur . . . 1
18. Tripurs . f . I
19. Pondicherry . - . o :

ToraL 226
(b) 84
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Training of Crattsmen

3540. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
meat be pleased to state:

(a) the total number of craftsmen
trained under the Craftsmen Train.
ing Programme so far during the
Second Five Year Plan (State-wise);
and

(b) the total number of Craftsmen
to be trained during the remaining
period of the Becond Five Year Plan?

The Deputy Minister of Labour
(Shri Abid All): (a) The number is
shown below:—

The total numt;:_ &'
Craftsmen so far
trained (duning_ the

Name of the State Second Five Year
Plan under the
smen

Programme)

Andhra Predesh . 1,280
Assam . . . 601
Bihar . . . 1,796
Bombay . . 2,140
Kenala . . . 1,017
Madhya Pradesh 766
Madras . . . 1,970
Mysore . . . 1,612
Punjab . . . 1,490
Rajasthan . . . 2,329
Orissa . . . 920
Utter Pradesh . 4995
‘West Bengal . 3,017
Delhi . . 1,938
Himachal Pradesh . 238
TortAL 26,109

(b) Approximately 25,000 persons
are likely to be trained during the
remaining period of the Second Five
Year Plan,

Handloom Industry, Bombay State

8541. Bhri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity and value of
yasrn consumed by the handloom in-
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dustry of Bombay during 1857-58 and
1958-59; and

(b) the estimated value of products
of the handloom industry in the Bom-
bay State during the above period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The information is
being collected and will be laid on the
Table of the House. :

Use of Polythylene in Building Con-
struction

3542, Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 869
on the 4th March, 1958 and state:

(a) whether Government have
since approved the use of Polythylene
in the construction of buildings;

(b) if so, in what form and how it
is used; and

(¢) the results achieved so far?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
to (¢). Only limited experimental
uses of Polythylene have been made
for water-proofing R.C.C. slab roofs
and as pipes for internal water sup-
ply. The behaviour of the material
is still under observation and it has
not yet been possible to draw any de-
finite conclusions regarding its long-
term usefulness.

Oft-take of Cement from U.P. Factories

8$543. Shri Sarju Pandey: Will the
Minister of Commerce and Industry
be pleased to state the total off-take
of cement from the factories in the
U.P. during 1958-597?

The Minister of Cominerce and In.
dustry (Shri Lal Bahadur Shastrl):
There is only one cement factory in
the U.P. State, viz. the U.P. Govern-
ment Cement Factory, Churk and the
total off-take of cement from this
factory during 1958-59 was 2,186,307
tons.
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Export of Ofl Seeds

3544. Shrl Sarju Pandey: Will the
Minister of Commerce and
be pleased to state the quantity and
walue of all kinds of v1l seeds export-
ed during 1958-59, country-wise?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A statement is lald on the Table of
the House. [See Appendix VII an-
nexure No, 52].

Appointment of Auctioneers for Gov-
ernment-built Evacuee Properties

Shri P. C. Borooah:
3545 {sm S. A. Mehdi:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state the number of auctioneers ap-
pointed till March, 1959 1n respect of
Government-built evacuee and rural
properties m Punjab, UP, Delh,
Rajasthan and Bihar?

The Minister of Rehabilitation and
Mnority Affairs (Shri Mehr Chand
Khanna): The number of aucfioneers
for Government built and evacuee pro-
perties 15 as under:—

Punjab 45
up 13
Dellx 25
Rajasthan . 2
Bihar 2

Retrenchment of Stevedore Labour

3546, Shri Anthomy Pillal:
Shri L, Achaw Singh’

Will the Manister of Labour and
Employment be pleased to state:

(a) whether any assurances were
given at the tripartite conference of
Port and Dock imterests held in
November, 1956, regarding retrench-
ment of Stevedore labour, and

(b) if so, whether any violations of
the assurances have been reported to
the Government?

The Deputy Minister of Labour
(Shri Abid All): (a) In the conference,
a question was raised as to the atti-
tude of Government towards possible
retrenchment consequent on the intro-
duction of Piece-Rate Schemes Gov-
ernment stated that they would view
with disfavour any such move

(b) Complaints of alleged violations
have been received from Madras
which are bemng looked into

Cottage and Small-Scale Industries

3547. Shri Ram Krishan Gupta: Will
the Mmster of Commerce and Indus-
try be pleased to state

(a) the total amount spent to
encourage cottage and small-scale in-
dustries in the country during the
year 1958; and

(b) how far the targets have been
achieved”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri).
(a) Information about amounts spent
during 1958-59 has not been received
from the State Governments The
figures given below, which are pro-
visional, represent central expendi-
ture against each group of industries
except in the case of Coir and Small
Scale Industries where the amount
mdicated includes expenditure by the
States also.

Rs
1n lakhs
(@ Khad: and Village in-
dustries (ir m 1-4-53 to
31-12-58) 980's

(b) Handicrafts

0] Oznmuy aded State
Schemes (from 1-4-58

10 31-32-58) 4624
(1) Central Schemes 1m-

plemented directly by the

All Indm Handicrafts

Board (from I-4-$8 to

15-3-59) 31 o4

(c) Serculnire

(O] Centxﬂly aided State
Schemes (from I1-4-58
to 31-12-58)
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in lakhs
(i) Central Schemes imple-
m directly the
Central  Silk bgo-rd
(from 1-4-58 to 28-2-59) 1:26
(& Handloom (from 1-4-58
to 31-12-$8) . 146°31
(o) Coir (from to
31-12-58) . 19:07
(/) Small Scale Indumm in-
cluding Industrial Estates .
(from 1-4-58 to 31-12-58) . 344°51

(b) Achievements in respect of
schemes where specific targets have
been fixed are as follows:

(i) Production of Ambar Cloth:
Against a target of 25 million yards
‘for 1958-59, 14-18 million yards
(based on incomplete reports)
have been produced upto 81-12-58.

(ij) Production of Handloom
cloth: In the last year of the
Second Five Year Plan, target for
annual production has been fixed
at 2200 million yards, No annual
targets have been prescribed. Pro-
duction during 1058 is 1819 mil-
Hon yards (provisional).

(iil) Number of Handlooms
brought under cooperatives: The
target is 4.50 lakhs during the
period of the Second Plan.
Against this 1,853,088 looms have
been added since 1-4-1956 to
80-9-1988.

(iv) Conversion of "handlooms
into powerlooms: The target was
85,000 for the first two years of
the Second Five Year Plan.
Against this the achievement is
845 upto 81-12-1958,

General achievements in respect of
the activities of the All India Boards/
Commission have been indicated in
the Annual Administration Report
1958-39 of the Ministry of Commerce
and Industry (pp. 84—111 and 128—

180) copies of which are available in’

the Parliament Library. Individual
progress reports in respect of the
various Boards/Commission concerned
with the development of cottage and
small industries will also be made
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available in the Parliament Library in
due course.

Visit of Boviet Tea Experts to India

Shri Ram Krishan Gupta:
Shri Hem Bsrua:

Shri Subodh Hansda:
Shri §, €. Samanta:

Will the Minister of Conmnerce and
Industry be pleased to state:

(a) whether it is a fact that a five
man team of Soviet tea experts visit-
ed India recently;

(b) if so, the names of the impor-
tant places they visited; and

(c) the nature of advice they ten-
dered?

The Minister of Commmerce and In-
dustry (Shri Lal Babadur Shastrl):
(a) Yes, Sir.

(b) Delhi, Calcutta, Tocklai (Jorhat),
Darjeeling, Madras, Devarshola, Coo-
noor, Munnar, Cochin, Trivandrum
and Dehra Dun.

(¢) The delegation consisted of
Soviet experts who visited India at
the initiative of the U.S.8.R. Govern-
ment with a view to study the various
technical aspects of tea culture and
industry in this country. It did not
come to tender any advice nor was
any tendered.

Import of Unmanufactured Tobacco

8549. Shrl Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of unmanufactured
tobacco purchased from the USA.
during 1958-59; and

(b) the value thereof®

The Minister of Commeree and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The quantity and value
of unmanufactured tobacco purchased
(contracted) from the U.S8.A, during
1958-59 is not available. However, the
imports of uynmanufactured tobacco
from the U.8.A. during 1958-59 (April
1038 to January 1989) amountsd to
2513015 1bs. valued at Rs. 114 lakhs.

3548.
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Match Factory at Dehra Dun

$550. Shri Aurobindo Ghemal: Will
the Minister of Commerce and Indas-
try be pleased to state:

(a) whether Government are going
1o set up a match factory in the public
sector at Dehra Dun; and

(b) it so, when?

The Minister of Commerce and In-
dustry (Shr Lal Bahadur Shastri):
(a) No, Sir. There is no such scheme
under consideration at present.

(b) Does not arise.
Technical Training in Madras

3551. Shri Elayaperumal: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amount given as grants-in-
aid during 1958-569 to the Madras State
for the development of technical
training; and

(b) the heads under which it has
‘been spent.

The Deputy Minister of Labour
«Shrl Abid Al):

{a) Rs. 16,27,000]/- for the de-

velopment of technical tramn-

ing. Rs.
(d) (s) Trmmng of Craftsmen; 15,96,400

() Bvening Classes for
Industrial Workers . 17,400

(s15) National Apprentice-
ship Scheme. . . 13,200

Dearness Allowance for Port and
m Workers

3852. Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the All
India Port and Dock Workers' Federa-
tion has demanded increase in dear-
ness allowance for the workers;

(b) whether they have made any
representation to Government; and

(¢) it s0, action taken by Govern-
ment thereon?

The Deputy Minister of Labour
(Shrif Abld AN): (a) and (b). No re-
presentation has been received by
Government.

(¢c) Does not arise.

Zonal Distribution of Tea Aveas

3553. Shri Nanjappa: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the stage at which the proposal
to revise the zonal set up of tea grow-
ing areas for the purposes of excise
duty is pending;

(b) the tea-growing areas from
which such representations were re-
ceived; and

(c) when were representations re-
ceived and how long Government will
take to come to a final decision?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c). There is no proposal to
revise the zonal distribution of tea
areas; only very recently revisions
were carried out and a new Sub-Zone
consisting of Nilgiris and Darjeeling
areas was also created. Representac
tions are received from time to tims
from individual tea gardens and as-
sociations and they are always con-
sidered at the time of the annual
revision.

of Pharmaceutioal
Industry

3554. Shri Nanjappa: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) how far the recomsmendations
of the Indian Delegation which visit-
ed U.S.S.R. and other European coun-
tries during 1956 in connection with
the establishment of pharmaceutical
industry in India, have been accept-
ed by Government; and

(b) the action taken thereon so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

Establishment
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(a) and (b). The recommendations
made by the Indian study team which
visited UB.SR and other European
countries in 185¢ have been taken
into consideration in Government’s
negotiations with U.SS.R. and other
countries for the establishment of
drugs and pharmaceutical industry
in India.

International Trade Fairs
Shri Balakrishnan:
3558. { Shri Damani:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of International
Trade Fairs in which India participat-
ed during the year 1958-59; and

(b) the amount spent on each Fair?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is laid on the
Table. [See Appendix VII, annexure
No. 53.]

Employment Exchanges in Uttar
Pradesh

3556. Shri Sarju Fandey: Will the
Minister of Labour and Employment
Pe pleased to state:

(a) the number of persons (skilled
and unskilled) registered with the
Employment Exchanges in Uttar
Pradesh upto-date; and

(b) how many of them have been
employed so far?

The Deputy Minister of Labour
(8hri Abid All): (a) 4,25,538 persons
were registered during the twelve
months ending 31st March, 1959.

(b) 46,660 were placed in employ-
ment during the same period.

Export of Ferro-Manganese

3557. Shri Panigrahi: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that India
is facing acute competition abroad
for Ferro-Manganese;
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(b) it so, what are the incentives
Government propose to give to Ferro-
Manganese Industry; and

(¢) whether Government are taking
any steps to make Indian Ferro-
Manganese competitive?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) to (c). The production of Ferro-
Manganese in India has only been
started recently. It invariably takes
time to establish an export market
for a new product. It is too early,
therefore, to make an assessment of
the extent of competition which it
may have to meet from other sources.
However, Government have recently
concluded a barter agreement with
the Commodity Credit Corporation of
U.S.A. against which a substantial
quantity of Ferro-Manganese will be
exported to U.S A. against import of
wheat.

Export and Import Advisory Councils

3558. Shri Panigrahi: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the procedure and practice
adopted 1n nomination of members on
the Import and Export Advisory
Councils; and

(b) whether there is any proposal
to nominate members on zonal basis
thereon?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The Councils consist of the re-
presentatives of the Federation of
Indian Chambers of Commerce and
Industry and the Associated Chambers
of Commerce of India with which
most of the Chamberss and Trade
Associationg in the country are affili-
ated, and a specified number of mem-
bers who are nominated by Govern-
ment to represent various trade and
industrial interests. In addition, the
Chairman also invites to the meetings
of the Councils other person or per-
sons with expert knowledge in special
flelds of interest.

(b) No, Sir,
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Division of CP.W.D.

Shri Easwara Iyer:
3559, { Shri A, K. Gopalan:
Shri Tangamani:
Will the Minister of Works, Hous-
ing and Supply be pleased to state:

() the number of staff in the care-
taking establishment in the D Division
of the Central Public Works Depart-
ment who have completed more than
three years of service;

(b) whether all of them have been
made quasi-permanent; and

(c) if not, the reason therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
46.

(b) i‘lo, only 17 eligible  persons
have been declared Quasi-permanent

(¢) For buong declared Quasi-
permanent the person concerned
should m addition to 3 years service
possess the prescribed educational
quabfication, be within prescribed age
himits at the time of recruitment and
be medically fit. Only 17 persons ful-
fil all these conditions

Import Licences for Plants and
Machinery

3560. Shri Khimji: Will the Mims-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing the particulars of the
licences for plants and machinery
assued under the credits obtained
from (i) Export-Import Bank and (1)
Development Loan Fund?

The Minister of Commerce and In-
dustry (Shri La] Bahadur Shastri):
A statement 1s laid on the Table [See
Appepdix VII, annexure No. 54.]

Hindustan Machine Tools (P) Lid.

Shri Tangamani:
0 {SMS.M.Bnerjee:
Will the Minister of Commeree and
Industry be pleased to state:

(a) when the production of lathes
in Hindustan Machine Tools Lid.,
Bangalore will commence as per
agreement with the French firm;

(b) what will be the approximate
cost price of a lathe to be manufactur-
ed as per agreement; and

(¢) how will it compare with the
lathes produced at present in collab-
oration with the Swiss Firm?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastel):
(a) The production of lathes of the
Batignolles types 1s expected to com-
mence from June, 1959.

(b) The smallest size lathe manu-
factured under the agreement is pric-
ed Rs. 13,250.

(c) The price of the smallest size
lathe of the Batignolles Type will be
Rs. 13,260 as compared with
Rs. 29,500 the price of the smallest
size of lathe of the Oerlikon type now
being manufactured at Hindustar
Machine Tools.

Effect of Import Restrictions on Indas-
tries in Punjab

3562. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) whether 1t 1s a fact that due to
restrictions on raw materials and
mmported components required for
Light engmeering industries viz.,, co-
per utensils, bicycles, and sewing
machines the development of these
industries has been adversely affect-
ed in Punjab; and

(b) if so, the nature of the steps
taken or proposed to be taken to
lhiberalise the allocation of these con-
trolled items”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastel):
(a) and (b). A statement is laid on
the Table. [See Appendix VII, an-
nexure No. 55.]
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Production of Art 8ilk Yam

$563. Shri Subdbbiah Ambalam: Will
the ‘Minister of Commerce and In-
dustry be pleased to refer to the
reply given to Starred Question No.
972 on the 6th March, 1959 and state:

(a) the total production of art silk
yarn by the four indigenous manu-
facturers during 1958-59; and

(b) the percentage and quantity of
art silk yarn distributed by each of
shese manufacturers to  handloom
weavers in Madras State during
1958-59?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement is laid on
the Table of the House. [See Ap-
pendix VII, annexure No. 56.]
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Plan Publicily in Puniab

3565. Shri Dalfit Singh: Will the
Minister of Information and Bread-
casting be pleased to state:

(a) whether Government have
sponsored any plan publicity projects
in Punjab during the Second Five
Year Plan period;

(b) if so, what are those schemes
and projects; and

(e) the actual amount spent there-
on by the Centre during the same
period?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). The Ministry of Information and
Broadcasting have not sponsored any
particular projects for puhlicity in
Punjab. However, the Field Publicity
Unit of the Ministry tries in collabor-
ation with the State Government to
publicise the Five-Year Plan and its
various projects in Punjab through
a few mobile units of its own.

As the expenditure on the wmobile
units 18 not booked Btate-wise, 1t
might not be possible to give specific
figures of expenditure on those units
which are working in Punjab.

Labour Co-operative Societles inm
Punjab

3566. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state the amount allott-
ed by the Central Government for
assistance to labour co-operative
societies in Punjab during 1959 so
far?

The Deputy Minister of Labour
(Shri Abid Al): No amount has been
allotted by the Central Government
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for assistawte to labour Co-operative
Societies in Punjab during 1989 so

far.
Sebeidisell Industrial Housing Scheme

3587, S8hri L. Achaw Singh: Will
the Minister of Works, Housing and
Supply bE pléased to state:

{a) the number of houses con-
structed during 1958-59 in the co-
operative sector under the Subsidised
Industrial Housing Scheme; and

(b) the number of industral
workers benefited by the Scheme in
this sector?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
*182.

(b) Since the inception of the
Scheme, financial assistance has so
far been sanctioned to Co-operatives
of Industrial Workers for constru-
tion of 2308 houses.

*Note.—Based on the reports so far
received from the State Governments.

Field Publicity Stalf Unit at Imphal

3568. Shri L. Achew Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether 1t is a fact that there
18 & Field Publicity Unit stationed at
Imphal,

(b) the achievement of the  Unit
and the amount spent so far;

(c) whether there is any co-ordi-
nation of work, between the Plan
Publicity Officer of the Development
Department and the Publicity Depart-
ment of the Manipur Administration;

" and

(d) whether any coordination com-
mittee was formed to maintain close
coordination and liaison among them?

The Mipister of Information and
;-:-Iu-tlu (Dr. Keskar): (a) Yes,

(b) Ljke other Field Publicity
Units of this Ministry the Unit at

Imphal which was set up in Septem-

ber, 1955, has covered extensively the
rural areas of Manipur both in the
hills and the plains doing publicity
for the Plan by organising film shows,
public meetings, discussion groups,
drama performances, etc. The ex-
penditure is not booked Unit-wise
but the recurring expenditure on a
Unit comes to about Rs. 2,000 p.m

(c) Yes, Sir. Coordinated itinerar-
ies and programmes of work are
chalked out in consultation with the
Publicity Department and the De-
velopment Department of the Manipur
Administration,

(d) No such Committee has heen
formed but the matter is now under
the Administration’s consideration

Consumer Price Index Numbers for
Imphal

$569. Shri L. Achaw Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether any consumer price
index numbers are maintained for
Imphal;

(b) if so, for which years the index
numbers are available; and

(c) if not, whether there 1s any
proposal to start maintaining such
index numbers under the auspices of
the Statistical Bureau?

The Deputy Minister of Labour
(Shri Abid All): (a) No.
(b) Does not arise.

(e¢) No.

Mismanaged and Closed Tea Gardens

8570. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t is a fact that Gov-
ernment are considering taking over
the mismanaged and closed tea gar-
dens;

(b) if so, the details of these tew
gardens; and
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(c) the number of such mismanag-
ed and closed tea gardens up tl
now recorded with Government?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) There 1s no specific proposal to
take over the management of specific
closed or mismanaged tea gardens
However, the question of assumung
powers similar to those in the Indus-
tnes (Development and Regulation)
Act, 1851, for regulating the tea mn-
dustry 1s under consideration

(b) and (¢) Do not anse
India’s Trade Balance with U.S.A

‘8571, Shri Raghunath Singh: Wil
the Minuster of Commerce and Indus-
try be pleased to state

(a) whether 1t 1s a fact that India’s
adverse trade balance with the US A
mm 1958 rose sharply to Rs €827
crores from Rs 38 45 crores in  the
previous year and

(b) if so, what are the reasons for
the decline in Indian exports”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri)-
(a) India’s export figures to the US A
are inflated to some extent by the
inclusion of demonetised silver sent
an fulfilment of lend-lease obligations
The more accurate position of Incia's
trade with the US A 1s given m the
statement laid on the Table (See
Appendix VII, annexure No 571

(b) A fall m demand decline 1n
commodity prices and competiticn
from other supplying countries are
the main reasons

Grant of Loan to Refugees of Khowai
(Tripura)

3572. Shri Bangshi Thakur. Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state

(a) whether 1t 1s a fact that loan
applications of more than 200 re-
fugees of Kalyanpur, Khowai, Trn-
pura are pending for a long time, and

(b) it so, the reasons therefor?

APRIL 27, 1059
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The Minister of Rehabiitation and
Minority Affalrs (Shri Mehr Chand
Khanna): (a) and (b) The infor-
mation 18 bemng collected and will be
laid on the table of the Sabha in due
course

Small Scale Industries

85173, Shri E. Madhusudan Rao. Wil
the Minister of Commerce and Indus-
try be pleased to state

(a) the amount allotted for the de-
velopment of Small Scale Industries
in the country under the Second
Five Year Plan,

(b) the formula adopted for the
distribution of this amount among
the various States,

(c) the share of Andhra Pradesh,
and

(d) the share received to date by
Andhra Pradesh under this head”

The Minister of Commerce and In
dustry (Shri Lal Bahadur Shastri):
(a) to (d) A statement 1s laid on the
Table [See Appendix VII, annexure
No 58]

Weavers” Co-operative Socleties in
Punjab

8574, Shri Daljit Singh, Wil  the
Minister of Commerce and Industry
be pleased to state

(a) whether any housing colonies
for Weavers’ Co-operative Socielies
have been started m Punjab,

(b) if so the number of such col-
onies completed and the number of
weavers who have been settled in
these colonies, and

(c) the location of such colonies?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shaetri):
(a) No, Sir

(b) and (c) Do not anse.
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i Fress Attaches
Shri M. N. Mukerjee:
Asy8. {m Pridhat Kar:
Will the Prime Minister be pleas-
ed to state'

(a) what 13 the number of Press
Attaches mn our vanous diploraatic
estaiiishments abroad; and

(b) how many of them have pre
vious journalistic experience?

The Prime Minister and Minister of
Reternal Affairs (Shri Jawabarial
Nehru): (a) There are three categor-
1es of Publicity Officers in our Mis-
sions abroad, designated as Public
Relations Officers, Press Attaches and
Assistant Press Attaches Total num-
ber of sanctioned posts abroad 1n
these three categones 13 as follows —

(1) Public Relations Officers—bé

(1) Press Attaches —31
(1m) Assistant Press Attaches—14

(B) All, possession of previous
Jjournalistic experience has been on¢
of the essential qualifications prescrib
ed for their recruitment through the
UPSC

Himachal Pradesh Labour Depart-
ment

Shri Nek Ram Negi:
3576 Shri Bhakt Darshan:
| Shri Subodh Hansdla:

Will the Minister of Labour and
Employment be pleased to state what
is the orgamsational structure of the

Rimachal Pradesh Labour Depart-
ment{ at present’
The Deputy Miniter of  Labour

<8hel AbIA AM): The Director of In-
dustries besides being incharge of the
State, Iridustrial Dndertakings in
Himachal Pradesh, is also  looking
after’ the labour nistters and adminis-
teatitd, df Asts relating to  labour,
Factories, ete

8 LSD3

Permils for Prade with Tibét

o7, Hemh Birga: Wil
immum&aumu:'

(a) whether it 1s a fact that Indian
Traders have to obtain permits for
their different comimodities of tréda
with Tibet from the Political OfMicér
at Gangtok 1n Sikkim,

(b) if s0, whether 1t 15 a fact that
this procedure involves great diffi.
culties so far as these traders are
concerned; snd

(c) 1t so, what steps, 1if any, Gov.
emment propose to take to 1mprove
the situation?

The Prime Minister and Mindster of
External Affairs (Shri Yawaharia
Nebru): (a) to (c) It has been
arranged that permutz be 1ssued by the
Political Officer, Sikkim who is on
the spot and can therefore assess the
need for commodities exported more
accurately. There have been no com-
plaints against this system of ssuing
permit which seems to be working
satisfactory and as such no further
action in the matter 15 proposed to
be taken

Repatriation of Indians from Malaya

3578. Shri Raghunath Singh: Wil
the Prime Minister be pleased to
state,

(a) how many Indians have been
repatriated from Malaya Federation
during 1958-39; and

{b) the number of Indians who have
so far settled in the Federation accep-
ting the citizenship of that country®

The Prime Minister and Minister of
External Affairs (S8hri Jawaharial
Nehru): (a) The Hon. Member pre-
sumably deswres 1nformation in res-
pect of Indian labourers who are
repatnated to India at the expense
of Malayan Government when they
are old and indigent in accordance
with the terms of their employment
which are approved by the Govern-
ment of India The number of such
persons repatristed to India from
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March, 1988 to February, 1089 is 3118.
As regards other categories of Indians
none was repairiated from Malaya on
grounds of destitution during the year
1958-39

(b) Separate figures for Indians
who lmre settled in Malays as citizens
of that country are not available as
it appears that the practice of the
Malayan Govermmnt is to combine
Indians with nationals of Pakistan
and Ceylon The number of Indians,
Pakistanis and Ceylonese nationals
who had acquired Malayan citizen-
ship was 3,17,000 by the end of 1956
Latest information in this regard is
net available

Ancillary Unmits for Bteel Plants
Components around Jamshedpur

3579. Shrl Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it 1s a fact that the
National Small Industries Corporation
is negotiating with Tata Iron and
Steel Co, to set up ancillary units
around Jamshedpur to meet the steel
:l:dntl requirements for components,

(b) 1f so, at what stage are the
negotiations?

The Minister of Commerce and In.
dustry (Shri Lal Bahadur Shastri):
(a) and (b) There has been only a
preliminary discussion to find out the
possibility of developing ancillagy
units around Jamshedpur The
National Small Industries Corporation
has to work out schemes before fur-
ther negotiations are undertaken with
the Tata Iron and Steel Company,
Limited

12 hrs.

Re: MOTION FOR ADJOURNMENT
Foa v Iwnza 1988 Exumarrron
GrouNe

Mr. Speaker: I have received notice
of an adjournment motion from Shri

APRIL 27, 108 Jor Adjournment
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Nanerjee regaxding a big fire in India
1958 Exhibition grounds, New Delhi,

A\s to what the position is from the
hon. Minister?

8hri 8. M. Banerjee (Kanpur): Only
A minute This fire.

Mr. Speaker: I am not going to
allow him to argue

Shri 8. M. Banerjee: No argument,
Sir

Mr. Speaker: Let us have first-
hand mformation from the hon Min-
ister.

Shri 8. M. Banerjee: That 1s the
resson why 1 have gryven nolice of a»
adjournment motion

Mr., Speaker: I only wanted to
make it a statement and not treat it
4s an adjournment motion Let us
know from the hon Minster hum-
self If there 1s any difference let
me see

Shri D. C. Sharma (Gurdaspur)
How can it be an adjournment mot-
ion® (Interruption)

Shri Ram Krishan Gupta (Mahen-
Qergarh): Moreover, we have given
hotice of a short notice question (In-
terruption)

Mr. Bpeaker: That 1s why I am
asking the hon Minister to make a
statement. If he makes a statement

tely, let me see But if he
m& more time, I will give him more

The Minister of Commerce and In-
Bustry (Shri Lal Bahadur Shastrl):
This incident took place yesterday
morning between 9 and 930 AM. and
intimation was immediately sent to
the Fire Bridage The Fire Bridage
arrived in time But as most of the
materidl was of an inflammable
nature, the fire spread out and it has
tompletely destroyed the whole pavil-
ion and the material that was placed
in the pavilion. The Chied Com-
missioner has appointed the Addition~
al District Magistrate to enquire into.
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i;.nd)e'iﬂhnhﬂirmtbehwsti-
getion immediately.  What further
sation has to be taken can only be

fhey had received any warning that
this exhibition should not start be-
aause of the defective electric wiring

\Shri Lal Bahadnr Shastrl: We had
received no such warning. It 1 difi-
cult to estimate the loss but it should
lakhs of rupees, not less than
lakhs in any case. It might be

Sheli 8. M. Banorjee: It is saud m
the paper-—I do not know how far it
13 correct—that the authorities ad-

warning that the Fire Office had
issued that the exhibition began. I
want to know whether there is any
truth in it or whether the cause of
the fire was bad wiring.

Mr. Spesker: He wants to know if
the cause of the fire was bed or de-
fective wiring.

Shri Lal Babadur Shastyd: It {a diffi-
cult to say. It can only be verified
by the enquiry which is going on.

Mr. Speaker: Let us wait. Papers
to be laid on the Table. Shri
Kanungo.

Shri D. C. Sharma: May I  know
it this is a fit subject for a motion
of adjournment? (Interruption).

An Hen, Member: He has given his
My, Spesker: Why does he not speak
b little louder? This is always the
dificulty with the hon. Member.

Shei D, €. Sharrea: What are  the
dounds within which & motion for
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adjournment can be viewed? If a fire
breaks out in & part of Delhi—of
course, it is a very serious thing.. .
(Interruption).

Shri Ram Kriskan Gupla: More-

over, 1 have given notice of a short
notice question on this.

Shri D. C. Sharma: Can it be a sub-
ject of an adjournment motion?

Mr. Spesker: There is absolutely
nothing here It is not an exsminat-
1on hall as to what are the grounds
hypothetically Of course, whenever
a serious matter takes place where the
property of this Government is in-
volved, it i1s a matter of concern. But
1 do not treat it as a censure motion.
There is also another motion, a call-
ing attention notice by Shri Hem
Barua We only -want to know what
exactly 1s happeriing under our very
nose and what 13 the amount of dam-
age caused It is not as if every
motion i treated as an adjournment
motion. I do not normally treat
every adjournment motion as a motion
for censure. If some statement is to
be made I would hear it and then
refuse to grant perwmission to the
adjournment motion. That ia how
we have been treating it (Interrupt-
m)'

Shri Ram Krishan Gupta: A short
notice question should be allowed

Mr, Speaker: Hon. Member will
kindly look into the Rules.

Shri D. C. Sharma: It is not a ques-
tion which is a fit subject for an
adjoumment motion.

Mr. Speaker: Hon. MemBir may
look into the Rules of Procedure and
Practice. The adjournment motion
is disallowed
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1695 dea.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDZIR ESSENTIAL CoM-
MODITIRS ACT

The Minister of  Commerce (8hri
Kanungo): Sir, I beg to lay on the
Table a copy of Notification No. S.0.
784 dated thé 11th April, 1959, under
sub-section €6) of section 3 of the
Essential Commodities Act, 1955.
[Placed 1n Library. See No. LT-1383/
89].

ANNUAL RzrorTs UNDER THE CoOM-
PANIES ACT

The Winisdan W A\
Manubhat Shah): Sir, I beg to lay on
the Table, under sub-section (1) of
section 639 of the Companies Act,
1956, a copy of each of the following
Reports:—

(i) Annual Report of the National
Small Industries Corporation
Private Limited for the year
1957-58, along with the Audit-
ed Accounts, [Placed in
Library. See No. LT-1384/50}

(i) Annual Report of the Hindu-
stan Cables Private Linuted
for the year 1957-58, along
with the Audited Accounts.
[Placed in Library. See No.
LT-1385/59].

(}ii) Annual Report of the Export
Risks Insurance Corporation
(Private) Limited for the
period from the 30th July,
1957 to the 30th September,
1958, along with the Audited
Accounts. (Plced n Library.
See No. LT-1386/50].

ANNUAL RzPorT OF NATIONAL PrODUC-
. rrviry CounciL

Shri Manpbhal Shah: Sir, I beg to
lay on the Table a copy of the Annual
Report of the Nationa] Productivity
Council for the year 1958-59. [Placed
in Library, See No. LT-1387/89).

APRIL 27, 1980 Deinands for
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Avprizd  Accouwts dr  Baihuihine’'
Starz Initmawcs Comvonrafzon.
The Deputy Minister of Labia
(Shri Abld Al): Sir, 1 beg fo lay i
¢he Table, under section 38 of
fmployees’ State Insurance Act, 1944,
A copy of the Audited Accounts of the
fimployees’ State Insurance Corpora-’
don for the yedr 1987-38. [Plated w
Library. See No. L¥-1388/59).

OPINIONS ON BILL

Sardar A. 8. Saigil (Jinjgir): Six,
{ Iay on the Table Paper No. 1 to the
Bil1 to provide for the better adminis«
¢ration of Sikh Gurdwaras situated in
Jdifferent States of Indian Union and
Yor ‘inquilries irito mitrers conneteh
therewith which was circulated for
the purpose of eliciting opinion there-
on by the direction of the House on
the 12th December, 19358,

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the

following message received from the

Secretary of Rajya Sabha:—

“In accordance with the provi-
sion of sub-rule (6) of rule 162 of
the Rules of Proced and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
2) Bill, 1959, which was passed by
the Lok Sabha at its sitting held
on the 20th April, 1959, and trans-
mitted to the Rajya Sabha for its
recommendations and to stat¢ fiat
this House has no recommenda-
tiong to mike to the Lok Sabha
in regard to the said Bill.”

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1956-8¢
The Minister of Railways (Shrt

fagiivan Ram): Sir, T beg to presens

a statement showing Supplemeniary

Demands for Grants in respect of the

Budget (Railways) for 1958-60.
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ESTIMATES COMMITTEE
Frry-ramo Rerorr
z:.d B. G. Mehis {Gabilwad): Sir,

Sixty-second Report of the Estimates
Committee (First Lok Sahha) on the
Ministry of Transport Shipping Part I.

PUBLIC ACCOUNTS COMMITTEE
FrrreENTH REPORT

Shri Ranga (Tenali): Sir, I beg to
present the Fifteenth Report (Second
Lok Sabha) of the Public Accounts
Commitiee on the Appropriation
Accounts (Railways) 1853-58 and
1958-87 and Audit Reports (Railways)
1057 and 1988.

12.08 hrs,

STATEMENT RE, SITUATION IN
TIBET

The Prime Minister and Minister
of Extornal Affairs (Shri Jawaharlal
Nehrn): Mr. Speaker, Sir, I have
made several statements in the House
mn regard to the developments in
Tibet. The last statement was made on
April 8, in  which 1 informed the
House that the Dalai Lama had
entered the territory of the Indian
Union with a large entourage. 1
should like to bring this information
up-to-date and to place such addi-
tional facts as we have before the
House. Y

A few days aga, the Dalai Lama
and his party reached Mussoorie,
whereGovetnmmthulmdemge-
Ments for their stay. I have had
Occarion to visit Mussoorie since then
and have had a long talk with the
Dalai Lams,

In the course of the Iast tew days,
Teports have reached us that consider-
Sble numbery of Tibetans, number-
0§ some thousands, have recently
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crossed intg the Kameng Frontier
Division of the North-Bast Frontier
Agency and some hundreds have also
entered the territory of Bhutan. They
sought asylum, and we have agreed
to this. Such of them as carried arms
were disarmed. We do not know the
exact number yet. Temporary
arrangements are being made 1y a
Camp for their maintenance until
they can be dispersed in accordance
with their wishes and the necessities
governing such cases. We could not
leave these refugees to their own re-
sources, Apart from the humani-
tarian considerations involved, there
wag also the law and order problem
to be considered. We are grateful to
the Government of Assam for their
help and co-operation in this matter.

So far as the Dalai Lama and his
party are concerned, we had to take
adequate measures on grounds of
security and also to protect them from
large numbers of newspaper corres-
pondents, both Indian and foreign,
who, 1 their anxiety to obtain first-
hand information in regard to a matter
of world importance, were likely to
harass and almost overwhelm the Dalat
Lama and his party. While we were
anxious to give protection to the Dalai
Lama and his party, we were agree-
able to giving these newspapermen
suitable opportunities to see him. I
had received an appeal fram nearly 75
representatives of news agencies and

officer made the necessary administra.
tive arrangements to meet, as far as
posgible, the wishes of the newspaper-
men to see the Dalai Lama and to
photograph him. Soon after

India, the Dalai Lama indicated His
wish to make a statement We were
later informed that this statement
would be released at Tezpur. Our
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{Shri Jawsharial Nehru)
officer made arrangements for the dis-
‘tribution of a translation of the state-
ment to the newspaper correspondents-

Ia view of certain irfesponsible
made, I should like to make
it clear that the’ Dalai Lama was
entirely responsible for this state-
ment as well as for a subsequent
briefer statement that was made by
him from Mussoorie, Our officers had
nothing to do with the drafting or
preparation of these statements.

1 need not tell the House that the
Dalai Lama entered India entirely of
hig own volition. At no time had we
suggested that he should come to
India. We bhad naturally given
thought to the possibility of his seek-
ing asylum in India and when such a
request came, we readily granted it.
His entry with a large party in a
remote corner of our country created
special problems of transport, organi-
sation and security., We deputed an
officer to meet the Dalai Lama and his
party at Bomdila and to escort them
to Mussoorie. The particular officer
was selected because he had served
as Consul-General in Lhasa and
therefore was to some extent known
to the Dalai Lama and his officials.
The selection of Mussoorie for the
Dalai Lama’s stay was not finalised
till his own wishes were ascertained
in the matter and he agreed to it.
There wag no desire on our part to
put any undue restrictions on him,

be made t0 prevent any mishap, It
should be remembered that the
various events in Tibet, culminating
in the Dalai Lama's departure from
Lhasa and entry into India had creat-
ed tremendous interest among the
people of India and in the world

After arrival in Mussoorie,

of people trying to see him as well
as by newspapermen. Apart from this,
no restrictions about movement were
placed on him. He has been told that
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be and his party can move about
Mussoorie according to their wishes.
lt-muub. remembered that * the
Dalai Lama has recently not only bad
2 long strenucus and dangercus jour-
Dey, but has also had harrowing éx-
Periences which must affect the
Derves of even a hardened person.
Be is only just 24 years of age.

These are some bare facts, but be-
hing these facts lie serious develop-
Ments which may have far reaching
consequences. Tragedy has been and
ia being enacted in Tibet, passions
have been let loose, charges made and

e used which cannot but
Worsen the situation and our relations
With our northern neighbour. I am
Sure that the House will agree with
Me that in considering matters of
Such high import, we should exercise
restraint and wisdom and use lan-
guage which is moderate and precise.
In these days of cold war, theré has
been a tendency to use unrestrained
language and often to make wild
charges without any justification. We
have fortunately kept out of the cold
war and I hope that on this, as on
any other occasion, we shall not use
the language of cold war. The matter
is too serious to be dealt with in a
trivial or excited way. I would,
therefore, appeal to the press and the
bublic to exercise restraint in lan-
guage. I regret that occasionilly
there have been lapses from this on
our side. In particular, I regret that
frave discourtesy was some days ago
to a picture of the head of the Chinese
State, Chairman Mao Tse-tung. This
was done by a small group of irres-
bonsible people in Bombay. In the
excitement of the moment, we carmot
sllow ourselves to be swept away into
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the language of cold war regardiess of
truth and propriety. This is peculiarly
distressing in a great natheh  with
thousands of years of culture behind
it, noted for its restrained and polite
behaviour. The charges made against
India are so fantastic that I find it
difficult to deal! with them. There is
the charge of our keeping the Dalai
Lama under duress. The Chinese
authorities should surely know how
we function in this country and what
our Jaws and Constitution are. Even
if we were 80 inclined, we could not
keep the Dalai Lama under some Rind
of detention against his will, and there
can be no question of our wishing to
do so. We can gain nothing by it
except the burden of difficult pro-
blems. In any event, this matter can
be easily cleared. It is open to the
Dalai Lama at any time to go back
to Tibet or wherever he wants to. As
the Panchen Lama has made himsell
responsible specially for some strange
statements, I have stated that we
would welcome him to come to India
and meet the Dalai Lama himself.
Should he choose to do 50, every
courtesy will be extended to him. I
have further said that the Chinese
Ambassador or any other emissary of
the Chinese Government can come to
India for this purpose and meet the
Dalai Lama. There is no barrier for
anyone to come peacefully to India,
and whether we agree with him or
not, we shall treat him with the
courtesy due to a guest.

Another and an even stranger alle-
gation has been made about “Indian
expansionists” who, it is alleged,
are inheritors of the British tradition
of imperialism and expansion. It is
perfectly true that British policy was
one of expansion into Tibet and that
they carried this out by force of arms
early in this century. That was, in
our opinion, an unjustified and cruel
adventure which brought much harm
to the Tibetans. Ag a result of that,
the then British Government in Indla
established eertain extrs’ territorial
rights in Tibet. When India became
independent, we inherited some of
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these rights. Being entirely opposed

our handg were full, as this House
well knows, and we had to face very
difficult situations in our own Toun-
try. We ignored, it I may say so,
Tibet. Not being able to find a suit-
able person to act as Ouf representa-
tive at Lhasa, we allowed for some
time the existing British representa-
tive to continue at Lhasa. Later an
Indian took his place, Soon after the
Chinese armies entered Tibet, the
question of these extra territorial
rights was raised and we readily
agreed to give them up. We would
have given them up anyhow, what
ever developments might have taken
place in Tibet. We withdrew our
army detachments from some places
in Tibet end handed over Indian
postal and telegraph installations and
rest houses. We laid down the Five
Principles of the Panchsheel and
placed our relationship with the Tibet
region on a new footing. What we
were anxious about was to preserve
the traditional connections between
India and Tibet in regard o pilgrim
traffic and trade. our action in this
matter and whatever we have done
subsequently in regard to Tibet is
proof enough of our policy and that
India had no political or ulterior am-
bitions in Tibet. Indeed, even from
the narrowest practical point of view,
any other policy would have been
wrong and futile. Ever since then
we have endeavoured not only to act
up to the agreement we made, but to
cultivate the friendship of the Chinese
State and people.

It is therefore a matter of the
deepest regret and surprise to us that
charges ghould be made which are
both unbecoming and eniirely void of
substance. We have conveyed this
deep feeling of regret to the Chinese
Government, more especially at the
speeches delivered recently in the
current session of the National
People’s Congress in Peking,
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I statedd  some time age that our
brosd policy was governed by three
facigrs: (1) the presefvation of the
wourity and iotegrity of India; (2)
our desire to maintain friendly rela-
tions with China; and (3) our deep
sympathy for the people of Tibet.
That policy we shall continue to
follow because we think that a correct
policy not only for the pressfit but
even more so for thefuture. It would
be a tragedy if the two gfeat coun-
tries of Asia, India and China, Wwhich
have been peaceful neigbhours for
ages past, should develop feelings of
hostility against each other. We for
our part will follow this policy, but we
hope that China also will do likewise
and that nothing will be said or done
which endangers the friendly rela-
tiong of the two countries which are
80 important from the wider pomnt of
view of the peace of Asia and the
world. The Five Principles have laid
down, inter alic mutual respect for
each other. Such mutual respect is
gravely  impaired if unfounded
charges are made and the language of
cpld war used

I have already made it clear pre-
viously that the charge that Kalim-
pong wag the centre of the Tibetan
rebellion is wholly unjustified. W
have a large number of pecple of
Tibetan stock lving in India as
Indian nationals. We have also some
Tibetan emigres in India. Al of these
deeply respect the Dalai Lama. Some
of these have been exceedingly un-
bappy at developments in Tibet; some,
86 doubt, have anti-Chinese senti.
ments. We have made it clear to
them that they will not be permitted
to carry on any subversive activities
from India, and I ghould like to say
that by and large they have acted in
accordance with the directiong of the
Government of India. 1 cannot
obviously say that someone hag” not
done something secretly, buf %o ima-
gine or say that a smal] group of per-
song sitting in Kalimpong organised a
major upheavel in Tibet seems to me

ARML 77, 108
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The Khampa revolt started ;n an
area of Ching proper adjoining Tibet,
more than three years ago. Is Xaljm-
Pong supposed to Be responsidle Yor
that? This revolt gradually spread
and, no doubt, created a powerful
impression on the mnds of large
Dumbers of Tibetans who had kept
awpy from the revolt. Fears and
apprehensions about their future
gripped their minds and the nationa-
lisgt upsurge swayed their feelings.
Their fears may have been unjusti-
fied, but surely they cannot be denied.
Such feelings can only be dealt with
adequately by gentler methods than
Warfare

When Premier Chou En-lut-f¥me
here two or three years ugo, he was
good enough to diScuss Tibet with me
a8t comsiderable length. We had a
frank and full talk. He told me that
while Tibet had long been a part of
the Chinese State, they did not consi-
der Tibet as a province of China The
People were different from the people
ot China proper, just as in Other au-
tonomous regions of the Chinese State
the people were different, even though
they formed part of that State. There-
fore, they considered Tibet an auto-
Nomous region which would enjoy
autonomy. He told me further that it
Was absurd for anyone to imagine that
China was going to force communism
on Tibet. Communism could not be
enforced in this way on a very back-
ward country and they had no wish
to do 30 even though they would like
reforms to come in progressively.
Even these reforms they proposed to
Postpone for a considerable time.

About that time, the Dalal Lams
Wag also here and T had long talks
Wwith him then, I told him of Pre-
mier Chou En-lai’s friendly approach
and of his assurance that he would
respect the autonomy of Tibet. I sug-
gested to him that he should accept
these assurances in good faith and co-
operate in maintaining that aytonomy
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and bringing about certan reforms in
Tibet. The Dalai Lama agreed that
his country, though, acookding to
him, advanced spmtually, was very
backward socially and economically
and reforms were needed °

1t 13 not for us to say how far these
friendly intentions and gpproaches
snatenalise The circumstances
were undoubtedly difficult On the
one side there was a dynamuc, rapdly
moving society, on the other, a static,
unchanging society fearful of what
might be done to it in the name of
redorm The distance between the
two was great and there appeared to
be hardly any meeting point Mean
while, change in some forms inevit-
ably came to Tibet Communications
developed rapidly and the long isola-
tion of Tibet was partly broken
through Though physical barners
weére progressively removed, mental
and emotionsl barmers increased
Apparently, the attempt to cross
these mental and emotional barriers
was either not made or did not suc-
ceed

To say that a number of ‘upper
strata reactionaries’ in Tibet were
solely responsible for this appears to
be an extraordinary simphfication of
a complicated situation Even accord
g to the accounts received through
Chinese sources, the revolt in Tibet
was of considerable magnitude and
the basis of it must have been a
strong feeling of nationalism which
affects not only upper class people
but others also No doubt, vested
mterests jomed it and sought to pro-
fit by it The attempt to explamn a
situation by the use of rather worn-
out words, phrases and slogans, is
seldom helpful

When the news of these unhappy
developments came to Indwa, there
was immediately a strong and wide-
spread reaction The Government
did not bring about this reaction Nor
wag this reaction essentially political
It was largely one of sympathy based

on sentiment and humanitanan rea-
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sons Also on & certain feeling of
kinship with the Tibetan people de-
rived from long-established religious
and cultural contacts It was an -
stincive reaction It ig true that
some people in India sought to profit
by it by turning it 1n an undesirable
direction But the fact of that reae-
tion of the Indian people was_there.
It that was the reaction here, one
may well imagine the reaction among
the Tibetans themselves Probably
this reaction is shared in the other
Buddhist countries of Asia When
there are such strong feelings, which
are essentially not political, they can-
not be dealt with oy political methods
alone, much less by military methods
We have no desire whatever to m-
terfere in Tibet, we have (\ery desire
to mamntain the friendshup between
India and China, but at the same time,
we have every sympathy for the
people of Tibet, and we are greatly
distressed at their hapless plight. We
hope still that the authorities of
China, 1n their wisdom, will not use
their great strength agamnst the Tibe-
tans but will win them to friendly
co-operation in accordance with the
assurances they have themselves given
about the autonomy of the Tibet re-
gion  Above all, we hope that the
present fighting and killing wall cease

As 1 have said above, I had a long
talk with the Dalai Lama three days
ago at Mussourie He told me of the
difficulties he had to face, of the grow-
g resentment of his people at the
conditions  existing there and how
he sought to restrain them, of hus feel-
ings that the rehgion of the Buddha,
which wag more to him than life it-
self, was bemg endangered He smd
that up to the last moment he did not
wish to leave Lhasa It was only on the
afternoon of the 17th March, when,
according to him, some shells were
fired at his palace and fefl m a pond
vearby, that the sudden decision was
taken to leave Lhasa. Withm a few
hours the same day he and his party
left Lhasa and took the perildus joure
ney to the Indian frontier The de-
parture was so hurried that even an
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adeguate supply of clothes elc. could
not be brought. When 1 met the Dala
Lama, no member of his entourage
was present. Even the nterpreter
wes our own. The Dalai Lama told
me that the two statements which
had issued were entirely his own
and there was no question of anybody

1

shoulder heavy burdens and to face
tremendous responsibilities. During
<he last few weeks, he has suffered
#reat physical and mental strain, I
advised him to rest for a while and
not to take any hurried decisions, He
felt very unhappy at conditions in
“Tibet and was especially anxious that
fighting should stop,

Shri Khadilkar (Ahmednagar)., Of
course, 1 know there is no opportunity
for discussion; I do not want to press
it, but I would like tbo-have a httle
<clarification,.

Mr, Speaker: I shall get copies of
4his circulated to all hon Members
Let them read it

Shri Khadilkar: Some clanfication
ig called for.

Mr Speaker: Not now Hon. Mem-
bers will read the statement leisurely
and then let us see

Shri Khadilkar; Will
some time for discussion?

you give

Mr Speaker: I cannot meke any
Promise Can I go on making pro-
mises to other hon. Members also?
Let any proper motion come in pro-
per time Let hon., "Members take
time to study all this and make up
their mind as to whether there is
-anything more that has to be clariffied
All this I have to consider.

Corpora- 13504
Shri Hem Barua: I want a little
clarification.

Myr. Bpeaker: Not now. Hon, Mem-
bers will kindly read the statement,
and then if really there is some very
important matter, we shall see.

m—

1231 hrs

RESERVE BANK OF INDIA
(AMENDMENT) BILL*

The Minister of Finance (Shri
Morarji Desal): I beg to move for
leave to introduce a Bill further to
amend the Reserve Bank of India Act,
1934

Mr. Speaker: The question 18

‘““That leave be granted to intro-
duce a Bill further to amend the*
Reserve Bank of India Act, 1934”

The ‘motion was adopted

+
Bsnm Morarji Desai: I introduce the
111

——

ROAD TRANSPORT CORPORA-
TIONS (AMENDMENT) BILL®

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): I beg o move
for leave to introduce a Bill further
to amend the Road Transport Corpo-
Tations Act, 1950

Mr. Speaker: The question is°

‘“That leave be granted (o intro-
duce a Bill further to amend the
Road Transport Corporations Act,
1950

The motion was adopted.

B Shri Raj Bahadur: I introduce the
i}

*Published in the Gazette of Indiz Ex

dated 27-4-1989.

traordinary, Part II—Section, 3,

“Introduced with the recommendation of the Pregident.
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1252 hrs,

MQTION RE: REPORT OF THE

COMMISSIONER FOR SCHEDULED

CASTES AND SCHEDULED TRIBES
~Lontd

Mr., Speaker: The House will now
take up further consideration of the
following motion moved by Shrimati
Violet Alva on the 24th April, 1989,
namely:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1957-58
laid on the Table of the House on
the 8th December, 1958.”

Shri Ganpati Ram was in possession
of the House. He may continue bis
speech.

=« ot v (Sge—fem—
wigfae frat) : weaw wgiew, fra®

fer & Fordamr w2 @y v fir g e

TIRY Y sregerar ferareer & forg agrar

& orreft §, e frae gerErT dn

£« fawg F & wawr e § fe

& W ¥ e Tl w o Wy

fear wrar § W Hw & A¥ ¥ faq

A% A fra & 1 A% e vy oy gy

A% g 3w femr @ 1 e

o AT &1 = W W e

o wger § WR I frgw s

A § e 2y e o v oo B

WA F g frarr & fag

JOT SR W AN wygrgar & qf, IJqF

¥ fwemy vy @k fiwar ar 1 F wroey

AT wiEn § e ap texsxe &,

tene-ys & WX teus-(e § wegwn

frarowr & fag Iec R & g

WY 3 argraa A ok ofy, FEF ¥ ST

R dw gY T o, @ @ aw gy

e may | AR gt ow R R B e

X ¥ o wgran & s N @

W}, v wreh gfoar duw W QY

gl wrefi ofre o dw W o
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it & o felte e mar § 1 sy w
T2 TR g v e § fo o o
T twrit i fcgys
gy ¥ WY OF Ay § a9 w@T d
e gud dear ¥ A gEd ag wr o
o e dw ® wix il were o
otk oF ¥, vk T qwiz o e
w1, v fzay s § st wrafin
Tferer Tt dY Y T g7 W W g
§ TWT TEY T B ¥ ax f W
ggraan ¥ @ik fray a3 ) W
Tt F Wy afva o @ F v
forar r § 1 ¥ ol it A
fre & 3 & wreTwET g v ot drer
1 v , ¥ F wrnfor @@ F
R %, armfow aad wr xof 3
w Tifqe v ey o far @, ww ©
whMdGY & 8Te 9ifE o 91 wm
st {, STy Tt §, ow O o
ooy fean v § Y Hegww W &
At ¥, 7@l oY o femr arar § @
o Wegwnie W ok ot § 1 A
wwat § e tgwmie o scagsed
S & amar g St § iR s
oy s 3, &Y Ty wgraaT WY e
agt & 1 F awwen g e ook g Wl
AgET, @ T 9 fawre w6
1234 hre.
(M. Dxpury SPEAKER in the Chair]

A% fog® fer ofr =gy o fis ¥x
o aes ¥ Wi Ty R A 1w
¥ ofr weqean frarer & fog ot et
Hfex yAw ¥ WMT W @ .,
o ey +fy et Y feay a1 & e
£ fs fewm® wmr &7 ®0 ¥R ¥ '@
off v wear § 1 xaw fog o wfe
sex IR g

wx 7 gfort ok aege wieE
T Zeew W ot e fed anx €,
T WX W S wefE WO
e g | W Wi W e as
Mo Taggen w



1380y Report of

[ wrerafer =)
ot § fe wfewte giom g oz
el wnfew & orif W& S A
firer avdt & 1+ sl ot e R 3@
fer wyr @ f v g a¢ fordart
TR FOeTY 93 w1 a1 @ § Fored

37 wafrt v Fefreurr ey & g a1

¥ s fr ag wwlt frderd W
fomwd w1 oF adwr & 1 W W
WM AR N T IHT 1w
ag forderd Rz W Iy § A &
wgAT e § FF % qr T e
it § e ¥ X &% | oo wolt T wE
¢ fr gfoom wearfe #Y waeht g€ e &
s o war & 1 aw f weR
R wh e d s o= d
o g #r qen fooeft §, so%
R ImTn R I wad a &
g wign g 5 uoht forderd w
qEg T T TF TEET A7 0T | TS
farsrrs g swwr W TegEs e
# g ¥ A ¥ N w7 W
i ¥Rz s g § B ax
forsdarly ¥h a7 o
¥ w1 g o ¥ faar @Y

s A fodow ae digg & aw
¥ T g wgar g A oot
g & 99 far wgy at fe @ te%o
# gy foduw wer g o @ W
Y e F oW @ Ny o W& fr
wiv W frgNrfreag ¥
wordft § 1 & e F g R W@
e wy e fser arEwar @, 1 A
o& FET g § 6w ek A A
g w1 wfeeT wwr g @ d
a7 o 7 T w TR § Fr qry e
¥ farg a7 79 s ¥ farg Forerar it oy
prfen o8, TR gwdw WX
qvedeA wiT w1 & | WK I s Tl
wr wwd d av vEs o g ae
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wed § Wi < v i frg v Wy ot
oy W, A ¥ Iuhn o oy el
£ fis wre < gre & aTT Qudeny aiz
vt @ & o# wgw Wy
§ fir fore acg & a7 *r 77 foredardy
i § wEh W ot @ W, T W
R ¥, I I ¥ 2 W 78 frsderdr
it wify v g # e fagly
gt a WY ww ¥ oA o A
w7 g fe v g forderd W
TTE & AT H | R WIT QT €Y w1
¢ Y { wgm wgov g FF 7 Tw
oFY oy w7 73 §, e fermramew 3

wfafow & fodma M a@ W
uTUE I ¥ WE AT F AT
frerr o wr fr Y T W
fear ot 1 % FoETET AT AT
& 5 w7 uraR ofy awele o A Y
fis se ¥ fe 2 & g7 for §F &y
Yo ¥ 3T s aw frad S
wenfew & &, feed Tegee e &
#fedz wd, frat I 72 WY I X
A A A 17, } W A T @ AR
A I wEvgad a€ T I F7
@ ¥ g7 e fer s awar
t 1 g vy war ¢ fr aage we
#fede v wrRe X & 1 ¥ ag vy
wwar g & ag afy Rfed §, fe
wirat o g s off fr fgger
qeq & AEw T & 1 w7 & T
e i Tygu ¥
ar fore vy o far T, wrosw
rRTEE R P R g AT agr y
A aEE W AR wifew @, ¥ a
N 72 o e figt o} S efarwr @ 2
fer st feaqr mar o faer sy wr
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woft TAC A v T R A0 X
g gPeort #r Prafierat mff v i
& ? wr # ag # 08 aww § fe &
2835 ¥ 28Vo W, W LYo ¥ RLVR
e X fedrar W& 3 foid & o
TE¥ T 9T sEewT W afafey
§ ¥2w iy fear war ar i B 2
T I ger wfafay & aff wark
wk €t ? wqv o qg awar § e forer forr
At WY v Ay ¥ 2w Tee Al F
THT T, ® WX & ww Aemfaw s ?
wre } aretfaw afy faoed oy ar o
wwafeiz o) ghomt & ¥ F wif af
W ¥ 7 W W 7 T e g
a & ofy s fs wowr P &
@ ¢ 1 7 ¥z won Wy §
fag® aver o wrfo go TR0 ¥ fogeife
& 7o @, 3w T 3% 9 @k fag
foad &Y o @ 1 133 #fede w@
I A T A § W & | WY
WY AIEY XA AWT & @EW A Y
T OF A & fag an . s & g
wifenfr & @ s, o & @
I ¥ T R, O T A
9T W o ¥ 3few w dEr A
far

st 2 far wgd 7 g w @
e aw, grafen o gt Fafredr
# gg o wrely § WX A 9% dw
mieswd B ufaede Ghifaac dv 2
R & g o ¥ F L rw W
wfw ¥ T R @ o wfaw ol
awrk € & 1« fer wgt ¥ whwerty 7y
Fgx § fir A g9 A 9w Wy @ §,
g ww av w~r o v § W AW
dgger wreew & Wvit W e
2 awd &, ¥ T | W A WY S
ey fiwgr war & sdew & OE s
AWt § withe war Tawy s fadly
w T afiew e3-0w ar ok wE WY
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& aravfy | Wy o fevw § Wy A
afy wor aff 3o wex § 1 F e
g fo gardr mdie qw e F
dgm we, doger g, dwwd
warfaw ety & fige Y few o &
oy st § ) fpe & arg we w1y
wd, 3w WW IF | R .
T FT A w7 A Y ww=v
¢ | @ atg & awnfe, wifes O
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I wfew T garR & fag
wR feemr s fear §, 9g & ST
g+ & oy A quer wrgw § fe
W W (O, W e § we
% 7 THwY agrT X @w, e fag
Sqw YT F avqn firdva avor F fsen
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q% ? WX g A off a 3¢ few
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€1 T * wafa ¥ oq X qwET v
omd g9 § & 1 W qg wEy over §
f dhagex wrezw #r wifes g aga
3 W} & o g f fe
TR T T TR Y v o § fo
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¥ Wvif 3 gew-dwe ¥ O e g,
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e e fedt v € 1 g e
w41 §, W1 T AT M wy ofy wif
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fis forr ghoomt o saedt wFm e
W& a4 o0 TR WHAT § T A
W o v ferary Y gfirw o, o A
it 1w v aeg O § W § ot
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@ ¥ 1 & g § o s o W s
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A R W
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sfas, dufre i dietfirs
¥ fac w7 fwaar wleT waw ST @F,
o d|

8kl B, K OGatkwad (Nasik): Mr.
Deputy-Speaker, Sir, after adoption
of the Constitution on 26th November
1949, the President of India, in view
of article 338 of the Constitution, ap-
pointed a Special Officer to safeguard
the interests of the Scheduled Castes
and Scheduled Tribes in the year 1930,
The duty of the Special Officer is to
investigate all matters relating to the
safeguards provided for the Scheduled
Castes, and Scheduled Tribes under
the Constitution and report to  the
President upon the working of those
safeguards at such intervals as the
President may direct, and the Presi-
dent shall cause all such reports to
be laid before each House of_Parlia-
ment. So while considering the Re-
port of the Commissioner for Schedul-
ed Castes and Scheduled Tribes for
the year 1957-58, we have to see what
constitutional safeguards have been
mvestigated by the officer concerned
and what Government have done in
that behalf.

First of all, I will deal with article
17 of the Constitution which mys:

‘““Untouchability’ is abolished
and its practice in any form is
forbidden. The enforcement of
any disability arising out of ‘un-
touchability’ shall be an offence
;u:.hhabﬂo in accordance with

Government were also pleased to
bring forward the Untouchability
(Offences) Bill which was passed into
the Untouchability (Offences) “Act in
1863. Now, the question before us is
8 to whether untouchability has been
removed. The Commissioner says in
bis Report under reference:

“From the information avail-
able, it is also seen that in the
shbdmhldelh,omof

the cases registered under the Aot
during the years 1035, 1668 and

VAISAKHA 7, 1881 (SAKA) the Commissioner 13514

for Scheduled Castes
and Scheduled Tribes

1957, as many as 27, 42 and 33
cases respectively were
“not challenged for want of
evidence. This would suggest that
people in that State still hesitate
to come forward to give evidence
in such cases. A large number of
cases which were compounded
during these years would prima
facie indicate the developing
tendency of the people to live
peacefully with the Scheduled
Caste people and to compromise
themselves to the present condi-
tion™.
In my opinion, the presumption of
the Commissioner is not correct. The
Scheduled Caste people in the villages
are put at the mercy of the caste
Hindus. They have to depend wholly
and solely on the sweet will of the
caste Hindus. They are not self-
supporting. Under the circumstances,
the Scheduled Ceste people have to
surrender and act according to the
desire of their masters, caste Hindus;
it the Scheduled Caste people do any-
thing against the desire of the caste
Hindus, they are harassed. They are
boycotted, they are beaten too.

1 have no time at my disposal to
explain in detail what this boycott
means. This boycott means nothing
lesg than stopping everything and'
making it impoagible for them to live
in the village because they have to-
earn their bread from the caste
Hindus, because even when they want
to go for answering the calls of nature
they have to go to the flelds of the-
caste Hindus.

My information is this, that in
Punjab State roundabout Delhi the
Scheduled Castes are prevented from
going to the open fields for answering
their calls of nature and that is why
Scheduled Caste people have dug pits
in their own small houses—latrines—
which I have seen and the Commis-
sioner for Scheduled Castes and®
Scheduled Tribes has also seen. That
18 the position.

An Hon. Member: It is wrong.
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Knoftwr Hon Meidbéi: Tmit 1
correct.

Shyi B, X. Gaikwad: I have seen lhe
thing with my own eyes (Interrup-
+ions).

Mr. Deputy-Speaker: Order, order;
now, let us hear the hon. Member

Shrt B, K. Galkwad: I want to ask
Government one question in ths
behalf. Have they ever attempted
to make the Scheduled Caste and
Scheduled Trite people self-support-
ing? My answer is, ‘No’. If they have
done something, let them explain.

When the Scheduled Caste people
demdnd Government land for cultiva-
n, at many places, it is refused. If
éy want to start any business or in
dustry, as my hon. friend just now said
the licences are refused to them under
the pretext that their forefathers were
not doing this business in the past, as
it doing business or getting licences
has become the monopoly of certain
individuals or certain classes of
m That should be stopped
ediately. We have demanded, we
have moved resolutions in the Central
Advisory Board also, gnd the matter
is after all receiving attention. No-
body knows how long it will take.

An Hon. Member: That has been
refused by the Commerce Ministry.

‘Shri B, K. Galkwad: That is going
on. The Commissioner says, in his
Report on page 15—

“The Tribal Welfare Directorate,
Madhya Pradesh has, however,
compiled a list of villages where
untouchnbxllty is still prevalent in
"the State.  This list consists of
3,260 villages spread over eight
Districts in the State. The Gov-
emment of Orissa has intimated
!hut in 8,806 vxllnges spread over

Dm.rlét!”—-he mentions

w names_it is not NECEsSary as

hive diready been mentioned

in the Report—“untouchablility is
wtill observead”
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“Information relgting to remsin-
mng Districts of Orissa is not yet
received.”

Sir, what action have Govesnient
taken on this Report? In Madhya
Pradesh, in these 8 districts, therg are
3280 villages where untouchadility i
observea and in Orissa there are 8,008
villages where untouchkability is
observed. If Government have the
slightest regard for the Constitution
snd legislation they have passed, what
hitve they done? If not, why not?
Why have not Government launchied
cases against the villagets who cbserve
this untouchability?

I know it is the duty of the Com-
missioner of Scheduled Castes and
Scheduled Tiibes to report the mattér
tb the Government. But, it is for the
Gévernment to take action. I just
want to know what action Government
have taken in this mutter (Interrup-
tion). They will not take any actidn.

Then, 1 will come to wells. You will
find that there is not one instance buit
thousands and thousands of mstanceu
where the Scheduled Caste people are
not allowed to draw water from public
wells. When we demand information,
it iz said that information is not avail-
able. The Commissioner has mention-
ed thig in his report. What can the
poor Commissioner do?. He can only
write to the State GoVemments
through the Central Government dsk-
ing for information. When the infor-
mation is not supplied to him, what
can he do? Government 1s respémm-
ble for this.

One thing which 1 must
here is this. The Congréss
dient is ruling here at the Centre uid
you will see that in almost a1 iKe
States, except Kerala, Conlress Gov-
ernments are wor That Beiqg 30,
when certain information is démandéd,
why is it being refused? Is this the
co-ordinstion?

Shri ML B Nefibak (Rarinridpive—
W Clntéi): 'ruwao -diot

menficn
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An Hon, Member: They are not
interested 1n 1t

Shri B. K. Gaikwad: Whatever the
‘presumption of my hon friends may
‘be, the information 1s there with the
‘Government but they are ashamed to
provide that information In case the
information comes forth, I think, they
will have to hang their heads 1n shame
‘because at thoysands of places the
public wells are not open to the Sche-
«duled Caste people

The new policy of Governmen* 1s
this Supposing a new well has to be
constructed It 1s said that the wil-
Jagers should contribute 50 per cent
for digging the well When this
question comes, naturally, the caste
‘Hindu willagers say, if the well 1s
going to be thrown open for all, why
should they contribute 50 per cent?
‘So, generally they do not pay 50 per
cent of the cost and the Scheduled
‘Caste people are naturally being very
poor they are not 1n a position to pay
So, you will find that no wells are con-
structed 1n villages We are sitting
here m an air-conditioned hall But,
1f you go to the villages, you will find
that even on public wells the Sche-
duled Caste people have to wait for
‘hours together for getting water If
nobody provides them with water they
have to take water of the dram My
hon friend the Minister, Shrn Datar,
will also realise this If he accom-
vanies us to the villages where we can
show all these things to him

Where there arr no public wells,
there are private wells The caste
Hindu people can quench their thirst
by taking water from these private
wells All people go and take water
from these wells except the Scheduled
Caste people If we go to Government
and represent the grievance they say,
“That 1s a private well and you will
not be allowed to draw water from a
private well’

In this matter, I was gomng to
Tequest the Government to come for-
ward boldly and make an announce-
ment o the effect that all wells which

8 LSD—4
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are used for drinking purposes, whe-
ther they are public wells or private
wells, should be thrown open to all.
Not only that My proposal 15 this
that Government should have a squad
of policemen—just as they have for
slum clearance 1n Delh1 where we find
the police going and demolishing the
houses and throwing away the
matenials I want such a police squad
to be appointed only to look after this
thing, namely, that the wells are
thrown open to these Scheduled Caste
people (Interruption) And, my pro-
posal 1s that the head of the squad
should be a Scheduled Caste man
who will take more interest 1p this
Let there be other constables from
other communities, but the head of
the squad at least must be a Sche-
duled caste man who will look to the
interests of the Scheduled Casle
people

Shri Sonavane (Sholapur—Reserved
—Sch Castes) Why not the head of
the Home Ministry?

Shri B. K, Gaikwad: I come to arti-
cles 23 and 43 Article 23 of the
Constxtutxox} says*

“Traffic 1n human beings and
begar and other similar forms of
forced labour are prohibited and
any contravention of this provision
shall be an offence punishable n
accordance with law ”

Article 43 reads-

“The State shall endeavour to
secure, by suitable legislation or
economic organisation or m any
other way, to all workers, agri-
cultural, industrial or otherwise,
work, a living wage, conditions of
work ensuring a decent standard
of Lfe and full enjoyment of
leisure and social and tultural
opportunities and 1n particular the
State shall andeavour to promote
cottage industries on an individual
or co-operative basis 1n rural
areas”

I8 hrs

That 1s the provision 1n the Constitu-
tion Now, I want te ask whethee
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begar or forced labour has been
abolished It 1s there, everywhere,
throughout India .

An Hon Member: Not in Punjab

Shri B. K Gaikwad: It 1s there m
UP You can go to any place m
India and you will find out for your-
self Forced labour 1s taken by the
Government as well as by the
wvillagers, by prominent persons of ‘he
village No action has been taken by
the Government Last time, speaking
on Minimum Wage Bill, I had sad
that people are paxd Rs 4 or Rs §
per month and are asked to work for
the whole month This 1s nothing but
forced labour, 1t 1s there in UP and
all the other States (Interruption )
No work 1s provided. no living wage
1s gaven, no decent standard of livmg
1s provided to the people of nur coun-
try, particularly to the Scheduled
Castes and Tribes What s the Gov-
ernment going to do in this matter?
The Constitution cast a duty to pro-
vide work, to give a hving wage and
ensure a decent standard of lLwving
When 1s the Government gomng to do
this?

Article 46 of the Constitution clearly
states that the State shall promote
with special care the educational and
economic interests of the weaker
sections of the people and, m parti-
cular, of the Scheduled Castes und the
Scheduled Tribes, and sha)l protect
them from social 1njustice and all
forms of exploitation This clause
specifically refers to weaker sections
of the people Several millions of
Scheduled Castes people have accepted
Buddhism and hence they are no more
Scheduled Castes people They do not
call themselves so Appendix X of
part II of the report of 'he Commus-
sioner deals with the concessions
granted by the State Governments
and the Union Administration to these
Scheduled Castes converts to Bud
dhism In that you will find that
except Punjab no other State has done
anything 1n the matter Mv sugges-
tion 1s that the Scheduled Caste
people who have embraced Buddhism
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are weaker sections of the country and
the Govefnment should, therefore,
continue all these concessions m regard
to education, economic aid, appomnt-
ments to services to these people
which they were getting before as
Scheduled Castes even without amend-
mmg the Constitution

Article 335 says that the claams of
the members of the Scheduled Castes
and the Scheduled Tribes shall be
taken into consideration, consistently
with the maintenance of ¢flficiency of
admunistration, m the making of
appointments to services ind posts in
connection with the affairs of the
Union or of a Statc In svery ycarly
report, the Commuissioner 1« bringing to
the notice of the Governmeai the fact
that their percentage 1s very low So
many hon Members who have spoken
on thus have also thrown light on this
and they have pointed sut that the
percentage of these Scheduled Castes
and Scheduled Tribes peopl~ 1n Class 1
and II service is hardly une per cent
It 1s not even one per ~ent I want
to ask the Government as to what
action has been taken to fill up the
percentage? When questions are
raised on the floor of this House, lame
excuseg are given by the Government
what suitable candidates are rot
coming forth to fill up the reserved
posts Switability has become one of
the wonders of India, if not of the
world! Even after satisfying all condi-
tions 1n regard to educatinnal quah-
fications, these candidates are made
unfit I will tell you one o1 two
things I have come across and I think
my Congress friends and the Govern-
ment will also consider this
sympathetically

The ex-Congress President, Shr:
Dhebar, was once the Chief Munister of
Saurashtra He found that the per-
centage reserved for the Scheduled
Castes and Tribes was not filkled up.
When he asked the Secretary to nill it
up, the Secretary told him that there
were no switable candidates fiom the
Scheduled Castes and Tribes for the
posts to be filled m When we were
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dascussing this matter in the Estimates
Commnuttee, we were told this Shri
Dhebar ordered the Secretary that no
vacancy should be filled up ull a
suitable candidate from the Scheduled
Caste or Tribe was forthcoming You
know what happened and what magic
that order created” Immediately after
that, the Secretary found swtable
eandidates from the Scheduled Castes
and Tribes Then those candidates
were appointed This i1s what Shni
Dhebar did in Saurashtra Let my
Congress friends and the Ministry take
lessonsg from that

Shri M R Krishna: Rajan did <o

Shri B K Gaikwad: We appreciate
it  1If the Congress people do some-
thing we do appreciate, we have got
the capacity of appreciation

There 1s another instance to 1llus-
trate the ‘suitability’ I will now
quote the name of that officer because
he 1s now a retired officer .ny— friend
Shn M K Jadhav He 1> a retired
Collector of the revenue department of
the Bombay State In 1928, after he
passed BA (Hons), he applied to the
Collector for getting a job He was
appomnted as a clerk under one
Mamlatdar 1n Poona district Within
a couple of months, that Mamlatdar
reported to the Collector that he,
Mr M K Jadhav was unfit to work as
a clerk He was a BA (Hon-) and
still he was unfit to work as a clerk
and he was removed In the sear
1927, the Governor of Bombay declared
that he wanted to appointsome direct
recruits from the so-called depressed
claseses The Scheduled Castec were
called depressed classesin those days

Shri Jadhav was one of the candidates

and fortunately he was selected fo.
the post of a Deputy Collertor in the
Tevenue department After receiving,

traming for a few months, he was
Posted to Poona district fortunately
where that Mamlatdar was working

He was the man who was working as
a clerk under the Mamlatdar and who
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was made unfit by his report has
come as his boss, as Deputy Collector
Not only that I have no time at my
disposal 10 explain the whole thing

Mr. Deputy-Speaker: The hon
Member's time 1s up
Shri B. K Gaikwad: I have not

finished half

Mr Deputy-Speaker: I wa, to give
15 munutes that may be reducced to
even ten munutes But I have given
him 25 mmutes Still he wants more
time

Shri B. K. Galkwad Thank you
very much You are always very kind
to me

Mr Deputy-Speaker: This time I
may not be so kind as he wants me
to be He should try to finish now

Shri B, K. Gaikwad: A xind man 1s
always kind Now, Sir, I aill finish
Shr1 Jadhav was there as a Deputy
Collector and later on as Collector also
and then retired as Collector He had
given several judgments as a Collec-
tor and District Magistrate Several
appeal were there but in not a single
case hys decision was changed by the
appellate courts Not only that He
was known as the most efficient officer
Therefore, a man who was found unfit
for clerk’s post was an efficient Collec.
tor This 1s the sort of efficrency
That 1s why I say, do not go, do not
be led by what the Puolic Service
Commussion says that Scheduled
Castes and Tribes people were not
found suitable

Mr. Deputy-Speaker. That 1s not
desirable It should not be said-
“Don't be led by what the
Public Service Commission say: in its
report that a particular man :s not
desirable” The Public Service Com-
mussion 1s an independent body created
statutorily under the Constitution We
have every faith in that, and I will
not allow any aspersion or insinuation
to be made against the Public Service
Commission by the hon Members 1
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would advise him to withdraw that
remark He has made a sip He
meant others

Shri K U. Parmar (Ahmcdabad-
Reserved-Sch Castes) We have to
bring a resolution about setting up a

supervisory body to have a check on
that

Mr  Deputy-Speaker: Instead of
Public Service Commission, he may
say other officers

Shri B. K Gaikwad: The UPSC
says that candidates are not found
suitable In the last session, or n thic
session 1tself if I mistake not, hon Mi-
nister, Shr1 Datar made an announce-
ment ‘‘Whatever recomendations are
made by the UPSC, we are not bound
to accept that We have got our own
views"” I have not got it here, but I
can show that He 1s nodding his head
saymg no, no

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): He
1s misquoting me

Mr Deputy-Speaker. He has always
said, rather that has been the position
of the Home Ministry, that almiost in
all cases they have been guided by the
advice given by the UPSC

Shri Datar: During the last two
years that has been the case in all
cases

Mr. Deputy-Speaker: Yes That
was disclosed here very recently Now
the hon Member says that the Mims-
ter said that they are not bound by
the recommendations Theoretically
they may or may not be bound, but
thevy have always acted upon the
advice they got

Shri B K. Galkwad: I just want
to show where the shoe pinches 1
will explain where the shoe pinches

Shri Datar: Sir, the remarks mede
by the hon Member about the Public
Service Commission may be with-
drawn or . .
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Mr Deputy-Speaker: They should
be withdrawn

Shri B K Gatkwad: What, Sir?

Mr. Deputy-Speaker: His remarks
about the Public, Service Commission
that the Minister should not be led by
the advice of the Public Service Com-
mussion that candidates are not surt-
able

Shri B K Gaikwad I withdraw
them I will be always at your dis-
posal, Sir, and also at the disposal of
the hon Minister, Shr1 Datar

Mr Deputy-Speaker: I am sorry, I
am not now at his disposal He shquld
conclude now

Shri B K Galkwad: Sir, I wil}l
finish There 1s one bad practice 1n
force When there are reserved seats
the Central Government for Schedul-
ed Castes and Scheduled Tribes, parti-
cularly in Class I and Class II posts,
and when candidates belonging to
Scheduled Castes and Scheduled
Tribes have been found unsuitable,
then the posts are made “non-reserv-
ed” and these posts are fillled in by
non-Scheduled Caste and non-Schedul-
ed Trbes candidates Due to this
provision, Sir, intentional and mis-
chievous attempts are being made bv
several promunent leaders and big
officers 1n consultation with each
other They are all interested in these
posts They want to appoint their
sons, sons-in-law or other relatives to
these class I and clags II posts It is
a temptation They all make a com-
mon cause m order to reach this goal
They make a conspiracy to victimise
the poor Scheduled Castes and Sche-
duled Tmbe candidates by calling
them unsuitable, unfit, and make room
for their favourite persons If Gov-
ernment 18 really honest and sincere
to their duties I propose that as Shri
Dhebar did 1n Saurashtra as Chief
Minister our Central Government also
should do the same thing They
should make a public announcement
that no class I and class II posts
should be filled by non-Schéduled
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Caste and non-Scheduled Tnibes can-
didates and the posts should be kept
vacant for the Scheduled Castes and
Scheduled Tribes candidates till they
are available, Sir, you will ind ‘hat
the Scheduled Castes and Scheduled
Tribes candidates who are found
unsuitable and unfit today will be
found suitable and fit tomorrow.

Sir, may I have two more minutes’?

Mr. Deputy-Speaker: I wnll only
allow him now to sit down.

Shr1 Barman, Before the hon.
Member starts his speech I would like
to say one thing. There are more
than 80 hon. Members belonging to
Scheduled Castes and Scheduled Tri-
bes, and every one of them has ex-
pressed a desire to speak and parti-
cipate 1n this discussion Besides,
there are other hon Members who are
also anxlous to take part in this dis-
cussion Therefore, my difficulty can
very well be appreciated, how I can
accommodate them I would, herefore,
request hon Members to take as httle
time as possible, if they can. Every
hon. Member should not try to discuss
every article of the Constitution; they
should pick up some portion of 1t
which they want to bring to the notice
of the House.

oft 3T (FeaT—faa—magfaa
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Shri Barman (Cooch-Bihar-Reser-
ved-Sch, Castes): Mr. Deputy-Speak-
er, Sir, I shall abide by the advice that
you have Just now given, not to go on
repeaing what has been said by
others. In fact, Sir, this 1s the Seventh
Report that we are considering on the
floor of this House and 1t requires no
imagmnation to say that matters re-
garding untouchability, reservations mn
public services and posts and, espe-
cially, I shall not call 1t failure but I
shall call it incapacity of Government
to deal with the matters—the hon.
Deputy Minister said on Friday that
it mamly concerns the States—these
are matters that are practically being
repeated every year These have also
been placed before the House by the
hon speakers who have spoken before
me

In fact, Sir, there are practically
three main points so far as the Report
of the Scheduled Castes Commussioner
1s concerned. Firstly, there is the
abolition of untouchability; secondly,
there 1s reservation te services and
posts for Scheduled Castes and Sche-
duled Tribes; and, thirdly, there 1s the
question of giving facility for educa-
tion to these unfortunate backward
classes.

I consider, Sir, that this question of
untouchabiltiy will remain so long as
we do not fulfil our objective that has
been declared in the Preamble of our
Constitution—equality of status and of
opportunity, and also justice: social,
economic and political, Till we fulfil
that it will remain, and for that pur-
pose we are doing our best. But, at
the same time, it reguires much mare.
Now far Government proceeds and
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progresses in the elimination of dis-
tinction between castes and cates and
distinction between classes and socie-
ties so far as their economic circum-
stances are concerned is the pomnt It
18 mainly embedded or rooted in the
question, how far we are able to
remove distinction between one caste
and another or the hierarchy of castes
So long as that remaimns 1n our body
pohtic, :n our social system, this
question of eradication of untoucha-
bihty will remamn a very difficult
question At the same time, we should
do our best So, I shall not dilate on
that matter any more

Ag regards the question of reser-
vation of posts and services, it entirely
depends upon how far we are able to
remove the difficulties i1n the matter
of education amongst these two clas-
ses Of course, along with other
backward classes, if we can solve that
matter, if we can uplift them in the
matter of educational standards, the
question of unfitness will not be re-
peated <0 often I shall not, there-
fore, touch upon that point also But
I am mainly concerned today in plac-
ing before the Housg through you my
own anxiety about the new procedure
that Government propose to introduce
so far as the educational facilities are
concerned ‘To our misfortune the hon
Home Minister 1s 1n hospital We
pray for his early recovery and that
he should join his regular duties

The other day the Deputy Minister
was present and we very much bank
upon her heart, woman’s heart, which
1s so affectionate especially for those
who are backward But unfortunately
we have got the Minister of State I
make this distinction because of this
Shn Datar knows the conditions from
the very beginning, and especially the
matter that I am going to mention
before this House just now Perhaps
Shrimat: Alva 1s new to the post and
she may not be conversant with the
past history That is my supposi
Of course she must have read every-
thing through the proceedings
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The matter that I want to mentiom
18 thus Shrimati Alva has said in her
sbeech thus

“The next point that agitates the
minds of hon Members m the
House and also of the public out~
side 1s the most important ques-
tion of scholarships”.

I entirely agree with her This is
& matter on which depends the whole
of our future regarding untouchabi-
11ity, regarding reservation of posts
and services, and what not, they
follow Once we are able to give our
children education, education to our
Yyuys, untl espetriy o our giris—
ghrimat: Alva has also mentioned that
girls’ education 1s more important
pow—that will Be good to start with
We entirely agree with the Deputy
Minister’s observation 1n that regard,
put another thing that she has men-
tioned gives us much concern She
sAys

“In this matter we have made
a far-reaching change in the pro-
cedure 1n the sense that we have
decentrahised the award of scholar-
ship from now on”

I do not doubt for a moment that
this procedure that the Government
have decided upon—I still hope that
the¢y have not finally decided i1t—was
for the benefit of the Scheduled Castes
and Scheduled Tribes and that the
scholarships may be distributed to
them 1n time, that it was for their
good But I shall place the facts
pefore you and the House that mstead
of doing good to us i1t will be very
much detrimental to the interests of
the Scheduled Caste boys in getting
the amount of scholarship

Let me tell you at the outset that I
have full faith upon the State Govern-
ments also, but I wish to mention
that the procedure 1s such that it will
1¢ad to too much of complexity in the .
matter, and thereby the legitimate
advantages—or whatever you might
call it—that they have been getting
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so long will be curtailed. I shall tell
you why.

What is the procedure in the distri-
bution of scholarships? At present, it
is done by the Central Education
Ministry. e Education Ministry
recelves the applications from all post-
matric students from the Scheduled
Castes and Scheduled Tribes and other
backward classes. The Government
allots a lump sum. Out of that lump
sum, distribution is made I can read
from the report but that will take
time. But I can mention one or two
lines from it. The procedure is this.

“The Board determines the
number of scholarships to be allo-
cated to different States on popula-
tion basis”.

This is the first principle. As I was
mentioning, out of that allotted sum,
in the beginning, some proportionate
allotment is made between these three
classes, namely, what will be the pro-
portion that will go to the Scheduled
Castes, the Scheduled Tribes and other
backward classes respectively. The
amount varies from year to year. It
is 40 or 45 per cent for the Scheduled
Castes, 40 per cent for the other back-
ward classes, and 15 per cent for the
Scheduled Tribes and so on. It varies
from year to year. Once that is done,
then, whatever is the quota of the
Scheduled Castes will be dealt with
in this way. I shall specially mention
the Scheduled Castes because, as yet,
up till now, including this year, I can
say that whatever the Government
has decilled will not affect at least the
Scheduled Tribes very much because
the hon. Deputy Minister has said that
the number of scholarships in respect
of them is so small that the money
that is allotted for the purpose is not
exhausted.

But the hon. Deputy Minister has
mentioned certain facts as regards the
Scheduled Castes by telling us that
the number of Scheduled Caste boys
or candidates is increasing very fast
and it is to such an extent that Gov-
ernment is not in a position to allot
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that much money which is required.
I shall come to that point last. If the
House i8 convinced, or if the Home
Ministry is convinced, that the number
of Scheduled Caste candidates has
grown to such an extent that consi-
dering their population the allotment
is more than sufficient for them, then,
of coursc 1 cannot object to making
any restriction.

For this purposc,—I need not tell it
und everybody knows it—let us take
the census. In the census of 1951, the
number of Scheduled Castes was enu-
merated as more than five crores, and
by this t.mv, 1t must have reached at
least six crores, Qut of that, the
maximum number that has to be
allotted scholarships is not much. I
think last year it did not excced
30,000. You should know that in
regard to the post-matric scholarships,
throughout the length and breadth of
India all these post-matric boys of the
Scheduled Castes get scholarships from
the Centre, and no State gives any
scholarship to a post-matric student
belonging to the Scheduled Castes.
Therefore, out of the six crores of
population, 30,000 boys got scholarships
last year. In Calcutta colleges, you
will find that even in one single
college, there are 10,000 students be-
longing to other classes. I cannot
consider how the Ministry thinks that
the number of Scheduled Caste candi-
dates has increased to such an extent
that it is not possible now to give
everyone of them a scholarship. What
is the maximum? She has stated that
Rs. 126 lakhs have been spent last
year. I would suggest that if the
Ministry thinks that they are so much
tightened, so much cornered in their
finances let them curtail the expendi-
ture on other heads. But please, for
God’s sake, give our boys the facility
of education, the facility that we have
been getting from the year 1952 up
till now. Let our boys become men
who can stand before the civilized
public and stand before their elder
brothers as equals in this country. We
know that they shall have their own
right conceded to them by their own
efforts and that no favour will be
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required by them for getting educa-
tional facilities thereafter Our time
is past, but we at least expect that
our boys and girls may be honourable
men and women 1n this free India

What happens now? Now, as soon
as the quota 1s fixed, then 1t 1s distr1-
buted on a population basis There
are certain States where the number
of boys 1s small Therefore, there 1s
surplus money That surplus money
18 redistributed pro rata to other
States where there are students who
are left without scholarships, because
the fund 1s exhausted Once you give
it to the State, I can very well say
that the year will run out, but the
Landre 2] 2ot know  whaab ar dhe
State Government that has got surplus
money and it will have no option
to redistribute 1t. Why do you make
this rotten procedure? It 1s your
money and 1t 1s justly the responsi-
bility of the Central Government and
the Members of Parlhament who are
to aid the Government here; this duty
lies squarely on you Why do you
shun it? Is it because certain things
have happened and you are afraid of
it? Don't be ashamed of that If
simple distribution of scholarships 1s
such a comphcated matter to the
Central Secretariat, I do not know
what to call this administration It
18 such a simple matter Just
strengthen the scholarship distribution
board by drafting a few more clerks
from the other departments in the be-
ginning of the year. That will solve
the whole difficulty. Instead of that,
you are making these complications

It is known at least to the scheduled
castes and to my friends here that in
1852, when we found that the number
of boys from the scheduled castes
and scheduled tribes have increased
and money allotted in the budget was
not sufficient, we approached the hon.
Educstion Minister. He had a large-
Leart and said, “I am all along trying

for this, it i3 not in my hands; it
;!nthe d of the Finance Minidier.”
must Be said to the credit of Shri
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Deshmukh—we shall never forget 1t—
that we met lum in a deputation and
told him that whatever provision
mMight be made in the Constitution, 1t
18 not a matter to be solved overnight;
at least, you can help us by gaving our
bays education in the post-matrie
Stage Before the matric stage, 1t 18
the responsibility of the State

Mr. Deputy-Speaker: The
Member's time 1s up. -

Shri Barman: I eamesﬁy request
¥YQu to give me some more time, be-
Cause it 1s & very important matter I
hope you shall give me a chance to
explain why I oppose this procedure

hon.

J shal) cut shoré the story, he res-
dily agreed and since that year till
lagt year, 1958-59, all our boys be-
longing to the scheduled castes and
SCheduled tribes have got scholarships.
It 15 1n that hope that they are getting
admission 1n the colleges after passing
the matric Every year, there was a
short-fall mn the allotted amount and
€very year, we approached the Finance
Minister and got additional allotment
Lyst year also, there was a short-fall
of about Rs 24 lakhs and the hon.
Home Minister made good that defi-
Clency, and every boy and girl belong-
ing to the scheduled castes or sche-
dyled tribes was given scholarship

If distribution 1s handed over to the
States, then the Members here would
not know, when the year is out, whe-
ther any State has got surplus money
ahd that difficulty will arise Our
boys, mostly coming from the poorest
clasges, are getting admission m the
hoppe that they will get scholarships.
Once that is discontinued, 50 per cent
of the boys will have to discontinue
their studies, because they cannot
afford the post-matric education, which
is 50 costly In this way, are you
advancing our cause so far as educa-
tion 18 concerned or are you retarding
ity What for are you doing this?
Because the matter will be simplified
i## it 1s handed over to the States?
1 can very well my, # will De just
Teverse.
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Sir, I will not encroach on your
kindness too much I shall only men-
tion that even 1f Government has
decided finally that they shall hand
over this to the States, I do not know
how they will solve these complica-
tions There 1s another matter which
the hon Deputy Minister mentioned,
1 e some element of selection will have
to be mtroduced

The Deputy Minister of Home
Affairs (Shrimati Alva): There is a
little confusion It was said for the
other backward classes that some ele-
ment of selection would have to be
mtroduced But as far as the schedul-
ed castes go, the difficulty which the
hon Member fears will not arise

Shri Barman: Then, 1 have nothing
to complain, because as regards the
eother backward classes, there 1s al-
ready an element of selection imposed
I 1 am assuyed that this will not
change the policy so far as scheduled
castes and scheduled tribes are con-
cerned, I have nothing to complain 1n
that regard It 1s now for Govern-
ment to see whether the procedure
that they propose will facilitate their
action or retard i1t I hope they will
consider it

Pandit Thakur Das Bhargava (His-
sar) Will every scheduled caste and
scheduled tribe candidate go on getting
scholarships as now?

Shrimati Alva: Yes, Sir; the
scholarships will continue

Shri Datar: All those who apply will
get the scholarships

Shrl Kodiyan (Quilon—Reserved—
Sch Castes) Mr Deputy-Speaker, at
the very outset, I must say that the
report of the Scheduled Castes and
Scheduled Tribes Commissioner does
not help us in having a correct asses-
ment of the progress achieved in re-
gard to the various schemes for the
welfare of the scheduled castes and
scheduled tribes and other backward
classes. I can, of course, understand
the diMeulty of the Commissioner.
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His office has been asking for infor-
mation from the State Governments,
but information 1s not forthcoming in
time In this report, 1t 1s stated
that the Commuissioner has no: got
sufficient staff to have a correct eva-
luatson of the progress m the various
States So, I would request the hon
Minsster to provide him with sufficient
staff, so that he may do his work
more efficiently than at present

When we come to the actual achieve-
ment 1n this fleld, we have to confess
that the progress so far made 1s not
satisfactory m all the items of ex-
penditure The hon Deputy Minister
while mitiating the discussion on the
report, painted a rather rosy picture
and said, so rhuch has been done in
this respect and from now on more
18 gommg to be done While going
through the report, one must realise
the fact that the money allotted to the
various States and also money allotted
by the State Governments for the
various schemes are not properly
spent When we take item by item,
thigs failure of State Governments to
utilise the allotted amount can be seen
from the report

It 1g rather unfortunate that even
after 11 years of welfare work, we are
not in a position to assess the situa-
tion correctly The Home Mmmstry I
am told, has an evaluation orgamsa-
tion, but I do not know what work
they are domg I have to make a sug-
gestion in this respect In every State,
there must be an organisation to eva-
luate the work done in the respective
States and the evaluation organisation
in the Centre must work in co-opera-
tion with the evaluation organisations
in the States Unless a correct plc-
ture 18 before us, we cannot plan
effectively for the future The third
Tive Year Plan is in the formative
stage If correct planning is to be
made with regard to the welfare work
of the scheduled castes and scheduled
tribes, a correct picture of the actual
situation in the country must be
before us

Coming to the various schemes for-
the welfare of the backward classes,
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I must deal with the most important
and vital aspect of the whole program-
me of work, that 1s, with regard to
the economic development of the
Scheduled Castes, Scheduled Tribes
and other backward classes This
vital aspect of the problem, I must
say, has not been given sufficient em-
phasis by the Government Unless the
Scheduled Castes and Scheduled Tribes
people are helped to stand on their
own legs economically, no progress
worth the while can be achieved 1n
this respect Scheduled Caste and
Scheduled Tribe Members and other
responsible leaders of these communi-~
ties have been time and again Te-
questing the Government to distribute
Government land to the Scheduled
Castes and other backward classes
people, to the landless labour, but the
achievement in 'this respect I must
confesg 1s rather very unsatisfactory

The Scheduled Castes Commissioner
in his Report has stated that only in
certamn States land has been distn~
buted In other States also steps
might have been taken but he has not
been given information on this pomnt
He says that m Bihar, Bombay,
Madhya Pradesh, Orissa and Tripura
lands have been distributed to the
Scheduled Castes, Scheduled Tribes
and other backward classes The total
amount so far distributed 1s 43,41,900
acres This includes land distributed
on lease~hold basis and also one year
leases With regard to other States
information 1s not available

On page 62 of the Report he says
that about 112 9 mullion acres of culti-
vable land are available with the
various State Governments He
2urther states that if about half of
this cultivable land 1s distributed
amongst the Scheduled Castes people
the problem would be solved He
says

“If efforts age made to settle
these people on 58 0 mullion acres
of cultivable land, quite a large
number of them (perhaps all of
them) can be settled in agricul-
ture. Some efforts were made
during the First Five Year Plan
1period to reclaim land and a total
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of over 18 lakh acres were re-
claimed *

But

“Figures as regards the sche-
duled caste and scheduled tribe
persons benefited from this scheme
are not available”

“It 1s also significant to note *
he goes on saying,

“that Rajasthan, Orissa and
Vindhya Pradesh which have size-
able concentration of cultivable
waste land either did very Mhttle
or did not figure at all 1n these
reclamation and settlement opera-
tions "

Then even i1n States where land 1s
distributed, there are certain difficul-
ties 1n the way On page 66, he says

“The Mysore Government have
reported that certain types of land
have been released by the Revenue
Department for grant to the land-
less Individuals, however, under
the preference list come after
educational mstitupions, inferior
village servants and co-opera-
tive farming societies But among
individuals, first preference 1s
giwven to Scheduled Castes and
Scheduled Tribes There 1s a limit
on land to be granted The cost
of reclamation 1s to be borne by
the individuals”

Then with regard to West Bengal he
says

“In West Bengal, pending en
forcement of Land Reforms Act,
1955, surplus lands of the ex-~inter-
mediaries, raiyats and undet
raiyats which have been taken
possession of by the Collectors are
being settled temporarily on year
to year lease and for this the
Scheduled Castes and Scheduled
Tribes take thewr chance with
others”

1 need not go on citing instances of
the other States I have no time with
me 'This is a very important aspect
of the development of the Scheduled
Castes and other backward classes
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people If milhions of acres of land
are 1n the possession of the State
Goveynments, I want to know what is
the Yeal difficulty in distributing land
to the Scheduled Castes people So
far as my State 13 concerned, 1t 1s the
smallest State m India We have very
httle waste land in Government pos-
session We have only 74 lakh acres
of land, but even that we are distri-
buting to the landless peasants and
landless agricultural labourers Pre-
ference 1s to be given to the Sche-
duled Castes people 25 per cent of
the land has been reserved for the
Scheduled Castes and other landless
people

So far as other States are concern-
ed, which have got large tracts of
cultivable waste land, they can distri-
bute at least 50 to 60 per cent of this
Government land to the Scheduled
Castes and Scheduled Trbes and to
other backward classes people But
nothing has been done in this respect
Even though some Stafes have taken
steps as I have stated earlier difficul-
ties are in the way for the Scheduled
Castes and other backward classes
people to make use of this distribution
of land

Then coming to the other aspect of
the econmic development of the Sche-
duled Castes, cottage industries and
village industries play a promnent
role But here also we can find that
the progress made 1s very unsatisfac-
tory The total provision for
the Second Plan period
for cottage industries to be started
among backward classes people 1s
Rs 547 29 lakhs The amount spent
in 1956-57 was only Rs 88,38,022/-
and imn 1957-58 1t was Bs 57,12,698/-
The total expenditure duning the first
two years of the Plan period comes
o only Rs 90,50,720/-, that 18, much
below the yearly average of about

1 crore to be spent for cottage
industries for the backward classes

Then comung to the co-operation
fleld also we can fing that the Plan
prmﬂonllﬁl.zll'ﬂllkhllndthe
Mount spent in the first two years
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was only Rs 88 89 lakhs So, here
also we can find that the progress
made is rather very slow

With regard to cottage industries,
Government have opened certan
tramning centres and in certain other
areas traming-cum-production
centres So far as certain tramnng
centres are concerned, suitable follow-
up programmes are not worked out.
As a result of that, the trainees, who
get Training m these training centres,
cannot start industrial units of their
own I would request the Govern-
ment to change the tramning centres
as far as possible into trainmg-cum-
production centres and suitable
follow-up programme also should be
worked out and the trainees should
be given liberal financial aid

Then about the reservation of seats
for Scheduled Castes and Scheduled
Tribes candidates in the services
several hon Members have made a
reference I do not want to repeat
all those arguments but only one point
I want to stress, and that is about
the lame excuse often put forward by
the Government and Government
officers that suitable candidates are
not forthcoming from the Scheduled
Castes, Scheduled Tribes The
employment exchanges’ figures given
in the Report refute this so-called
theory of suitability of candidates
The total number of Scheduled Caste
Candidates registered m 1956 was
1,78 210 The total number of candi-
dates remaming on the live register
at the end of the year 1957 was 92,882
Out of these, 719 were graduates, and
10,813 were matriculates With regard
to the Scheduled Tribes also, you can
see that the registered number of
candidates remamning unemployed on
the live register was 19,472 Out of
these, 63 were graduates and 729 were
matrnculates Thus, we can see from
the figures furnished by the Employ-
ment Exchanges that there were
thousands of qualified candidates
remaming in the Live registers of the
various Employment Exchanges and
at the same time, the Government put
forward this Jame excuse that suitable
candidates were not forthcoming from
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among these people. Therefore, the
Government should see the real diffi-
culties in the working of the safe-
guards, As my hon. friend Shri
B. K. Gaikwad has already pointed
out, something is wrong somewhere.
There is no doubt about 1t. There are
some people who are placed in key
positions who do not want the Sche-
duled Caste people to come up.

Shri V. P. Nayar (Quilon): Hear,
hear.

Mr. Deputy-Speaker: The hon.
Member said, somewhere. This hon.
Member says, here, here,

Shri V. P. Nayar: HE A R.

Shd Tungamamh \Miadura)): They
have to be un-earthed,

Shri Kodiyan: One word about
housing. Of all the items in the pro-
gramme for the welfare of the Sche-
duled Castes and other backward
people, I must say that this scheme
for housing has become very popular
with the Scheduled Castes and back-
ward classes. So far as my State is
concerned, there is a large demand
from the Scheduled Castes people for
houses. Last year alone, in my State,
more than 1000 houses were con-
structed for the Scheduled Castes and
Scheduled Tribes. In the last Advisory
Committee meeting in my State,
demands were put forward by Mem-
bers unanimously that more money
should be allotted for the housing
programme. I request the Central
Government to give more allotment
and provide more money for the
housing programme,

About the scholarships, the hon.
Member Shri Barman has already
dealt with the point. I not only sup-
port that view expressed by him, I
have also one request to make in this
connection. The number of students
from the Scheduled Caste people is
increasing, It is a very healthy sign.
The hon. Education Minister last
time, when the Scholarship Board
met, told us that from next year
anwards, an element of selection will
have to be made
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Mr. Deputy-Speaker: That hag been
cleared now.

Shri Kodiyan: Yes; we are tHynk-
ful to the hon. Minister for that, More
money should be allotted for that;
that is all.

So far as untouchability is concern-
ed, ...

Mr. Deputy-Speaker: This should
not be touched now.

Shri V. P, Nayar: Only touch and
go.

Shrl Kodiyan: Only touch and go.
Untouchability must be removed, The
only point that I wish to make in this
regard is that untouchability m our
country still prevails. The report says
that except in Kerala, Bengal and
Delhi, all other States have shown &
decyease in the number of
cases registered under the Untouch-
ability Offences Act, 1955. This does
not mean that in these States, un-
touchability has come down or dis-
appeared. So far as my State is con-
cerned, there is a Committee for re-
moving untouchability. It meets re-
gularly every month and the situation
is taken stock every month, and
balance that action can be taken by
the police promptly. It is because of
that prompt action and vigilance of
this Committee that reports come and
more and more cases are being re-
gistered under this Act,

st wyow (o
giaa onfit) : Swverw wEeT, W
€ W aE | gy wew wifvere
R R @
wwee ag dwar § fie iz R g
senfa & wafge ¥ fag, v WY sy
vt & frg, 0 3 Famd & o g,
T famt & RVewx  om
w¥r aoet 5@ § T At oy A
fe¥e gart wrni &, w0 & wrfier g
& ¢ fiwdt oomd er vt & i



3541 Report of

wfeqs §, IO TAAH: & WA q@
1 | fengges s fw!i m‘*
¥ SR Twad wAfET o weg W
® fay Wit ¥ w1 ©£¥€ AqH
fafan T wd § fag  d5r wxT
et w1 F T I weF & fog
LR WCRN wE W af £
op ¥ 1 FAC W ATl F W
TH Tuq WG AwaT ATy WY vt
a1 % T E T W) frgger
wreze WR g gew W
A F0z N sy B fren w7 ag
FOT AW ¥ W@ FA ¥ g M
25 FOT TU GINET @ AR, @ /LT
W g g AR | RO
T 7 % AT & faw ¥ wo @
&, 41 9§ F &€ aqga IO g
W oasm ¢ 1 W T 0w fasge
wegA WX frggee gresw & v o
gea sfY 9% wifaeEe §—aaa
& 137 & AW & @ WA § awEe
A1 ¥ forg qga STTRT AT & Y qEQ
& W 37 ¥ foau age awr &5 v @ W
FET ) W TR gy W A #
I &, d TT WP A7 g Wy AW AT
Ty wrer 47 gy § v 3w A @ Y
TR & A ot @ aw o & A
miam g g | aefm & @ @
TR wex gt §, dfer =g ofr S
T g ar€, foad fis @ wfgg o
¥ I¥g M TPR-ewTrcraey g wF
¢ I o orw a9 § WX § w0
® &g Zrew aT Ay AR §, W fe
wTRaY oft ae & sy aefve # O
o & forg g v Q) Wk fag
% 3 fauely ao1 ot vt fear o7 AR
T fafrelt w1 s v A< feam
N wfew #r o fir gy fafr

VAISAKHA 7, 1881 (SAKA) the Commissioner 13542

for Scheduled Castes
and Scheduled Tribes

w7 Y feardie enrarcfar awfty s
§, 39 ¥ ¥ ¥ U T T N w* @
¢ gfs o wor f gF § WK
Yo T I WO NE wT WA &
Nfeq FE W w1 & wwe §
fraagg ) Wk A w9, A w
a1 e fag Frdd, |fe wrr oerg a3
ot T% TEH w7 e T gy g
) WgEa §F & quR oA arem
B I T @ TS W I A T
w8 @ o § WK I ¥ A e
s A e o g1 & TR
B v v R ¥ wifaw PR g
I ¥ I NG @0 A gy §
fo & uoht ol & qU 5@ ¥
qETAT B LW T FT qW |

W & sy wft a% I §RY
¥ faq ot # a1 F7 qAdde
WA TG E T @ WA
FTT A T § Fr T Sy Ay
I I TR For o a8, ST
T TF ST § € 1qTRE 0 9T ST
T THE | TF T T 7 T
9% @ §, AW ¥ WA §, T
wgré & wA-uryATaAe By g ¢,
 Awfar s owm @ frw @ &
R AT A T @ E, dfa e e
AT W R A e v & fr
e § IHT< T B Wy A o e
FT foar S 1 WX A T A AE
w7 faar wwEm, & g aE 9
qafafes dt $3 v FT T,
fewfrgmaaead ) & amwa
g & wftr W qwfiw s oF aga
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qHEIU |

AT ¥ TR & 9T 39 S

¥ fg wEd fe-aly -
fal——x @ Teawriedy &
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[t &)
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Shri Datar: My hon. colleague will
be replying to all the points raised
during this debate. So, I should like
to confine myself only to a few of
them.

While I was listening to the
passionate appeals made by a number
of hon. Members and by my hom.
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griend Shr1 B. K. Gaitkwad, I felt that
it was our duty to do whatever was
necessary for these dowir=trodden
classes. They have been suffering for
centuxries together. Therefore, if some
hon, Members use more passion or
vehemence, then all that we have to
do is to see that our efforts are inten-
sified, and not to get vexed with them.
That is the reason why we are trying
our best to improve the conditions of
the Scheduled Castes and the Sche-
duled Tribes and certain other com-
munities.

I have heard the debate till , now,
so far as the Scheduled Castes are
concerned. I should have been happy
if some hon. Members had spoken
about the unfortunate conditions in
which our tribal people are living in
a number of outlying areas. Their
condition 18 also egually miserable,
and, therefore, I would request one
and all to treat the miserable condi-
tions of the Scheduled Castes and the
Scheduled Tribes and other classesas
a national problem The problem of
the Scheduled Castes should not be
dealt with or should not be considered
as only the problem of the Scheduled
Castes This should be considered as
a problem of the whole nation For
that purpose, all of us, including not
only the Scheduled Castes Members
but also the non-Scheduledq Caste
Members of Parliament, have to take
ful] share in the great work of
regeneration of these unfortunate
communities. That ought to be our
task.

« May 1 also pomnt out to my brethren
of the Scheduled Castes and Sche-
duled Tribes that their condition is
hard, but the condition will not
improve merely by using strong
language or bad arguments which
have no validity? Therefore, I would
appeal to those hon. Members to take
nto account the fact that these are
conditions which have come down to
us down the ages, and all of us have
to try and see that the tempo of
improvement, and the tempo of pro-
gflul are improved as early as possi-
e,

8 LSp—s.
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In this respect, may I invite your
attention to what the Commusioner
for Scheduled Castes and Scheduled
Tribes has said in his report? You are
aware, Sir, that for a numder of
years, it has been a great task, i not
a great privilege, of the Commissioner
for Scheduled Castes and Scheduled
Tribes to tour round the country and
try to find out to what extent the
conditions are miserable and how they
can be improved: Whenever these
reports are received, it is our duty to
send down his comments to all the
State Governments concerned, and it
18 they that are primarily responsible
for improving the conditions along
the lines recommended by the Com-
missioner for Scheduled Castes and
Scheduled Tribes.

Shri B. K. Gatkwad: They are nnt
doing that. That is our complaint,
and that is what we have said

Shri Datar: I sympathise with the
hon. Member. Let him sympathise
with our position also. Let him under-
stand that so far as the executive
function in connection with the
improvement of the lot of the Sche-
duled Castes, Scheduled Tribes etc. is
concerned, that in the primary duty
of the State Governments, and we
come into the picture for the purpose
of supplementing by way of grants
what they are doing. The limited
functions of the Commissioner for
Scheduled Castes and Scheduled
Tribes should also be understood, He
has to investigate, and he has to
report. Even this work has increased
to a large extent, and that is the
reason why' we have appointeq as
many as nine regional commissfoners
or assistant commissioners for the
purpose of bringing about a greater
degree or measure of co-ordination
between the Centre and the States. I
am very happy to find that the State
Governments also are taking a greater
interest 1n these problems. We had a
conference last year of the Ministers
for Scheduled Castes and Scheduled
Tribes or socia] welfare in the various
States. A number of hon. Members
also took part in the general delibera-
tions and I am happy to find that all
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the State Governments are now aware
of their great responsibility so far as
the early improvement of the condi-
tions of all these people is concerned.

May I, in this connection, read only
one sentence from the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes? I would
request hon. Members to note at least
for the time being that the conditions
are improving, although I would agree
with all the hon. Members that the
progress has to be as fast as possible,
and more substantial. The Commis-
sioner has remarkéd that there has
been an all-round increase in the
tempo of work relating to the welfare
of the Scheduled Castes and Sche-
duled Tribes and other backward
classes during the second year (1957-
58) of the Second Five Year Plan
period as compared to the last year.
Unfortunately we could not spend the
whole amount during the. first five
years in respect of all these communi-
ties, and therefore we took care to see
that the tempo of progress was
increased, and here I have before me
the report of the Commissioner for
8cheduled Castes and Scheduled
Tribes who has observed an increase
in the tempo of work.

Shri M. C. Jain (Kaithal): There
has been a shortfall in the first and
second years.

Shri Datar: The shortfall will
gradually disappear. There are certain
diffculties also which have to be
taken into account. All the same, hon.
Members will agree that there has
been an increase, and I wish hon.
Members were in a position to give
some appreciation to what the State
Governments are doing in this respect.
With these preliminary remarks, I
shall deal with certain points,

An hon. Member, I believe Shri
Sedhu Ram, suggested that the
smount of Rs. 90 crores would not
be suficient for the welfare of the
Scheduled Castes, Scheduled Tribes
and backward clagses. May I peint
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out in this connection that the mem-
bers of all these castes, tribes and
communities are entitled to, and they

.are getting also, the benefits under

the general schemes that have been
conceived and are being implemented
for the purpose of the general uplift
of all the people together. The work
that we are doing, the amount that
has been kept here or reserved, has
been by way of additional grant for
the purpose of spending over the inte-
rests of these Scheduled Castes and
Scheduled Tribes, This is a point
which we have always been taking
up with the State Governments, and
which we have always been explain-
ing to the hon. Members of these
various communities, namely that
this is not the sole amount that they
are entitled to. Under the ordinary
budgetary provisions of the various
States, they are entitled to, and may
I point out they are getting, benefits
also to a certain extent, though it may
not be so large as the hon. Members
may wish it to be. =~

Take the community development
projects for example. There also we
have been finding that the Scheduled
Castes and Scheduled Tribes also are
getting more and more benefits from
the general budgetary provisions.
This is in addition because there are
certain special problems so far as
the Scheduled Castes and Scheduled
Tribes are concerned, and that is the
reason why the supplementary budget
for the Second Plan of Rs, 91 crores
has been conceived of.

My hon. friend actually put in a
mathematical calculation &nd stated
that Rs. 91 crores were being given
to 18 crores of the Indian population,
and then he stated that the amount
would be extremely small. That s
not the correct position. I would re-
quest the hon. Members to understand
that this is only by way of supple-
menting what is being done under the
general budgetary provisions by all
the State Governments and by the
Central Government put together.
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Shri Datar: There are some such
problems here and there, We are
trying to tackle them, and I am hap-
py to find that the State Governments
are more and more conscious of their
obligations towards the Scheduled
Castes, and the amounts also are grad-
dually being spent. It is our desire
to see, whenever certain budgetary
provisions are made, as for instance
this sum of Rs. 81 crores which has
been reserved, that the amounts
are spent on the welfare of these
various communities, Therefore we
are anxious that the State Govern-
ments also spend as large an amount
as possible out of the ceillings fixed
for them

My hon friend raised the question
of untouchability, Shri Gaikwad was
right m saying that untouchability
has been removed by the Constitution,
but it 1s still there. I agree with him
that 1t is still there, the more so 1n
the rural areas I myself have
travelled through a number of rural
areas and I find that unfortunately it
1s there, and even where it appears
not to be there, subtle untouchability
15 being practised. That fact cannot
be gainsaid, and I am not sure whe-
ther the citation of certain villages as
being against untouchability or where
untouchability has gone, will be
correct at all. There are & number of
villages throughout India, and there
untouchability is there, and for the
Temoval of untouchability we have to
take steps which will not defeat ‘the
Purpose we have in view.

My hon, friend Shr1 Gaikwad was
Pertectly right in saying that the con-
dition of the untouchables or Harljans
especially in the villages is extremely
bad. They are also dependant upon
the mercies of the other savarnas or
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other members of the community
there. Therefore, we have to be very
careful.

It in a village you have only five or
six Harijan families as against 50 or
100 other families, naturally you will
find that if we take any harsh steps,
it we penalise them or take any other
steps against them, then the results
will have to be taken into account.
That 1s the reason why we have to
proceed cautiously even so far as the
bringing into effect of the Untoucha-
bility (Offences) Act is concerned

As has been rightly pointed out by
a number of hon. Members, the
Untouchability (Offences) Act 1s there
and 1its presence on the statute-book
has a very large restraining or deter-
rent effect on those die-hard sections
of the Hindu community which still
believe that untouchability is a part
of their religious obligation. That is
entirely wrong. So, the Act has had
a good effect.

So far as the actual number of
prosecutions is concerned, the diffi-
cujty 1s that in a court of law you
have to produce evidence under the
Indian Evidence Act, and if i1t becomes
difficult to get evidence, then natural-
ly the cases may not succeed, and 1n
some cases the cases are compromised
also. If for example the persons who
have suffered, the harassed Harijans,
do not come forward, il does not mean
that they are not harassed, but it does
mean that there is not sufficient
quantum of proof for establishing the
offience against the people concerned.
For that purpose Government are
anxious to see that all proper steps
are faken, all stern steps are taken.
Everywhere, we have issued instruc-
tions, the State Governments have
1ssued  instructions that whenever
there is before a police officer any
information, he has to check up, he
has to investigate into it and flle a
prosecution. So far as we are con-
cerned, such action is always thers,
but unfortunately, on account of the
helpless condition in which the Sche-
duled Castes are living, it is perfecls
understandable that they cannot come
forward to give évidence because in
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some case, where the condi-~
tions of the Harijans is very
bad, the effect of the giving of evi-
dence itself would recoil upon them.
That is the circumstance which all of
us have to take into account. My hon.
friend made a number of suggestions,
but we have to weigh the scales pro-
perly; otherwise, the remedy is likely
to be worse than the disease, That is
the approach which all of us have to
keep in view.

So far as the so-called savarnas ana
Harijans amongst Hindus are concern-
ed, as far as possible they have to be
brought together. They are the
citizens of the same land. They are
the residents of the same village.
Therefore, we have to carry on our
efforts, so far as the moral persuasion
of these people is concerned. Side by
side with this moral persuasion, we
must have an Act which will tell them
that in case they go wrong, they will
be visited with punishments under the
Untouchability (Offences) Act. That
is the reason why such a cautious
policy has to be followed, though all
along it has to be firm.

Shri Sonavane: How long this moral
persuasion will take us to our goal?

Shri Datar: It is bound to take us
to our goal. Gandhiji succeeded with
moral persuasion even so far as our
foreign rulers were concerned. Let
the hon. Member have greater faith
in ourselves and in the great instru-
ment of non-violence that Gandhiji
has made for us,

Then I would deal with scholar-
ships. My hon. friend, Shri Barman,
who raised this question, is not here
You are aware that during the last
five or six years, there have been
complaints that the grants were not
being received in time, and a number
of questions were saddressed to the
hon. Minister of Education. In some
cases, we also found that there were
students who got scholarships here
and who got scholarships under State

Governments’ schemes also, My hon.
friend was not correct in saying that
post-matriculation scholarships were
not awarded by States. In some cases,
they are. Sometimes there was
duplication on account of grants being
taken from both the sources by the
same person. It has also to be
remembered that applications received
are in terms of thousands. A sugges-
tion has been made on the Soor of the
House on a number of occasions, and
we had last year a conference of State
Ministers, They also suggested that
n this case there should be what
could be called devolution or decen-
tralisation, So far as this decentra-
lisation is concerned, we are going to
lay down standard rules. We are
anxious that these students get
scholarships as early as possible. A
number of steps has been taken by the
Ministry of Education. But the con-
sensus of opinion of State Govern-
ments was that this work should be
entrusted to them and this could be
carried out by them m a more effec-
tive manner without loss of any bene-
fit to the boys and girls who were
getting it. As I have stated, rules are
being laid down and according to
these rules, we shall find out what is
the number of eligible students from
among the apphcants. Then the
Central Government will allot monies
out of this fund to the various State
Governments, We shal] see to it that
the State Government:s proceed with
it and the directions would be very
clear that as far as possible, after the
commencement of the academic year,
scholarships should be immediately
granted to the deserving or eligible
students so that they can carry on
their work as well as possible. This
is the object we have in view and this
has been stated by way of respecting
the wishes of this House itself.

Therefore, this question has been
taken in hand. Let us see how it
works 30 {ar as the current year, 1989~
60, is concerned. I am quite confident
that the Central Government’s and
the State Governments’ monies in this
regpect will be pooled together and,
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as far as possible, every applicant will
have some scholarship. Let us see
how it works, We aiso hold the same
view as Shri Barman that educatior
is the best solution for the eradication
of all these things which are bad and
evil. It will improve the lot of the
Scheduled Castes and Scheduled
Tribes as early as poesible. Therefore,
this is what we have undertaken. I
am confident that under this scheme,
the scholars will get their monies as
early as possible.

A question was raised as to whether
we shall be in a position to satisty all
the claims or whether we shall be able
to give scholarships to all the elig:-
ble students among the Harijans. It
is expected that when gsll the resources
are pooled together, we shall be in a
position to satisty the claims of almost
all these students or applicants, In
case any difficulty arises, in case a
larger number of students come in, it
13 a matter which can be considered
by the Central and State Governments
together. My hon. friend, Shn
Barman, who is happily here, nced
not be apprehensive that this parti-
cular step has been taken to deprive
the Scheduled Caste boys and girls
of the benefits they were getting. In
fact, we are anxious that they should
get this benefit, and as large a number
of Scheduled Caste students get the
post-matriculation cducation as possi-
ble. Let there be no misgivings on
that score. It is hoped that by
the pooling together of the
resources of the Central and State
Governments, it would be possible to
satisty the largest number of, if not
all, the claims of these boys and
girls. In case it is found that there
are a number of applicants amongst
the Scheduled Castes or Scheduled
Tribes or other classes where we can-
not satisfy them, that is a question
which can surely be considered with
a8 large a measure of sympathy as
possible not only by the State Gov-
ernments but by us also.

May I point out in this connection
80 far as this question is con-
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cerned, in 1951-52, we had set apart
Rs. 30 lakhs? In fact, if I were to
g0 to an earlier date, in the year 1943
the then British Government had set
apart Rs. 2 lakhs for scholarships to
all these boys and girls of all these
communities put together. In 1851-32,
the figure was Rs. 30 lakhs. That
figure has been raised to Rs. 2:28
crores now. Therefore, as he has
rightly said, the question of education
is ohe that ought to have the highest
priority, and if any such occasion
arises, if there are a larger number of
eligible applicants than can be pro-
vided for, certainly the matter will be
duly considered with all the sympathy
that it deserves. Let not my hon.
friend entertain any misgivings on
that gcore.

Shri 8. C. Samanta (Tamluk): The
hon, Minister has said that the re-
sources of the Central and State Gov-
ernments will be pooled together. Is
it not a fact that the State Govern-
mentg are giving only Rs. 5, Rs. 10,
Rs. 15 or at the most Rs. 20 by way
of scholarship, and when all this will
be pooled together, will it be avail-
.able to the students who are enjoy-
Ing that amount of scholarships now?

Shri Datar: I am not sure whether
the hon. Member is referring to post-
matriculation education.

Shri 8. C. Samanta: VYes. The
amount given is Rs. 5, Rs. 10 etc.

Shri Datar: If he is referring to
that, may 1 point out that after all
these resources are pooled together,
these scholarships would be granted
at uniform rates; so far as the differ-
ent courses are concerned, naturally
in some cases, the amount is likely
to be more, as for example, in medi-
cal or technical courses. In some
caseg, it is likely to be less, But it
cannot be Rs, 5 or Rs. 10, as the hon.
member points out.

Shri Barman: Is the hon. Minister
now gtating something which is differ-
ent from the assurance that he gave
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gt that time? I did not pursue the
matter then. In fact, since 1850, uptil
1088....

Shri Datar: We have increased it
already.

Shei Barman: ....every eligible
candidate was given scholarship. He
said it would be done this year also.
I he sticks to that, it is all right.
So, let this be continued as it has
been from 1852 to 1858.

Shri Datar: Naturally, when we
make rules, all these circumstances
will be taken into account. 1 am
merely answering my hon. friend's
misapprehehsion that some element of
selection will have to be introduced.
That is, I think, what he fears.

Shri C. K. Bhattacharya (West
Dinajpur): May I put a question to
the hon. Minister? Will the hon.
Minister kindly get a report as to how
these scholarships are being utilised
by those who get them and whether
they are being fully utilised by those
who get them?

Shri Datar: Is it the hon. Member’s
contention that the students who get
these scholarships do not utilise them
properly? I shall surely have that
matter looked into because it is our
business.

Now, I should like to pass on to
other things. So far as the services
are concerned, I shall have to be brief.
May I request hon. Members not to
make light of the requirement of
suitability. Now that suitability hes a
different meaning, minimum suitability
is required of the Scheduled Castes
and Scheduled Tribes. That is what
has been laid down in our rules. May
I invite the hon. Member's attention
to the rules that we have made so far
as the All India Services are econcern-
ed? I find that the number of candi-
dates of the Scheduled Castes and

. Scheduled Tribes recommended by the
Commission is gradually rising.

Take the case of the Special Recruit-
ment of 1986 of which the results
have been out. Take the case of
the All India Services Examination the
results of which are also out. The
number of the Scheduled Caste and
Scheduled Tribe candidates is rising.
There were 7 candidates who were
selected and one who had been select-
ed in the emergency recruitment—a
Scheduled Caste candidate—did not
agree to accept the offer. In fact, be-
fore we passed him over, I had him
called to Delhi through a common
friend and tried to persuade him to
accept it. Because an LA.S. officer
would be in charge of a district, I
would have been happy if the candi-
date had accepted it. But, for cer-
tain reasons of his own—mostly finan-
cial reasons, he did not choose to
accept it. Thus, you will find that we
are trying our best to see—even on a
personal plane—that the number
gradually rises.

We had a special meeting to get a
number of assistants from the Sche-
duled Castes and Scheduled Tribes.
The number was fixed at 100; and
two Scheduled Caste candidates did
not come forward to accept the offer
at all. I could wunderstand their
reasons—they were placed well. But
that also shows that we are trying our
best to take as many Scheduled Casfe
people as possible.

In this connection, it is not a mere
degree of the University that is use-
ful. Let the hon. House know that
we are trying to take steps to have
proper tuition given to the Scheduiled
Caste and Scheduled Tribe applicants
for the All India Services examina-
tions. We addressed a communica-
tion to a number of Universities. But
it was only the Allahabad University
which accepted our grant. We gre
giving a large grant to them—I bDe-
lieve it is Rs. 38,220—for <¢oaching
Scheduled Caste and Scheduled Tribes
applicants for appearihg at the All
India Services examination.
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I have before me a notification
jssued by the Secretary to the Vice-
Chancellor of the Allshabad Univer-
sity according to which he has called
up applications from the Scheduled
Castes and Scheduled Tribes candi-
dates intending to sppear at the next
1AS. 1.P.S. and other Alljed Services
examination. That would show that
special efforts are being made. Let
not hon. Members indulge in the
usual criticism that Government are
not doing anything at all in this
respect.

For the last 2 or 3 years we have
addressed a number of Unuversities
Some Universities did not take up
this question. I am very glad that the
Allahabad University has taken it up
Our desire 1s to have about 100 stu-
dents duly trained for appearance at
the All India Services examinations.

1 know the difficulties under which
the Scheduled Caste and Scheduled
Tribe candidates suffer. Their domes-
tic conditions are not happy; the
particular environment which is neces-
sary for a cultural and intelectual
Iife has to be introduced (Interrup-
tions )

Shri Sonavane: May I know whe-
ther the State Government have been
mtimated about this scheme that the
Universities are to train such students?

Shri Datar: This 1s a public notifica-
tion It 1s there so far as the candi-
dates for the All India Services are
concerned (Interruptions.)

Shri Sonavane: Did the State Gov-
ernments secure the consent of other
Universities?

Shri Datar: No questlon of consent
at all Various Universities were ad-
dressed and it was only this Uni-
versity that took up this question.
We are giving them a grant of
Rs. 58,000 and odd for the year 1959-
60 s? &n a number of boys will have
rece; proper training and per
Leneral ed 1 am cog:cnt
that as a result of such training, in
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the course of the next few years, a
far larger number than what we have
will be admitted not only to the All
India Services examinations but to
others as well.

Shri Sonavame: Only one Univer-
sity has accepted this.

Mr. Deputy-Speaker: What should
he do?

Shri Datar: What can I do if they
do not accept?

Shri Somavane: Why not persuade
on a personal plane. ..

An Hon. Member: What 1y the grant?

Shri Datar: Rs. 58,000 (Interrup-
tions). I will finish in 2 minutes.

Then, another hon. Membeér suggest-
ed that there ought to be Scheduled
Caste or Scheduled Tribe members on
the Public Service Commuissions. May
I point out that so far as the Public
Service Commussions are concerned,
they are statutory bodies and very
important and highly-placed persons
are appointed

Therefore, my first submission 1s
that let us try to place the greatest
measure of faith m these statutory
bodies All the same, I am prepared
to concede that just as the members
of other castes and communities are
there, the Scheduled Castes and the
Scheduled Tribes are also entitled to
be there, not necessarily are repre-
sentatives of the respective commu-
nities. Let 1t be understood very
clearly that they would be highly
gifted people, highly experienced
people and they would continue to
gve us very good advice

All the same, as I have stated, so
far as the Union Public Service Com-
mission 1s concerned, we have a mem-
ber who belongs to the Scheduled
Castes. He was the Spesker of the
Madras Legislative Assembly and he
was persuaded to accept this position. .
He is there, if I mistake not, for the
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last 8 years. There are three States
where also we have either Harijan
members or a Tribal member. In
the Assam Public Service Commission,
an hon. lady Member of the First
Parliament, is now a member. There
are two other States—Bombay is one
and Andhra Pradesh is another—
where you have Scheduled Caste
members or the Public Service Com-
missions. |

Shri M. BR. Krishna: I do not think
there is @ Scheduled Caste member
of the Andhra Pradesh Pyblic Service
Commission.

Shri Datar: My hon. friend from
Andhra Pradesh does not know! Re-
cently, a retired member.... (Inter-
ruptions).

Mr. Deputy-Speaker: Order, order.
Let the hon. Minister be allowed to
continue his speech.

Shri Datar: Thus, you will find that
there are such members or at least 4
of the various Public Service Com-~
missions. As and when it is found
possible we shall have more (Inter-
ruptions).

1 am not going to accept the con-
tention that only a Scheduled Caste or
a Scheduled Tribe member will ad-
vance the interests of the Scheduled
Castes and Scheduled Tribes. It is
the privilege of all of us—not only
the Scheduled Castes and the Sche-
duled Tribes—to advance the interests
of the Scheduled Castes and Scheduled
Tribes and Other Backward Classes.
Therefore, I would say that so far as
this question is concerned, we are
doing whatever is possible.

Then, I am going to speak only on
two or three pdints within 2 minutes.
No contribution is asked for from the
Bcheduled Castes for the construction
of a well. My hon. friend is entirely
wrong in saying that. It is quite
possible that in the Community Deve-
lopment Areas where certain contri-

butions are asked for from the mem-
bers of the public; and it might Be
that from the Harijans also
such contributions might come.
So far as the Government of India’s
programme and the State Govern-
ment’s programme for the construc-
tion of wells is concerned, we do not
ask for contribution from the Schedul-
ed Castes or Tribes.... (Interrup-
tions).

Shri B. K, Galkwad: We are told
that no separate wells will be provid-
ed for the Scheduled Castes as that
is the policy of the Government, If
that is the policy of the Government,
how are you going to provide separate
money? .... (Interruptions).

Shri Datar: Sir, he has raised
another question aridd I am prepared
to answer. I have said that we do not
ask for contribution from Harijans or
others. May I also point out this?
In certain case where there was great
dificulty for the Harijans to go to
the other wells in the general locality,
certain wells have been constructed
as a matter of convenience and I have
myself seen them. I asked why
separate wells were being construct-
ed and they pointed out the difficulty
and hardship and therefore, they sug-
gested that in certain Harijan loca-
lities in villages or towns, such drink-
ing water wells should be construct-
ed. We have also taken the step of
making it clear by means of a noti-
fication that ever public well shall be
open to all the members of all the
religions and communities in India.
In these circumstances, there is no
substance in what he said.

I am afraid the hon. Member has
over-coloured the picture in regard to
forced labour. If there are any in-
stances of forced labour in India and
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Hari Kota. It was an alarming report
from an hon. Member of this House
that forced labour was taken and the
Harijan labourers of the forests were
not being given proper remuneration.
I purposely went there and I found
that the allegations were wrong. 1
stated there in the public meeting at-
tended by more than 10,000 people
that such an allegafion had been
made and I was assured by the Hari-
jans and tribals there that there was
no forced Ilabour et all, Forced
1abour would be against the Constitu-
tion. Therefore, we shall take every
steps to check and eradicate it. ...
(Interruptions).

An Hon. Member: What is the de-
finition of forced labour? (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.
Shall I allow the hon. Minister to
answer Questions only?

Shri Datar: Forced labour is men-
tioned in the Constitution; I need
not define it. So far as Buddhists are
concerned. . .(Interruptions).

Mr. Deputy-Speaker: Now, the hon.
Members should listen to the reply;
they have had their say.

sft worefr Tw : gaTemEr wEhRT,
A EEH AN TEY

IqreAN AW : IEF AL R gH
e 7 fEAr $T F9 | ol & .
#fe
Shrl Datar: So far as Buddhists are
concerned, it is extremely difficult to

treat them ms Scheduled Castes. . . .
(Interruptions)

Shri B, K. Galkwad: They belong
to the weaker sections of the people.

Shri Datar: This caste is an indica-
tion of Hindu religion. If a Scheduled
Caste becomes a Buddhist, then, natu-
Tally, he is a Buddhist and not a

Caste at ull, All the same,
¥ for ingtance, the educational or
Ceonomic comdition of that particular
Person or family is not satisfactory,
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he is entitled to have all the benefits
on the basis of backward communities
and therefore, my hon. friend can.
not have it both ways. He can be a
Buddhist if he likes but he cannot ask
for the benefits of Scheduled Castes.
and Tribes ....(Interruptions).

shei B. K, Gaikwad: We are not
getting monetary help from anybody.’

Shri Datar: If, for instance, they
are to be treated as members of the
other backward classes, they would be-
entitled to some monetary benefits.

1 have tried to answer as many
questions as possible and 1 assure the-
hon. Members that we shall do every
thing that is possiblé to improve the
conditions of the Scheduled Castes and
Tribes.

Shri B. K. Gaikwad: On a point of
information,....

Mr. Deputy-Speaker: There would
be another reply by the Minister.
Then, he will have a chance.

Shri Basumatari (Goalpara—Reserve
ed—Sch. Tribes): Mr. Deputy~
Speaker, at the outset I congratulate
our Deputy Minister for submitting a
report and teling us that the Gov-
ernment is going to change the
pattern. I thank our Deputy Minis-
ter, Shrimati Alva, for giving us an
opportunity to discuss the report of
the Commissioner for Scheduled
Castes and Tribes. She was observ-
ing while submitting the report that
the Government is going to change
pattern and procedures whereby the
State Governments will be given much
more freedom for the development of
the under-developed society. I have
not a shadow of doubt about her
sincerity and the honesty of the Gov-
ernment.

But I would suggest from my ex-
perience of ten years in the assembly
that the money that has been sanc-
tioned from the Centre was not pro-
perly uti'-ed. 1 do remember how T
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had to check and fight against the
misuse of the moneys end the non-
implementation of the schemes. I
have found that money was sometimes
lavishly sanctioned to the schools and
colleges; amounting from Rs. 25,000 to
Rs. 40,000 where there were only 7
or 8 tribal students. We do not
grudge if there are students belong-
ing to the other advanced communi-
ties because that free mixing and
staying together m the hostel re-
moves the separatist mentality. 1
cannot but feel very sad when I find
that our hon. Members inside and out-
side do not understand what the
actual provisions in the Constitution
are. The hon. Minister has now ex-
plained many things and he tried his
level best to convince us with argu-
ment about the activities of the Gov-
ernment. The report submitted by
the Commussioner reveals how the
Tecommendations of the Commissioner
had not been i1mplemented by the State
Governments while it reveals how
they are not taken into consideration
in the matter of appointments and
how scholarships are demed. For
instance, scholarships are denied in
institutions like the Air Force, Navy,
and the Military Academy Schools on
the ground that they are costly. There
are also such instances in regard to
the newly constituted institutions like
public schools and though provision
was made for 65 students in the case
of a certain school, only two Sche-
duled Castes have been awarded
scholarships and five for the back-
ward classes and none to the Sche-
duled Tribes. The hon. Minister Shri
Datar explained the situation of the
Government and how sincere they
were. We are very reluctant to ac-
cept fully his explanations. We want
to know this. How far have these
tribals been developed? How far have
they been appointed in various depart-
ments; and what is the percentage of
the tribals in various departments
snd posts? That is the question. If
you go into the details you will find
a very low percentage. Our hon.
friend, Shri Gaikwad, spoke emo-
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tionally and he stated that he felt
disgppointed as the peroentage was
not even one taking all the depart-
ments of the Government of India. It
it was ‘01 per cent. or something the
perceniage is nil. If you take inmto
account the class I posts, class II
posts and also other posts in the
Centre as well as in the States you
will find that not even one per cent.
of the reserved posts have been filled
up in the departments. $Shri Datar
just now took pains to explain the
position, but I do not agree with it.
We can only believe in the reason
why this special provision was made
1in the Constitution and why it was
not rightly implemented.

15 hrs.

This special provision was made in
the Constitution to bring up these un-
developed, down-trodden and ill-
fated people to the same level as the
advanced people. This provision was
made only because of the desire of
Mahatma Gandh1 Mahatma Gandh
wanted to have a State where there
was no difference between the rich
and the poor. Mahatma Gandhj want-
ed that all these down-trodden people
should be brought to the same level
as the advanced people. Mahatma
Gandh: wanted that all these ill-
fated people should be raised up
Mahatma Gandhi said that this was a
national problem. Though our hon.
Minister says that thus is a national
problem and to develop these people
is a sacred duty, I feel that it is only
an expression of sympathy from the
lips not from the heart.

Sir, I am not saying all this by way
of any criticism. We are very asxious
to develop ourselves. We &now our
position. We have also prestige. We
cannot go on begging from door to
door all the time. We are omly re-
questing the Government, to imple-
men$ the provisions guaranteed in the
Constitution. You have gusranteed
these things in the Coustitution. We
are only requesting the Government,
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the House, to be true to their guaran-
tee, true tp their words

The hon Minister just now said
that Shrn Gaikwad was not justified
n the criticisms that he made I
must say, he was not cniticising He
was only giving out what he felt He
1s connected with these activities He
knows every inch of his community
He knows and he feels the difference
between caste Hindus, the developed
community and the undeveloped com-
munity Therefore, he was speaking
with emotion That 1s because we
know how down-trodden we are, how
1ll-fated we are

Sir, I can give you my experience
As far as Assam 18 concerned, I can
say that money was spent lavishly
without any proper scheme Our
hon Deputy Mmister said that they
are trying their level best to bring up
these people If you take the present
position 1n the States and look nto
the qQuestion i1n detail you will find
that 1t 15 & very sad thmg  The other
day I had been to Kerala, where 1
found that the tribal people are so
ill-fated, so wretched that you cannot
think they are the citizens of a free
country There are some tribals
called Malan Pandaran, Xanrkkar,
Palliyans and others These tribals
are hiving just like pigeons and pigs
Kerala, as you all know, has got the
most advanced State As far as
hteracy 1s concerned, the percentage
there 1s nearly 80 per cent But
hteracy among the tmbal people is
nil  They have no land, not to speak
of any cultivable land  Sometimes
they take shelter on the river banks
sometimes on the PWD road sites,
sometimes by the side of river and so
on Many times they are evicted
from their places of shelter When
I enquired about these people, I was
told that some of these tribes were
the descendants of kings who fought
for the country, who saved the
Country, who fought against the
Moghul Zmpire. Those people are
Dow down trodden and uncared for
T"@yhvenohome,nolhr' .
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Again, 1t you go to the villages, go
to the paddy fields you will find that
1t 15 these people who work hard
there When I enquired how many
of them owned lands, I found that
they were not the owners They
work hard for the whole day and pro-
duce, buj 1n return they do not even
get sufficient food to eat They also
cannot afford to buy clothes This s
the condition, Sir, in an advanced
State lrke Kerala

I also had occasion to visit Rajas-
than There also I found how the
money was being misused When the
Prime Minuster visited Chittorgarh n
1955 thousands of Gadodia Lohar—
flocked to see the Prime Mimster
They were the people who fought
against the Moghul Emperor They
had taken a vow not to enter Chittor-
garh, not to own a house in Chuttor-
garh, not to enter the houses m
Chittorgarh  They are hving with-
out houses moving 1n carts from place
to place for ther hvehhood  When
the Prime Minister told them that the
country 1s now independent and
Chittorgarh 1s our own, and requested
them to give up their vow now
They are ready to construct their own
houses and live there They now
want land they now want to construet
houses A sum of Rs 3 lakhs has
been sanctioned for construction of a
colony there But that money
bemng misused I find that some pala-
tial buildings have been constructed
there There 1s a hoste], but I found
that hardly 80 students are hving with
the result that many rooms are lying
vacant When I went to the colony
I found that some houses have been
constructed and some officers have
been appointed In Kerala also we
found that many officers have been
appointed, but no houses are built for
the benefit of these people Ths 1s
the way money 1s being misused
Therefore, my appeal to the Govern-
ment is that before théy change the
pattern of activity, before they change
the pattern of ald to the States, they
should be very careful in framing the
rules and regulations so that the



Just now stated that they have done
lot. But if you will see the rul
and regulations in the matter of ap-
pointments and also promotions, you
will find that there are so many loop-
holes. I have seen some rules where
it is stated that in the matter of
promotion the question of Scheduled
Castes and Tribal people should also
be seen. As I said, there are many
loopholes i1n the rules. It is not that
there are no rules under which the
appointing authority or the Public
Service Commission cannot appoint or
promote Scheduled Castes or Sche-
duled Tribes people, but in actual
practice they are not followed as the
rules so framed do not indicate
clearly. What I say is, you cannot
change the mind of the people unless
they change themselves.

The hon. Minister just now stated
that the Tribal people or the Scheduled
Castes and Scheduled Tribes people
are enjoying special allotments, special
facilities along with others, caste
Hindus and other advanced commu-
nities. Here I want to point out one
thing. What do we find in the hostels
and schools in different places? From
the allotment for Scheduled Castes
and Tribes the schools and hostels are
built but 20 per cent. or 30 per cent.
students belong to the Scheduled
castes and Scheduled Tribes, are
found and the rest belong to other
advanced classes. My point is, why
is it that these advanced friends do
not realise that they are also enjoy-
ing the same facility given to Sche-
duled Castes and Scheduled Tribes?
My appeal to the advanced communi-
ties is that they should feel that they
are also snjoying the amount that has
been sanctioned for the welfare of the
Tribal and Scheduled Castes people.

We should treat this as a national
problem. I am sure if the leaders of
the country put their heeds togethe?
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and go ahead with the work without
any mental reservation, I am sure this
problem of Scheduled Castes and
Scheduled Tribes will not remain.
From the various explanations that
were given by the hon. Minister
Mr, Dstar it appears to me that it is
only a sort of explanation rather than
any concrete action. Therefore, my
appeal to the hon. Minister is that he
should be more sincere to their words.
The people in India, whatever the
case may be, think everything in a
communal way. They think of their
own people only. Therefore, when
the question of Scheduled Castes and
Scheduled Tribes comes, we also feel
in the same way.

It is the duty of the people, it is the
duty of the learned friends, it is the
duty of the advanced communities, if
they want to develop the country, to
develop the undeveloped people first.
That is the main question.

Then I come to the question of re-
servations. This is & controversial
question, whether reservations should
be there or not.

1509 hrs.

[Sart BARMAN in the Chair]

1 am sure that if reservation is not
continued, then even the small re-
presentation that we have now will
be lost. For instance, in this House
of about 504 Members, 76 are from
the Scheduled Castes and 31 from the
Scheduled Tribes. If the reservation
is not continued, I doubt whether even
the five per cent. or so will be return-
ed to this House in future.

Take also the State Legislative
Asgemblies. Out of a total of about
3,202 seats in the Legislative Assem-
blies in the States, 470 are for the
Scheduled Castes and 221 for the
Scheduled Tribes. So, in the State
Legislative Assemblies also, I doubt
whether even the five per cent
will be returned; not to speak
about 5 per cent, T doubt
whether even two per cent. will be
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returned to the State Assemblies, if
the reservation is not continued.
“That too I doubt whether any of them
will be returned on Congress tickets.
Now, in this democratic country, it
only five or two per cent. are return-
ed to the Legislative Assemblies and
Parliament, how can you help the
development and amelioration of these
communities, who will plead their
cause?

The other day, while the question of
democracy and representation was
raised, our Home Minister said that
this House is governed not by the
minority but by the majority. Well,
in a democratic country we quite
realise that the democratic country
should be governed by the majority.
But when the quest:on of demoeracy
comes, even 1f the two per cent rep-
resentation that we used to get 1s not
achieved, either in the State Legisla-
tive Assemblies or 1in Parliament,
how can you claim that there is pro-
per amelioration and representation”
And how can we also claim that ade-
quate representation has been given?

Now, what about the representation
for the tribal people areas in this
August House 1tself, there 15 not 2
single member from the tribal areas
functioning as a Minister in the
Cabinet, or as a Deputy Minister.
There is no one belonging to the
Scheduled Tribes who is a Minister.
This is sheer negligence shown to the
backward minorities, the Scheduled
Tribes, who are only 81 in number in
this House. No body is here to hear
our voice, and nobody to look to our
demands. Here also we are badly
neglected.

While the question of democracy is
raited, when the question of demo-
tracy is voiced, then we must see
how the down-trodden people are in
be raised and given representation. I
have no doubt about the sincerity of
the Deputy Minister, She spoke the
other day with emotion. Last year
tbo.lhezmhu-replywthe
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speeches 1n connection with this Re-
port, and she was emotional. She
understands very well, but by under-
standing if not following it with ac-
tion will be of no good.

I wish also to congratulate the Com.
missioner for Scheduled Castes and
Scheduled Tribes. In his report he
reveals all the difficulties and has
shown how his recommendations are
not implemented and how action has
not been taken on certain recommen-
dations. There also he 1s clear. 8o,
I wish to congratulate the Commis-
sioner also

In the case of the reservation of
seats, the Constitution itself has
guaranteed where 1t was prescribed
provisions to determine whether re-
servation should continue and not. I
shall just read out the provisions

Mr. Chairman: The hon Member's
time 15 up

Shri Basumatari: I shall finish in
two minutes From time to time, we
are discussing the question of continu-
ation of reservation About reserva-.
tion, no clear answer is given as to
whether 1t will be continued or not.
According to article 339 of the Consti-
tution, a Commssion has to be ap-
pointed to report on the administra-
tion of the Scheduled Areas. Article
339 says:

“The President may at any time
and shall, at the expiration of ten
years from the commencement of
thizs Constitution by order appoint
a Commission to report on the ad-
ministration of the Scheduled
Areas and the welfare of the
Scheduled Tribes 1in the States.”

So, it is clear that some Commission
should be appointed.

Now, about reservation, according
to article 334 of the Constitution, re-
servation of seats and special repre-
sentation to certain communities will
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cease on the expiration of ten years
from the commencement of the Cons-
titution. So, if nothing 1s done now,
automatically the reservation will go.
To decide whether the reservation
should be continued or not, a Com-
mission has to be appointed. That
should be reported by a Commission,
but it has not been constituted. So,
1t is a question of a very great anxiely
to us. The guarantees given i the
Constitution should be implemented,
and we should be sincere in carrying
out the guarantees. This 1s the right
time to appoint Commission.

With these words, and with thanks
to the hon. Deputy Mimster who
spoke with emotion, I close 1 be-
lieve that, along with emotion, she
will try her level best to improve the
conditions of the backward people as
referred to 1n the speeches in the
debate which were full of emotion

With these words, I resume my seat.
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FAT AFAT § | ¥6 ¥ WA wxed
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“Timber is gold! Believe it or
not, at Hepurkasa village timber
sold previously for mere Rs. 420,
has now brought Rs. 5,368...”

R wad AT AT gAY wrEr T dAg
T B ¥ HT 747 | et HY fawwa
&, i B fawraa # ) ggEw dw-
dax fafrex ag 9 11 | 39 fomg
w wrw feqr @ o) o o
Y 9z SFA T ¥Ro W | fomr qn,
IqF KILK 9 &)

AT gE b ar—

“Similarly, Chamru of Chahchar
now got Rs, 3,840 for his previous
Rs. 200 and Pandu of Michewada
€ot over Rs. 20,000 for his pre-
vious Rs. 4,850. And the happiest
‘was Lachmi Bal of Amagarh who
was thinking even the amount of
Rs. 20 given by the contractor
more than enough and here now
she was wondering what to do
with Rs. 1,200 which she was get-
ting for the same timber”
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T af § waifs ag Fraw & qanfas
deger v & aff @ grnfs R
wnfas srareq g § o e saF dege
wree & gut vk o § 1 wwfag aR
FTATA #Y 3G Y AT wH i T qIr
wr wfes ogg @ ¥ woR WK
wgeay § s wfew ggy W fade
S AT T W g wifed WX
ET W § o W v v foed
ATKET ¥ FIT I5T T & | I Wi
VAT AT W § T W T
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I %7 S w aRa § )

% a1 &y frag v fe
W gy # o Jwd qore et @ g,
0% weam fird ag § s a0t 7
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a o€ Qar adwr frerer o g W
etz ¥t o ¥ 8 ar saw forg O
wdr & o arr o fis oy @
s A FoRe AW Hify fifer
Wwiwmv s o @
fie i wifs W @ 9 aX e
AR 9= AW A FAT g% O 9 6«
wRw ®§ A |

Mr. Chairman: We are to continue
our sitting to-day up to 5 p.m. or
5.30 p.m.?

st g :  JUreAw wEEE A

g9 WY O VT ™ aF & fog agrw
e w2 faar 91 1 W aft s
%2 o wfes v v § Wi o
T v & oY adr Fov vt

Shri M. C. Jain (Kaithal): We
should continue up to 6 p.m. today.

Mr. Chairman: Even then, I have to
request hon. Members to limit their
speeches to ten munutes, because the
list before me contains so many
names. Even now, some States have
not at all been represented by any
party whatsoever.

Y 90 Wo WA : TN
®y Y =iy fear omg )

i TR el (aTe—
Pora—argiae wfeat ): 3 fdew
2 fir ot sufirr oY s o o & aff
a®t § Wi forrer fir fgrgeary wr fady
o ¢ I qx #n oA fady At o
Wem ¥ fog aag far oy o

Mr. Chairman: It is very difficult
to make such discrimination. There
sre certain States which have not
been represented at all.

Shrl Manaen (Darjeeling): May I
know when the hon. Minister wil2
swaré replying?
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Mr, Cbalrman: If we sit 4p to mx
o'clock, then I shall call the hon.
Minister at 530 pm. Hon. Members
should try to conclude their speeches
within ten minutes. .

Shri Ramdhani Das (Nawada—Re-
served—Sch. Castes): I am very grate-
ful to you for the opportumuty that
you have given me I should hke to
take this opportumity to draw the
attention of the House towards the
pitiable conditions of that sechon of
Harijans, which consists of certain
castes like Doms, Bhangis, Rijhwars,
and Halakhors etc In this connec-
tion, I would like to bring to the
notice of the House the observations
of the Commussioner for Scheduled
Castes and Scheduled Trnbes as
found in the different reports. I
shall quote a few lines from the
different reports which wall go to
show how deplorable their conditions
are

In the year 1955, the Commussioner
says 1n his report at page 214.

“Even among the Hanjans
there exist groups such as the
Bhangi, Dom, Madiga, Mala etc
who are 1n minority and who need
special protection not only agawnst
caste Hindus but also from the
dominant Harijan groups”

In 1958-57, at page 122 of his report,
m the last paragraph, he says:

“It has been observed that the
vocal sections among the Sche-
duled Castes take all the advant-
ages of the privileges granted to
the Scheduled Castes under the
Constitution and of the schemes
undertgken by the Central and
the State Governments for thewr
welfare.”.

In 195758, at pages 171 to 172 of his
Teport, in the last para, he says:

“If the ultimate goal of class-
less and casteless societies is to be
attained, the list of Scheduled
Castes and Scheduled Tribes and
oven of ofher deckward classes
will have t0 be reduced from year

VAJSAKHA‘ 7, 1881 (SAKA) the Commissioner 13598

for Scheduled Castes
and Scheduled Tribes
to year and replaced in due course
by a hst based on the criteria of
income cum merit.”.

Further, he says:

“To my mind. income cum
merit 1s the only equitable basis
for granting concessions to the
under-privileged section of the
people, though in the case of cer-
tain castes which are not still
vocal enough to take full ad-
vantage of the opportunities so
far offered, criterion of caste cum
occupation will have to be recog-
msed for the present For that pur-
pose list of such caste cum voca-
tion considered very low in social
structure, will have to be drawn
up and mamntained for some
time ”.

Again, at page 176 of the seport, he-
says:

“More emphasis should be given
on the education of girls and also
of boys belonging to Bhangi,
Mehtar and Dom and like com-
munities by offering them more
facihities 1 the shape of scholar-
ships, stipends and/or mii-day
meals, as their parents are reluct-
ant to send thewr children to the
schools because they help them to
supplement their meagre income.”

I must say in this connection that
these communities are not getting
even enough food to eat.

We also find that they could not get
representation i1n the State Assemblhes.
What to speak of Assemblies, 2ven in
the district boards, mumcipalities ard
corporations where they are employ-
ed in large numbers. This is 50 be-
cause they are extremely poor, and
there is none to represent thelr case
in these bodies. They are lagging
behind in every walk of life.

In order to raise their living stand-
dards, I would suggest that you have
%o give themn proper education. B
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is of the greatest importance that the
policy of Government in the field of
Harijan uplift should be one of ‘more-
needy-more-help’ Unless such a
policy 13 adopted by QGovernment,
these people cannot progress as they
ought to

Then, 1 would say that the remarks
of the Commussioner in this respect
should be given full consideration by
Government.

The State Goveriments should be
requested to set up inquiry commit-
tees of experts with representatives
of these affected communities in oruer
to study their problems and fina out
ways and means to raise their hiving
-standards

Then, the State Governments snould

also be requested to watch the edu-
<ational progress of the Harnjan cum-
.munities to see which among them
.are progressing and which of {hem
are not, and the report shnuld be
discussed annually m the State Legis-
latures

Then, I would hke to suggest that
wherever Harjjans are taken by Gov-
ernment nomination, the ncminee
should be from the lowest categories
of the Harjans

The propagation of the Untoucha-
bility (Offences) Act should not be
left entirely to the non-official orga-
‘nisations, but it should be done
through the officials hike the sub-
divisional officer, the police sub-
inspector, the ehowkidars and so on
‘who should be asked to make a sur-
vey of their respective areas and who
should hold frequent meetings in the
area where there is any sort of smell
-6f untouchability still in existence.

Individusl Harifans should be gtven
free legal and financial help to the
of Rs. 800 to enable them to
tc a court to assert the right
to thema under the Untousha-

it
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bility (Offences) Act. In cises of re-
vision petition and appeal, an amouns
to the extent of Rs 1000 and a lawyer
of the rank of Advocate -General
should be provided for the indivi-
dual Haryan. This is very necessary
n order to ensure that they are not
barassed, and thexr legal right i
guaranteed to them properly.

I want to say a few words about
the organisations to which Govern-
tment are giving aid. such as the
Bharatiya Dalit Sangh, the Haryaa
Sevak Sangh and so on I must say
that these organisations which ges
Government aid must submit their
teports about their work monthly,
beriodically and annually, giving
etalls of their activities, For, I

d that there is misuse of money by
Some of the organisations For inst-
4nce, I have seen some Harijan Sevak

ngh workers, but 1n the village

om which they come, theie is un-
touchability So, 1t 15 of the highest
Importance that they must be asked
submit their reports monthly,
Quarterly and annually I have done.

16 hrs
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Mr, Chairman: Shri Padalu. The
hon, Member will speak in Teluge.

*Shrl K. V. Padsln  (Golugonda—
Reserved—Sch. Tribes): Mr. Chair-
man, Sir, I congratulate the Govern-
mient for the various steps under-
taken by them to improve the lot of
the Scheduled Castes and Tribes. It
is because of the various welfare
schemes of the Government that peo-
ple belonging to the Scheduled Tribes
have come out of darkness and are
able to enjoy the benefits of civilisa-
tion.

This, I submit, should not, however,
make us complacent. Much more in
the direction of improvement and
welfare of the Sclgeduled Tribes re-
mains to be done For example, the
Scheduled areas are as backward in
matter of education as ever. There
eare in Andhra Pradesh about
11,490,019 people belunging ¢o the
Scheduled Tribes. Half of them
would be women. Practically all the
women are {lliterate. Even among
men there are very few who can
read and write the regional language.
Why is it that the tribal people are
still so backward in education?

\Ithtruethltinsane of the
primary schools, facilities such as
free boarding and clothing are provi-
ded. But this does not “solve the
preblem ©of education of the tribal
people. So far, no high school has
been opened in the tribal area of my
censtituency, The boys who complete
their elementary and middle aschool
education have perforce to suspend
their  education. Their parents
are not prepared <o send their
children to far-off places for
education. They are not trained like
the people in the plains and other
areas to send the boys to towns for
higher education

1617 hrs,
{Mr. Darury Sezaxzn in the Chair)

Therefore, Government should think
fn terms of estab'ishing high achvols
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right in the heart of the tribal areas.

I sincerely feel that the matter is
one involving serious consequences.
Boys who have studied for a few
Yyears, say, up to VIII standard, are
unable to go for bdigher education
and, therefore, suspend their school-
ing. This class of neo-Tribes are
neither sufficiently educated so as to
derive fully the henefits of education
nor do they have the age old habits of
working with their parents in order
to eke out a living. This class of
boys, 1 am afraid, would not bring
any kind of credit to the tribal peo-
ple. On the other hand, they may
create a dangerous /situation in the
tribal area, and it needs to be pre-
vented. May I rcquest the Govern-
menl to consider the seriousness of
the situation and do something in the
marter?

Sir, it is stated in the Report of the
Commuissioner for the year 1958-57
that the Government had decided to
establish an agricuitural farm in
Chintapalli village of Andhra State.
So far, it had not been established
It is needless to point out how useful
such an agricultaral farm would be
to the tribal people belonging to the
Andhra State. A large number of
the tribal people of Andhra State
live 1n and around Chintapalli. Their
chief occupation is agriculture. An
agricultural farm would go a long
way to improve agriculture of the
tribsl people. Msy I request the
Government to mmplement their plan
of c.tablishing the farm as early as
possible?

Sir in the tribal area of my consti-
tuency, the Government of Andhra
Pradesh has established recently a
Finarve Corporauon, the chie? object
of which, I believe, is to offer loans
to the tribal people. But, in actual
experience, the tribal people find it
very difficult to obtsin loans from he
Corporation. The Government should
deviye ways and means to liberalise

*Translation in English of the speech deifvered by the hon. Member

in Telugu.
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able to them, The people in the
tribal areas are slow to change and
therefore, the State should try to in-
troduce changes by slow degrees
slone. The tribal people are like
wards of the State; the State should
take foremost interest in their wel-
fare and promote it

I thank you, Sir, for the opportu-
nity you have given me today to
speak on this subject.

Mr. Deputy-Speaker: Shri Ramji
Verma. I am sorry; not more than
fen minutes are available to each hon.
Member,

An Hon, Member: Why, Sir.

Mr. Deputy-Speaker: If the hon.
Members so agree, double the number
could be accommodated.
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¥4 gy, yu frde gfend degee
R wie dgge g W @ g
§ v w wefron g o & o Qe ey
O} 7w & fis it wr, @ onfat



ANpfwd vl & § ¢ ok
I w1 g FR N TG v
& 1 forr qfend® & wreor av ol i o
2 gt WY, fgey W% AR A W o
T o @ qr vai e
Qerg | IT ¥ agi @t sur &, =
vgt faem fraw wff g & W
oF qar ee ¥ A F fawr Y@
g n N erwIB Y, frafeenr 39

Qaa,

T3x3 gud ) o gfrr & w7 -
mE it s frr i @
qwft Wit I w7 B wRT 7 T
78§ ww e 7 & agew O
Y W W e ww ¥ TRy WOl
t 1 Areaed & @Y ot @ ¥ adr
aTalt qg § 5 agt & @t aw ¥ qqw
Y § | O sy o we § ofom

wfe § o it wror gart W s
¥ Y ¢ o foad o afr anfa
& oy § ot o wft AT &
7 o wod A g W
AT wY IR AT

i%ﬂ
1%%



o
v |
r
|

ATt Foit & FY Y 7 7 W Feard
afs s onfa o> o w7 &R &
TRT T %% | @wfead § wgen g B
Tt Ak uRr a7 #} "y onfadl &
o w7 @ WS §F 99 7T w1 |

I 9X woaifer wifer o
fos gur 1 Srmoifer wifior & waw

VAISAKHA 7, 1881 (SAKA) the Commissioner 1361y

for Scheduled Castes
and Scheduled Trides

g & f = w1 s o Wi oy
# I W A age P Nfin fraoy
wgrY & W 39 § W a9 w7 e
@ Wi 39 W W W uw & g

oft wrediedt : g O St § dfew
Iox ot et A Swge ¥ 3T W
tH

ot Torlt WAt : waEnd At oy
AN IT A T AR A ¥ S g

U WA § RIEE eI, GYIeE
zreew g dvat WY ¥ sfaer
R O SR W )
o @7 78 § 6 awem AraAt A
agfea wifer mfd e dwd
AT & wofeee w7 oY WX g

-% R ARRT & wuf 9T v

g A W X g §
dR I F wgr At W wwoaw
freft g e agr g€ & 0 R



23618 Report of

[y oter 2]

o N www T qolt e’ o .o
wor g g

ot g i ERw { agw
§=T Wy foat ok o9 ¥ o g
o & f wgdt & wofawe & aey
fae, grefrr wiT aga ¥ s F oy
AT % g wr ¢ °w W aff fond
¥ Y qAT TE X[ AT

wiY frar & o @ @ o ok
wFmAmgogE g ara § )
TR UG ARG 7 59 & @y &
wgT 1% &g frar § 1 g & Faw @
€ wg § fF 3= A o wyr e
gF faardt w vy fagr mr ok
' M aw faw qwr @ ag W@
fasgd oorq & 1 § T www "Wt
T @ Yoot 3w ] F wAwT
o€ oy & 7 o AT A OF 18
frar amar § 66 w8 T § e R
™ faofei & wiit fen s
&@ & fag qf wag & s, aoid
fed i @ wi A wg fraw
@ ard ¥ qraT @ar § ? faafaat
¥ &¥q foar s § Wk 99 IR
T aFF AT wyfear wfost & am
faear 3% § fweT A= & 97 Y =W
foar omar § | R w0 T WA Y
wqr ¥fer ot off & grew § ofw
3 9 | § O T A awar fe few
TOF ¥ 37 N s fad 72 o A
AN wwad § o wd o f fedldt
o W & s oA ...

Q¥ wrAflq e s o sy
g

sty sy i : agt @ * F qAv
Wt AT o o 3w w wrd foi

= qff gur 1 W1 ¥ o wg & e wre
‘ot o § € o W W W e

i

APRIL, 27, 1058/ the Commissioner 13616
Jor Scheduled Castes
and Scheduled Tribes

ISsTaMid g A foaw
R g ¢ gy AT 7y fawar v
1§ QF s § T80 & greew o
%0, Vo WEH FITFEFE F § 1
Iq Fifawr & oY fafauer aga § 2@

2427

# ¥ 57 T o7 ) fr oo m aw
I9 %7 @1 a7 AfFT T Fgy 9% 9]
HHAT 4T | I TG WA W W ¥ §F
¥ IR | ara¥ia #1 | IEY § q@wman
fe wc o A @ & wfew
¥ T gd W oaer WK
XA TR wE g ww R
W & M qar wmw WR
gt qpaT @f ¥ W an
# o & faely Y 9% 3 aqwmar fe
wft 9% gaw gnd fedy sfer &
wAgwiwvRm @ am &
R TR AT N T E N
RN T AR A AR R W
arg 7 § e a0t WX 99 ¥ soe-
£ wAafE! o1 e v @ @
ag a8eT § | W Q% I O @ Ay
wg W § fv gm wwi-wat et &
e g At B ed wd oy



f 13617 Report of
agaar 2 @ § fwr arerw § o
¥ ¢ i g Ty 97 W W 0
wfi faw ot § s o % o< e
¥ 9 wA i wfgd ag o fan
t o o wrow § fe et dyge
T & WA B W WY ST e
® T T GTHAY FET 9 @

W eYEE wIEE HHE Ay
foa¥d #Y Jo1 wT o W Fex § oY
@ § femAfafardad o
& feerr 1 o< w7 F A w1 o
Feanf et & A g fr-gaedr st
Y 7€ &, oo | ot o et
nf ¥ o uasAfafedy & o oy
¥ fog faur o, w@aT oA gEd faei
wm & fad fear war, @ a0 ¥ wmed
fir #r fred &

TG TF TABIA W T P,
I FTEHIT 7 g6 aOF ¥ aos 2|7
g, @ 5T gw s=eur A AW & W<
femr o | xw a@ ¥ W F FEwr
T TR B T FET % T8 1
afr wpreface 1§ N geg a0 X
T ST AT FEwAT, G AAAEE WY
wfgd fr Q¥ Geeey AN T, gt
fasga @ qodew & wd 1w
s 37 w1 g Fraw o <@ W aT
wi—afen, sifa, zgem B Wk
fmdi w1 wd—aFR wod gw A
¥, at ag sarar weEr g | e
% fad gw Q¥ geew g wifkd, ot
T qE ¥ ¥ e wfa aw @
T €Y g | IR GOwT araTfae
T gt §, o wxfeat #r faar
T wed § 1 37w gy wfaw v
Y& agf @t ovar, e granfos
e ot g & wor o farerr ¥ g
Y& & 1 & wawelt § fr v T o
Pt widar ¢ wlw W R -

VAISAKHA 7, 1881 (SAKA) the Commissioner 12618

for Scheduled Castes
and Scheduled Tribes

wyfat 8 foar feard & wwa
& | R gy ¥ o o syt
! aa, & v Har

st & T & F g gt § fw
T 2T & GO AT FAEIT T WS
o7 g/ oI T § wA-QrIeTRTE
w1 | af g OF e & g Q) g
& gardy weT quR AT g Y AR & o
aga @17t ol o o 8, fw At
§ vl ag ¥ gfemmgy ) awdt 1
s @&fagy w9, for & qr gt
T8 2, &, T A oW & | W
qg FH1 39 A ¥ & o AT & fwd,
TV & THEAT F A T KA T AR
I ® FAIIY A gT & wwdr
@ IR e ol v faaoor o
Lris K A

WG TF HRE AT 77 ¥ §, Y
TR TZ 740 wERT T aF @R
et ® qg W@y fF oo aE ae o
wred BT T o oy §—aAm A
@ oy & dfea wf smEwr TR
AT €, T9 AR A7 % T g
qmwR g g, wfs g afews & v
e & 1 @ foied gt amA
it § 5 e s & e oy oy
gt Rraafedrs b os -
Ty F ST Y @1 9T | &g & afy
& gt | wg {5 s 1 wert o
qT AT § 1 gioont & wgy 6 oww A
ST G 7T § 1 T g o F vy
firs g 3w & s g} o o e
WY e W A AR AR A T T )
xw # fodt! fagger wvew wshon &
qre 7€ 1 wfverc e o gl fise
F xo TorC o1 Wi geerr Y fawar
tiwfaii st R A N g o
wrey & 5 WY g f Sl v ff
¢ W ¥ v feege W @ ok
1 g g § fw oyt wfaee agy



13619 Report of

[sfraat o ]

o it B e e ofew @

awd @Y § fr giomt ¥ fodt aga
v3 fom o @ &, agr W wfmt
7 & a7 fY ¥ s feend 1| TR
qar 78 fay o, O 37 wfay Wy
T &Y fear oy & o o yfet
€, 37 w1 gErR ¥ ) v ?

o wrXfafad fope & fod
g T & fear v @ § dfew
T 39 F araae gfeet B 5
X TH i A ST qiT
¥ o7 &g w7 ofy 0% ¥ faar 9,
! IT W e quen gaAn W
€ ¥ FOGT WA WY 5T G A
wifE ax st & q@ dar gar &,
N ST N WA @A WX AqAM-
9 ® IR S W9 W W7
arar & 1 ¥ W g v TR R
&l & wRelT ST ¥ ST TR
W Samfesy o @y & Wiy
X 3w & v 9 | 37 gfomt W,
for & q@ #r€ W woae 7 &
ot dam T e, fedr feer wr o
oo W Ay §, @ ey & fad,
Y o & fod @ i & ww
& wifgd

o g W w1 wie faege
freear Y 7T & 1 9@ & IR aA-

sWwidfdwmifearin &
TR DE DY A QR G
lziu&na‘risﬁz\mmfzi:m

APRIL 27, 1959

the Commissioner 1362
for Scheduled Castes
ond Scheduled Tribes

a1 & graw fadge A F M
| & fadty ® ¥ g A §, wdibw
I0 T TR w—3; # wAG Tr
o §t @ ¢ ) 3fe ogt W AR
o wifgd, agt 3w v AW arr i
T far ¥ dmfs ot %
a¢ ] w1 @, ongr wrawawer &, agt
e gfefrdty aw-arr & fad of
agt &) T8 T AN g A AR
T Y &7 JW T sy §
Sfe 37 & dfra & o oF =y ey
o ¥ 1 ag Of g wHR ¥ w4 AT
wr 8§, 39 ¥ A areqa & dvat -
fadre & S wr s & 7 gt
aveer ad @ wifigd, et feeger
€ @ & Foar oft wrw frar @, =g
graree s & ar §, st
% fawfrr # ag @ @ oy
forat at seae ¥ g miea ¥
W et § o fofaw & qengie
&T & o7 arr § 1 g A 4 oA
& for W @ aw W fasgw ww
Mifrw AP wr g, omt Ok
w9 FW F wrfow A o ol 4
A At F AT F%T IR WY Fow
a# & 1 g WgY g fr daw AR
i & gfefadrs w1 ¥ = Iqad
o fde Y A ¥ AT TP IFT
s aArd g frgmgrate dqw
<G gFom oiRd § wrged axe
wRd § W T o F f9 F §=

wr€ sy T § ) Wit ER e
& a¢ g o=t & =g7 fn fomy @
s war ¥ fad dar g
T Ay § s aw & el frr g W
a‘uiv&ﬂtéz‘w#ﬁeh« @ &w-
R @ s e q § dfer T



13631 Report of .+ VAISAKHA 7, 1881 (SAKA) the Commissioner 13623

ferdY & e & wror Qv wfed, agt
o wak S @Y W )y ww R
o g TEw §, af o s dadae
¥ N N ywg af {oft 1 o
fexd} § W gar &, § W THWR
§ 1 & fw wom Wt § e fom
Y #r ATh.d ] e vy fnay
¢, 37 < ¥y fawe fe ond

ot wore fog  wrwe (g mr—<fire
wgfea wifew anfaar):  suraa
gy, wasgy ¥ g fAaew w=An
wrgat § fF wolt aw ag aford o §
fr wgfas anfea o wfew sfat
¥ fawa & wigea o fead gkt el
qg dAt # OR ¥ "= & dw e &
¥ aywar g fir ag afcrrdY &% 7 8
foird #Y weamar 7 wfae w@ew 1
uoft et Iifge & § aix fod
Y 9T I T T HT IO g T@TGT
T & % ToT O 9 WY 'wy 9
|t Ay AT € 1 W A 98 A Ige
2 & Trog goe gfioom s wifanfeat
*r gweay & wfa ITRNE Y § av o
A & s Aifa dh @l
I A% €T Fofe o1 @aew ¢, & faOy
AR 9 wrfeanfedy oY aweay € A H
WIOET S fewrar | § weq 2w ¥
a5y AT ¢fcaT & 9@ % ¥ wmar
T ghaT Y qur @ § & wA A
aifer gt §, a7 =W 1

w fa & (= tv 93 77 frar
-

"§=fvy wfEwanfy s OUve
TfY avé T g fear s avg G,
‘wifeafagt w1 fiw o ¥ gEn
X g W & wifgg Wi
fas fr st T s W
aw qT v & sfga § e ofr

for Scheduled Castes
and Scheduled Trides

®9 § wftne 7 &), T w37 afge )
W s11 ¥ faw eqfve € ard Oy
agerdy afafaat & o goe
gra xu fawg § Sfaw agraar &
art wrfgd | = TR o
ta fasg § sfaa sgmar & o
wTfeq | T aCwTR 3T 4 gEE
faar war @ f Tow g anfandY
@ ® g wW ¥ fog s
_ S § WTAWE F7 T]BIE )

@ foiw w71 & e wwar § o
} g it frieT wom g § s ag
o frorr fear mar §, wowY oedt ¥
ey waeY w7 faar wd o

Heq WA 7 sfzarEy ST A @
¢, 7 wawan § fe 7 fomdt Rrg¥ ga &,
AR g Wi v < A frgd g
agr it 1 wfas gfe ¥ fgd, Gafrs
gl & wfgd, sravmaw #Y gfie & wfgd
ar W frdy o gfe & wfEd, o
gfcar aga fags: gar & 1 §3 ow wiat

& oY fear mfcare &, o & & wF

¥ uTHE AT §, SR Ared e g
AT AT § | §F EON § § fiw I
sfedl & a7 aqr w5 & afor
e FEW | o S R Ty 3
HTFHTT AAT HTETEE § A &Y ¥k
fad 1 t¥to T T %7 ¥ AT Y
o &Y 537 Ay fawad § 1 o v
W AT A ATATSAT FLEEAL WEFR
¥ Yoo ¥IF ®F AT | 85R0 T W
FTR ¥ a1g W Loo ¥YR a1 Frperd
& 1 =Y gl Amar 3 Age fite
wrfear & o0 TR INIR fod 1 (N
E W KR & Aw A Loo ¥R
o freex § Afs wg w § )
arq o 3 fosftorer anfear & <€ W@
I fad ], LY T wmT AR &
T it 300 WE MW fawwy § e
gt Wi §



13623 Report of

e wgw ¢ T N -
feem 38 & o a9 o o wife
faferezT arga et S a4t &it

it wrore Vg wrre ;@ ol wETgy
T AY wrgAT £ 1 AT WA W wwEw
rer g & e qoETT o AEE Wt
aeTdt & &% & av agwrq afufagr ot
weg w3 §, ToaT AT §, ITT FEIANT
&t ¥ 1 3% & frar a7 onfrand) sv
AT HEAT §, TEF SN IA® qC
TET I § W TR WAL w9 agw
&Y § 1 7 o Feufa oY oY aowe
w1} forery waw W, forear o a3 ],
et fira ®1 ITR T AT
R A g ff @€ <@
gfee ¥ ot ag sweara fpar mar @, &
g § TR aedt ¥ wraifaa fear
g A foraeft ol gadY selt &
fear mar 9T € wewy R

wq & snfeardy a=a9) #Y A ITH
qrgarer & foar 23 o fawifar &
wf &, Ja% A § T e @ E |
feats F 7% L A FG AT -

“afeardt g=At & faw & @

T Y A g aw s aav

srragifon &Y, e S anp-mr

# @ 3 wfgm ) A g & T

gYar & fir fafwe agrfya & sfafom

wTaTR & @Y exrgeardt qgrdy fast
¥ faur mfenfedi vy #7rg-

A & & it {0

W oy & & faagr son
wign § 5w srefere warear &
@ 37w wpar F feew € anolt
o urt W ww fgelt Ay e wwr
Ik forg aga fener g aar felr
ey aga Afww g 3 @ gl
0w ot w8 1@ AR o gEn
& fi ax ot g ey ra § e s
W ¥ I anparar & fowr &

APRIL 27, 1959

the Commissioner 13624
for Scheduled Castes
and Scheduled Tribes
arg ag e T § 1 I T wwewr
# fofr w7 v w<F I fiedr
feraré g v IEd ww W . W
Ry wret frard arg 3 v @

@ foitd & g5 3¢ T o
# afcafae @i} & ad & ot g% faar
T §, 39N F 95 W YIAT wgw §
WX 3% 9 wed faurc amd wmd
T wgaT § | xad fawr §:—

“sgfaa anfadt & g9 safwal
1 faae § fe afr & g
at ¥ ofcafrr & and,
gatr § A%y wiwsst a9
sreft A\l I g
frdvaad o AT TN
Y WAl | 9% OF g
qHAT 3, wWifw 2w ¥ 5y
amit & fadtwee foy &,
ot gfom ford & ™ §
& 5 o} grpfors Fagvaredf
¥ faec g, @ oY, ™ oA



«36s3  Report of

wi qfcrdT w@ & wx
@ anit WY fireefy wnfgd o
ATTY GO & ¥ T T
fawre iy § e =
sgfa anfr wr o safey
fomd fx wF e w3
forar §, o7 ww fomad o
w wfrerd § o wqgfer
wrfaat wY ey ) dfewm
# ot dox o Frdany §
| AT wY #wre w7 oy
Tt § fe g{fe e =t gy
anfa %1 WY syfer o a2
AT, Ay
ﬂtﬂmﬁamﬁrwai’f
war
WA o€ 9f § gy T e
g of foelt g€ & 1 frY & qgac
&Y & YT AT AL AGEATE | A
TR #7 7Aw Faw o § e gfom
AR mfearl Y fgg anfa & &
& o< afz o= gfom e qrar @ @Y
Faa Afaer g SR wfuw wgar
i I e # N7 § & I
T fafm el @ g waw
o g 1§ aff wwmar s afz
%t mfearedY £ark a7 oy § A ARy
3 99 Argod wer W g QA g
% qowar § 5 a8 T fadiy ot o
MR g

ey N2 & qrer fad A qw
et & wT agy s daré ok
Waw X W ok o,
T, O & W 9T W o vkl
O ofeedr WX RY 1 v www F
{faedz, wAwT o wwile @

W AR 1w § Wi ve g v X
:‘f‘*mmp vod frw

" VAIBAKHA 7, 1881 (SAKA) the Comnilssioner 13628

for Scheduled Castes
and Scheduled Tribes

District Magistrate's Court, Jhubma
Case No. 3/8y
Harisingh sjo Bijiya
8.

Applicans

0

Father Narona,

(Catholic Mission,
“Thandla,
Application under section 852 Criml-

nal Procedure Code.

J

Catholic Mission, Non-applicang.

is made before this court are briefly

stated as under:

“That the applicant Harisingh,
slo Bijiya, Bhil resident of vil-
lage Navapada, Tehsil Tandla was
married to one Baddu, daughler
of Khima Damar, Bhil, resident of
Chhotidhamni, about two and @a

half years ago...."”.

I WPE . qro g
B wIq 9F T TR wqitE v W g

ot wrare ferg we: &Y < A
s dgmagmg N
¥gA %7 w9y 43 § fw snfeandy ot -
7 argat ara aga A ¥ A w
D@ { aowar g s ot W
A NTR @ s aR st o
TR fggam & #@ §, 99 @l
agh W ARz A A @ o
T ¢, qg QTAF AT | T A
# anr foer § i—

‘Baddu, a minor wife of the
applicant Harisingh being found
to be unlawfully detained at the
Christian Mission by Mr. Narona
for unlawful purpose under see-
tion 532 Cr. P.C. is hereby order-

ed to be restored to her husband,
the applicant Harisingh,

Dated the 22-8-58,

Nespwmamragth
wifgwredt /4% § 7 AWt } g it
w qraerEem e ¢ frar 1 faw
were ¥ g & wrd woue Qo 98
il ceely §, o e ¥ T
wwditz foogw o & gt €
ey W ag & 4% ofy ey

Non-app:icans.
*
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Sbri L. Achaw Singh (Inner Mani-
gur): We have been discussing the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes,
and the economic and social condi-
tions of this unfortunate section of
Qur society.

We have not been given proper in-
formation-about the acceptance and
the implementation of the recommen-
dations made by the Commissioner.
We have very Litle ;nformation about
this. We are in the dark as to whe-
ther these recommendations of the
Commussioner have been accepted by
the State Governments as we ] as the
Central Government, and whether all
of them or only some ©f them have
been implemented.

In the Report of 1956-57 as many as
258 recommendations were made, and
in the Report of 1957-58, the latest
Report, 208 recommendations have
been made. In the absence of details
as to how these recommendations
fhave been dealt with by this Ministry
as well as by the State Governments,
the discussion is redu~ed to a sort of
routine business in the State Legisla-
tures as we!l as in the Lok Sabha. I
would, therefore, urge upon the
Ministry to supply us in future the
details as to how these recommenda-
tions have been dealt with.

My part of the country, the north-
east frontier of India is mostly popu-
jated by the Tribal people. Their
problem is p: ily one of com-
munications and education. During
the days of the British most parts of
NEFA, the Naga Hills and Manipur,
were not properly administered,
were not brought under the adminiy~
tration, and their main problem was
communications. After independence,
some of these areas have been brought
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under normal administration, but
then the problem of communications
is still very difficult,

In many of these areas, transport
is by air for the publiz as well as the
officiais. If there 13 food shortage
or famine, the only means of send-
ing food is by air dropping, and the
necessary requirements of the offi-
ciels in the remote .areas and the
headquarters are met by air drop-
ping. So, the most urgent and impor-
tant problem is that of communica-
tions,

I have recently toured the Tameng-
long subdivision which is mostly
populated by the Naga tribes. A
special multipurpose block has been
started here two years ago. The head~
qQuarters is at Tamenglong, about 100
mies from Imphal. The journey
lasts three or four days from Imphal,
and high officials of the Government
have not taken the trouble of visiting
the headquarters itself. They have
not been a=ble to acquaint themselves
with the actual conditions prevailing
in these parts.

17 hrs.

Now we have been hearing reports
and disquieting reports—of hostile
activities 1n this area. They have
many difficulties in carrying out this
programme. I have studied the diff-
erent development schemes in those
parts. I have visited many schools,
dispensaries, arts and craft centres,
government demonstration farms of
agriculture and animal husbandry.
Now, they have made a very steady
progress, specially with road cons-
truction, in starting s-hools, in ter
race cultivation and in land reclama-
tion work. In this area where this
special multi-purpose b'ock has been
started, there are shortages of techni-
cal men; there are no agricultural
officers, no medical men, no trained
nurses, Still, they have done whatever
they can. There are water tanks for
supply of water to the villagers, but
due to some defe~t, they cannot get
proper water. This has to be inves-
tigated. I have visited many tanks
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They are made of concrete and ce-
ment, but they are without water I
have visited some of the schoo.s and
dispensaries They are also wihout
proper equipments In the dispen-
saries, they are without proper medi-
cines.

13639

These people are very poor, and
they have been asked to contribute
half 1n making roads and in carrying
out schemes of development They
cannot afford to work without food
Most of them do not have enough
food for the whole year and have to
earn the food themselves So there
is this difficulty Unless the people
in these parts are paid some advance,
1t is not possible for them to work
on road construction In ‘order to
make the road construction easier,
1t will be advisable to give some ad-
vance money to these people

The greatest obstacle in these parts
1s the hostile acivity Some of the
Naga hostiles have penetrated into
these areas But then Government
have also created some problems
there Recently there have been
some police operations in these parts,
and 1n the name of co lecting arms
and rounding up the hostile elements,
they have raided several villages.
They go to the wvillage before day-
break Every house 1s searched and
the able-bodied people are brought
out and beaten so that they could
extract some information, But this
sort of approach 1s wrong Recently
the po ice chief issued a statement to
the Press that every Naga is a hostile.
1 have travelled seven days through
these areas and visited many willages
and also visited many willages on the
way 1 found that most of the Nagas
In those parts are not at all hostile,

ey are innocent peop'e, and honest
People also They are ready to work
for the development ©of those areas.
They have given their utmost co-
Operation, and to call them hostile
and start all sorts of police operations
and beating would not help us at all

We have heard of the psycholo-
Sical approach. Very often, it has
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been said that we should make some
psychological approach We find that
Dr Varner Elwyin, Adviser to the
NEFA Administration, has done a
god servicem publishing a book called
“Myths of North East India”. He has
recently published a book in which
he has stated that these people have
a culture, they have also originality,.
and they should be encouraged to de-
velop their culture and they should
be taught how to respect themselves.
Unless we approach them in a sym-
pathetic way, unless we approach
them with mutual respect, we would
not be able to win their co-operation
and sympathy

I would say one thing more That
is about the Chakpas of Manipur.
They are about 46,000 people and
they have been clasified as Schedule-
ed Castes There has been no caste
system m my State and 1t 1s histon-
cally wrong to call these Chakpaa
Scheduled Castes I would request the
Government to reconsider their deci-
sion and bring them under the head
‘backward classes’ They are suffi-
ciently economically backward; and
that is the only way to save them.
They have already made a represen-
tation to the Government; and 1 hope
Government will consider their appeal,

st 90 Wlo WeTW - IUTAH
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fo @rd fedt w2t ot L@@
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Mr. Deputy-Speaker: Shri M. R
Krishna, What I have got, I will
distribute among the hon. Mentbars;
as many as I can accommodate, I



13635 Report of

shall do; atter that I will be help~
less.

An Hon. Member: Five minutes at
least for each.

Shri M. R. Krishna: Sir, before 1
deal with the Commussioner’s report,
I would like to make a few observa-
tions on the speech by the hon. Shri
Datar. Referring to forced labour in
the villages, he has said that it has
been abolished and if there are any
cases of that nature, the Member
should bring them to his notice.

I do not want to give instances or
cases of this nature prevalent in the
whole country but I would only like
the hon. Minister to take pamns to
find the works which are being done
by the Harijjans in the willages:
works of this nature, such as, crop
survey, field survey, crop estimates,
etc. Who carmes the luggage of the
patel and the patwari? Have the
State Governments or the Central
Government got any evidence or in-
formation about people who are doing
this kind of work in the villages?
Let them find out how these things
ure done and whether the people who
do this work are pad for
that, whether this is not forced labour
or whether they get any allowance
or any income for these things. I
would like the hon. Minister to make
an enquiry and let this House know
about it.

Coming to the Commissioner'’s
report, I may say that every year we
discuss thig report. The Commis.
sioner makes his recommendations,
Not only that. This year we are
having the Estimates Committee re~
port. It is really very valuable,
Apart from this, I am told that the
Home Ministry or the Government iy
gomng to appomnt another commt‘ee
to go into the question of the Sche-
duled Castes and Tribes’ welfare and
%0 on. 1 do not know what are the

for appointing so many com=
mi . 1 would be very grateful %
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the Ministry if the Ministry could
take all the recommendations of one
Committee. They may take either
the recommendations contained in the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
or the recommendations contained in
the report of the Estimates Commit-
tee. Only after those recommenda-
tions are fully implemented they can
think of any other committee to go
into these matters. Otherwise we
will be wasting our time in dis-
cussing the reports of these com-
mittees only and there will be noth-
ing in action. No doubt, the Home
Mmnister has personally taken very
keen interest in the welfare of the
Scheduled Castes. I think the few
bright patches in the gloomy report
of the Commussioner for Scheduled
Castes and Scheduled Tribes 18 main-
ly due to hig personal effort.

Sir, the Home Minister and the
Commissioner for Scheduled Castes
and Scheduled Tribes have said that
the schemes are not properly imple-
mented because they are all to be
implemented through the State Gov-
ernments. Most probably it is because
the people are not co-operating
with the Government that the
schemes have not been properly im-
plemented. This thing will continue
for some more time. Now, even res-
ponsible persons, I hear, while speak-
ing about the caste system and caste
superionty, try to defend the exis-
tence of caste system by saying that
this kind of discrimination is also
existent in the Harijan community
itself. I think this kind of people
were solely responsible for the
British to continue in this country
and make this nation a slave nation
for ages. Even today 1 think it is
because of these people that there is
corruption or dishonesty, it any,
among the officers. If a corrupt
Sfficer is told that bribe taking is bad
and the argument he gives out is
that his chaprasis or constables also
live on bribes, the officer convenient-
ly forgets or he does not want to
believe in the truth that if the top
man becomes honeet it will take only
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a few aeconds for the men who work
under hum %o become more honest
than the officer humself. Therefore, I
do not think that any responsible
Member would be doing any good to
the Harijan community and to the
entire nation by saying that because
there is this feeling of caste system
exssting 1n the Harijan community
they should also go on perpetuating
this caste superiority over the others.
It should be put to an end as soon as
possible

Now I come to a very important
pomnt on which the whole country is
agitated A large section of this
House and the country feels that there
must be a ceiling on the land We
also welcome 1t There must be =a
celling But before taking any defl-
nite steps 1n this connection, I would
like to caution about one thing To-
day the Harjan population which
depends on  agricultural labour is
nearly to the extent of 70 per cent to
80 per cent Nearly one-third of the
total agricultural landless labour 1s
from the Scheduled Caste community
We have the experience of the Hy-
derabad State When the jagirs
were abolished, 1t was said that the
lands will be distributed to the land-
less people Now we are introducing
the ceiling We are trying to reduce
the quantity of land owned by some
people Here again there will be a
very big danger These pepole today
at least get half a meal and one wear
Even if they work as seasonal
labourers they will be able at least
to hive for some time But if the
ceiling is imposed and if the land
available 1s not distributed to the
Hanjans, they will not get any em-
Ployment They will not have any
land, nor will they be able to find
Jobs in the clties and towns There-
fore, before any step is taken in this
direction, I would ke the Central
Government first to see and ask from
Svery State Government how much
land will be available after imposing
the ceiling and what amount of land
Will be available for distribution to
the landless Harijans and Adivasis.
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It must also be ascertained as to
who will pay the compensation The
land owners will have to be paid
compensation The pomnt is whether
State Government will pay the com-
pensation or the Central Government
will pay These are very important
questions I want the Home Minis-
try to take note of these things, find
out the detals and get a complete
scheme Even if 1t 15 a matter of
appointing a few more officers the
Home Ministry should not hesitate to
do 1t They must get a definite
scheme from every State before the
ceiling 13 effected Otherwise, a large
section of the people who are depen-
ding on the lands as agricultural
Jabourers will be deprived of their
existence

I come to another point, and that
is about housing The Home Minis-
ter was kind enough to set apart
nearly Rs 34,63,750 for Harijan hous-
ing during 1957-58 This 1s really a
very good sum, and uf tirat amount
had been totally expended on build-
ing houses for the Haryjans, it would
have been very helpful, but he will
be astonished to know that out of this
amount only Rs 12 81 lakhs were
spent last year This kind of tardy
progress will not help the Harjjans,
and if the facilities accorded to Hari-
jans are provided at this rate, and in
this way I think it will take another
100 years for them to improve their
standards

The Home Ministry would say that
they have not been getting the
schemes for construction of houses
for Harijans I remember a speci-
fic scheme from one of the taluks of
Andhra Pradesh—Jagtiyal taluk in
Karimnagar  district Under the
Bhoodan Movement, land was distri-
buted to nearly 127 Harijans The
people wanted to construct their own
houses Some of the Members of
Parliament discussed the matter with
the Deputy Secretary concerned with
the Harijan welfare in the Ministry of
Home Affairs, and after getting a de-
finite assurance from him, the schume
was formulated and submitted to the
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Home Ministry. But since October,
1058, nothing hag been done, and
those poor people who had to dis-
mantle their original huts have to
live now in the open and have to
suffer in wind, rain and sun. There-
fore, I want the Home Mmistry at
Jeast to see that this scheme is im-
plemented, énd whatever amount
they are going to set apart for the
Harijan housing in the coming year
must be fully spent. Otherwise, mere-
ly sanctioning an amount will not
help.

The Commissioner for Scheduled
Castes and Scheduled Tribes has right-
ly said that education 18 a very
strong weapon in the hands of the
Harijans to get rid of the evils from
which they are suffering today. But
what help has been given to the Hari-
jans today in the matter of educa-
tion? About  scholarships many
Members have spoken, and therefore
I do not want to stress on it. But
I can say that the educanpn which is
being imparted to the Harijans is not
of any superior quality. Sull, they
will have to compete with people who
did not have any difficulty in getting
good education in the schools. The
Harijan community has suffered for
long. The Harjjang did not have
schools; they did not have the oppor-
tunity of sitting with other children
in the school. But yet this commu-
nity is denied a special kind of edu-
cation even though it is said in the
Constitution, for instance, that the
rights of education are available to all.
Take, for instance, the public school
education in India.

Now, the Home Ministry of the
Government of India has sanctioned
nearly a lakh of rupees last year, and
it has also said that about 85 scholar-
ships would be given to Scheduled
Castes candidates. They perhaps
wanted to make a beginping, with
that number. But, as I could learn
from the Report of the Commis-
dioner, out of those 65 scholarships,
fwo scholarships have been awarded

APRIL 27, 1089 the

Commissioner b4
for Scheduled Castes ¥4

and Scheduled Tribes

to Scheduled Caste peaple, five 0
other backward classes and norie fo
the Scheduled Tribes. That is all.
This is not the way in which you can
impart education to the Harijan com-
mumty and the Adivasis, I find that
the Home Ministry has established
some technical schools for the Sche-
duled Tribes. That is a very welcome
sign, and I would request the Home
Ministry to establish some more
schools of that nature. If not, they can
at least assist private institutions at
different places to impart technical
education to the Harijan community.
Technical education alone would be
able to solve the many problems
which the Scheduled Caste and other
backward communities are facing to-

day.

st weite fag (wfever—<figa—
sgfaa anfaar) @ fecdr eftex
aTed, g < fradew w1 w1 faw
§9T & 1| @ wWman g g v deow
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&7 {FIT A §MT Arfge WK o aw
gfor ik gER o & T A @
A § oF aF qg N9 T aifgd o
WA RF AT wEA T
arz oy w2 aay § Wi A % e
W Ry ¢
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Shri Shree Narayan Das (Dar-
bhanga): Before the hon. Deputy
Minister replies, I would like to have
one minute.
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Shri Manaen (Darjeeling): Sir, the
hon. Deputy Minister, Shri Datar,
intervening in the debate said that
be-ides the funds allocated Tor the-
Scheduled Tribes and Scheduled
Castes they also get the benefit from
the funds allocated for the NES and
CD blocks. This might be true in
other areas, but I might point out
that in the tea garden areas, particu-
larly, in the Terai, Dooars and Dar-
jeeling, the policy seems to be that
NES and CD blocks should not work
in tea areas. That is what the policy
seems to be. About the Tribal Wel-
fare Department in Terali and Dooars
a large number—almost 89 per cent—
of the' working population consists
of tribals, but whenever I have craved
the indulgence of these officers to do
some work in the tea gardens they
always say that the affairs of the tea
garden should be looked after by the
management themselves. In this
regard I want a categorical statement
to be made by the hon. Minister as
to whether the Government have any
particular instructions that Tribal
Welfare Department should not work
in tea gardens.

One more point and only one sen-
tence I shall say. A Social Welfare
Study Team has been formed by the
Planning Commission. It is very
strange that in the Committee not a
single representative of the tribalg has
been mcluded. Secondly that Com-
mittee, as far =as I know, has
not toured the areas which
are predominantly inhabited by
the tribal people. For example, in
Darjeeling and Jalpaigari districts
there are peculiar Scheduled Tribes,
like the Leches, Totos and Bhutias.
This Committee has not studlied them.
So, I suggest that a tribal member be
included in this Committee mnd that
its life be further extended. Instead
of subjecting the Report of this Com-
mittee to scathing criticisea lwter; it
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is better to extend its life and do

the job over again.

Y wwhet : s W,
& wreey oy ¥ daw qw fe &
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& oY e aft s fe gk A
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G IR Y SAETIAT W AL TS
o ag o § 1 g T A
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vy g & fr oy wlt o oy &
W owma W oved wdr oft

“The working conditions of the
scavengers and sweepers require
to be improved as early as possi-
ble, as the dirty and inhuman
conditions under which they have
to work have contmbuted to a
great extent in treating them as
‘yntouchables’ ”.
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Shrimatli Alva: Mr. Deputy-Speaker,
Sir the debate on this subject of
welfare of Scheduled Castes and
Scheduled Trbes has, indeed, over-
shot its mark in the sense that we
have not been able to finish it 1n the
scheduled time, with the fact that
despite that attempt, we have gather-
ed no rich harvest in the shape of
concrete and constructive suggestions
as they should have come from the
many hon Members who took part in
at.

I am very grateful to the many
hon Members who participated in
this debate Nevertheless, I sympa-
thise with Shr1 Shree Narayan Das
There should be no reservation in this
debate The sooner the privileged
ones step in, the quicker shall we
solve the problems that are facing
the country

Shri Pahadia (Sawai Madhopur—
Reserved—Sch Castes) That means,
more time should be given

Shrimati Alva: That 1s for the House
lo decide That 1s for the Speaker
o rule That 18 not my province

Mr Deputy Speaker: That i1s for
the Members themselves When the
motion 18 put to them, they take no
exception When their own decision
1s enforced, everybody feels offended

Shrimati Alva: In this vast and
ancient land, this is no new problem
as some hon Members want to make
it out The problem 18 ag old as the
hill, as ancient as the land, and 18
like the cancer that calls for newer
and quicker methods of eradication
Therefore, 1t becomes the responsibi-
ity not only of the Government, not
only of the Ministry of Home Affairs,
but it becomes the responsibility of
each and all Therefore, if those
Members who spoke with so much
Passion and zeal, could also with the
$ame passion and zeal of a real and

missionary, would go round the
tountry and find the difficulties, it
Would help As I said the other day,
We are open to suggestions; we are
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open to advice Our policies are
not rigid. Therefore, what you see
around the country must be brought
to our notice

For all the sins of commission and
omuission, this Government 1s charged.
And yet, how far can a Government
go? It is the Commussioner for Sche-
duled Castes and Scheduled Tribes
who has stated in his report that the
tempo has grown in expenditure and
work With the tempo growing in
expenditure and work, I find the
temper 13 also rising 1n the House
It 15 a good omen that the tempers
rise because with that rase of temper,
we expect you to jomn us, because
money and legislation cannot buy the
solution, and it 1s only through con-
crete suggestions that we can arrive
at a solution Shri Naushir Bharucha
made a suggestion about land the
other day, and he brought it out to
our notice how the abolition of the
vatans has brought some kind of
relief in the Bombay State to these
people, that 1s, the landless people,
in the shape of emoluments That
spirit must grow And how can it
grow with governmental agencies?

Today, the task is well in hand as
it never was before, twenty or thirty
years ago, could you speak of this
problem mn the manner m which we
have done today? I think we have
tackled it fast enough, though I do
admit, and I feel along with those who
have spoken about it—believe me
when I say I feel m the same pas-
sionate way—that we should go faster
enough Therefore, I have stated that
belief and action must be wedded
Unless belief and action are wedded
by each one of us in our approach
to the problem, we shall not be able
to solve, and many a day we shfll
sing this song year in and year out,
many a report will come and go, and
yet the problem will be bafling and
defying us

But, nevertheless, we want this
under-privileged section of vur society
to gain not in standard of Hving but in
standard of life J want here to make
a wvery fine distinction betweosn
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stapdard of life and standard of hving.
It is our duty to give themn a standard
of Mfe, It is the standard of life by
which they will come up to the level
ofany other section in society;it is
nqt the standard of Living, which has
a tinge of sophistication in it. We want
to raise their standard of hife. There-
fore, we have provided in the Second
Plan, Rs. 91 crores over and above the
general schemes of the Five Year
Plans, which cover the people general-
1y and overall for the whole country.

Poverty there has been in this land
for ages past, and poverty is passed
on from sire to son. It 18 only now
that independent India wants to raise
her stature, by which she can look up
and mgrch ahead and say that no
section of her people suffer any kind
of stigma or shame., The removal of
the grinding poverty will raise the
standard of life to what we look for-
ward to in these people.

I say once again that 1t is only che
women who can be the lberating
force in any section of society, educate
the gir], and she will educate a family.
So, educate the women, The women
were backward; who fought for the
women? We have gamned now
Therefore, there is no room for pessi-
mism any more that this under-
privileged section of our communty is
going to remain where it is for many
a year to come.

In sych a vast land ridden with
superstition, religion and fanaticism,
how can you take & step forward with.
out purity of heart? Unless I believe
every word I say, unless I practise
everything I put forward in my
speech, I cannot go ahead. ‘Vhat we
require today are missionaries, not
workers so much. They must have
strength of conviction and the fervour
of the crusader that this shall not be,
thag this stigma shall go because the
nation has to achieve a stature It is
not for you or me or a sectiun of the
sociely; it is for the glory of India
that we have lajd down these guaren-
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tees in our Constitution. We derive
our sanction from that. It was the
Father of the Na ion who showed us
the way, and that dream must be ful-
filled 1n the shortest possible period
of time,

It has been stated, and very rightly,
that .his is the best Report so far. Is
that progress or not?

Shri D. C. Sharma (Gurdaspur): No.

Shrimati Alva: Shri Sharma does
not think so. I would commend to
him to read thus Report once again, if
he has read 1t at all. He has gone!

There were many points raised about
the expenditure on the Commuissioner’s
office, but we must realise that it 1s
an expert agency where all the data is
collected, where all the n.ateilal is
gathered. Ours 1s not a unitary Gov-
ernment Why do we forget that fact?
We have to take the States with us,
whether they go as fast as we want
'hem to go or slower than what we
are do.ng It 1s not a umitary Govern-
ment, and therefore the Siates are
concerned in these welfare activities,
and therefore the Report of the Com-
missioner must mention the loopholes
that exist, the progress repoiis that
do not come

Despite the loopholes, we still feel
that the tempo has grown, and this
House 1s aware that the tempo is
growing. If you and I can join this
tempo, it will grow st 1l more. If we
can speak outside the House also with
he same passion and, as Shr1 Gaikwad
has said, bring pressure of opinion, I
am sure it will grow.

1 do know that in rural life it is
very hard because orthodoxy does not
die, because poverty does not dise.
How can orthodoxy die, how can this
stigma be eradicated, how can the sin
be washed away unless there is
ecopomic uplift? It is a socloe
economic probiem,
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It is not seen so much in the cities,
as some hon. Members have stated.
In the cities there is & rising equality,
and therefore no one questions you
who you are. But you go to ‘your
village, you go to the district, you go
to the rural area. It is poverty that
grinds this section down, and there-
fore, the first thing we should attend
to 18 education, the second thing is
economic uplift.

1 do not know how hon. Members
say that money is wasted. Money is
bound to be wasted to jome extent,
the only thing is that we have to keep
it to the mmmumum. As a housewife
1 can say that money i3 wasted every-
day 1n my home. The budget could
be stricter if 1 staped there Never-
theless, even if money is wasted, here
are the MPs and MLASs; 1t 1s for them
to go and see and report to us, and
suggestions are always welcome. Lel
us mmnimise this wastage more ana
more

That brings me to the problem of
properly trained personnel. It s
true that we suffer from lack of proper
personnel We suffer from this lack
of personnel because we have not got
the required number of trainees or
men and women who believe in the
cause There are many who rush to
work, there are few who will work
for the mere calling There has to be
& calling, an avocation which
summons you to do somcthing. and
therefore the tramung of the right

personnel 18 very necessary In the
Tata School of Social Sciences,
workers are trained in this field,

Adivagis also. We are f{rying to
taither more and more men and
“omen, It is not the number of rupees
that you must count, It is the num-
ber of heads that you must count, the
Teal genuine workers who will inter-
Pret a rupee and turn it into ten
Tupees for you. That is where the
‘M on hag to make advance. That is
Where each individual counts Collec-
tively and individually, if we make up
OUr minds, we can go far ahead.
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Now, I come to scholarships.
Almost every hon. Member has touch-
ed the subject of scholarships. From
Rs. 30 lakhs we have rawed the
amount to Rs. 225 lakhs I gave the
break-up of ‘he figure the other day
while opening the deba e. 1 have also
explamned and tried to remove the
musapprehension that was l.ngering 1n
the minds of some The icholaiships
are decentralised from this year for
the simple reason that there was a
grievance agamnst the M.nis'ry of
Education and the Ministry of Home
Affairs that they did not reach 1n
time, w.th the result that he needy
students, both tribal and others. were
not able to gather the benefit and
carry on thewr academic work. It 1s
true, and 1t 13 a very practical thing
which every man and women u.der-
stands If a student 1s not given his
free 1n time, 1t completely defeats the
purpose, mentally more than even
academically If a boy or girl has
not got the wherew.thal to pay his
or her fees and sits in the class, 1t 18
psychologically kiling him or her
That was the trouble We have now
evolved a new pattern It may be, as
Shr1 Barman hag said, that this is
also not going to work Let us not
be so pessimistic Even if it does not
work, we shall seek adv.ce from him
and find a new solution again Let
us find a solution from day to day so
that we can come to some Kkind of
work ng arrangement by which our
youngsters will not suffer, I call
them youngsters because gradually
this opmion must grow in the country,
that our hostels should not be labelled
tribal or Harijan hostels [hoy should
be general. This opinion must grow
in ‘he country Are we going io per-
petuate this label by runming these
institutions? But the call must come
from the people We as Government
provide the money. We guarantee, we
ear-mark, so much for scholarships, so
much for hostels, and so much for
other things But the call must come
from the public, that they do not want'
this reservation, this water *ight com-
partment any more; throw it more and
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more open so that the
felt.

Therefore, we must inculcate in the
heads of the young ones who are
studying in schools and colleges that
this is a thing of the past, that today
in the New India, they must not feel
and have this inferiority complex,

stigma is not

1 do not think the fear that Shri
Barman expressed that the scholar-
ships that come from both the States
and the Centre for the Scheduled
Caste students will not be enough to
go round, is justified. I think there
is no such fear in the immediate one
Aar two vears. We_have nrovided well

But if this situation does arise, we
are prepared to reconsider with what-
ever means at our command. We are
always considering. We are always
examining these issues. We do not
want any child to suffer. It is because
India 1s growing gradually and
education is not yet free in the coun-
try; otherwise, this question would
never have arisen., If we could give
free and compulsory education to our
youngsters, this problem should
never arise. Nevertheless, if at all
such a situation does arise, we shall
give it due consideration with all the
seriousness at our command, and with
the means which we may have or may’
not have, we shall try to do our best.

Shrimati Ganga Devi talked of
scholarships. In the old system, ad-
hoc payments were made, She rightly
said that there were students who
gave it up. I do also feel the same
from my own conviction and academi.
cally. because I have not had a single
concrete case before me, but I feel
that only those who had the means
and were the children of Scheduled
Caste and Scheduled Tribe patents
did go to college in many cases for
the simple reason that they could not
wait. You cannot wait and attend a
college unless your father has the

. means to buy your books. So that for
that reason, I think the House should
welcome this decentralisation and
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watch the working of it as keenly as
we are going to do from our end.

Then, we come to the special multi-
purpose blocks. There are 43 multi-
purpose blocks. Somebody rightly
pointed out that some blocks are not
working well. It has been time and
again, said that all our schem are
not working well. The Prime Mi
ter himself says that some schemes
work very well and some do not work
very well. It is true that when an
experiment is made on such a vast
scale, everything does not turn out as
you want. All the cakes in your oven
will not be evenly baked. Therefore,
7} de ity petiemee and lorhewrsres
that we can proceed. But, with a
spirit of criticism without constructive
suggestions backing your speeches, it
is difficult for us to carry on the work

Some of these blocks are over-sized
indeed. There is no doubt about it.
The tribal population is small in some
bf them as was pointed out. Some-

y saxd no committees should be
4ppointed. I think it will be a happy
Yay when we can do without com-
mittees and commissions. But that
happy day is far away, We shall

ave to bear with committees and
Sommissions, for every time we come
o a bottle-neck we want some expert

y to show us how we :an proceed
4nd jump over the hurdle. It 15 a
$imple affair.

Therefore, even in this matter we
have proposed that a committee be
§ppointed to concentrate on the prob-
lems of these multi-purpose blocks—
how to make them effective and well
Wworth for the Tribals.

Shri Supakar (Sambalpur): May I
why there are a few multi-
burpose blocks?

Shrimati Alva: There are 43 blocks.
Shri Supakar: Not enough.

Shrimati Alva: It is with the
inistry of Community Development
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and it is all the time being examined
as to the number of blocks and the
places where they should be situated

Shei C M Kedaria (Mandvi—
Reserved—Sch Tribes): May I know
whether the Advivasi Seva Sangh has
passed some resolution o pass some
blocks to the non-agencies?

Shrimati Alva: I shall come to that
later on I am coming back to the
problem of the tribals The tribals
need more attention than even the
Scheduled Castes for the simple reason
—as hon Member after Member has
said—that some of the tmbal areas
have not even heard the name of the
Prime Minmister nor the name of the
Home Mimmster and, perhaps, they
have no idea of what kund of demo-
cracy we are running (Interruptions)
Some of them are dying out We are
making all efforts to see that they are
rehabilitated and are in healthy and
economic condition The Todas, for
example, are dymg out and we have
been able to do something for them
and they are getting back to health
and better hfe So also, there were
some tribal people in Himuchal Pra-
desh to which our attention was
drawn and we were able to do cume-
thmg for them—I thunk 1t was the
Doghni commumty

Therefore, wherever some hon
Member finds that some tribes are
dying, it 18 for him to give suggestions
and 1t 15 for us to look mnto the matter
and gee that we preserve these tribes,
nch 1n therr culture, rich in thewr
snplicity and rich in their mtegrity

I want to say that the eimplicaty
and the integrity of the tribals are
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Now, 1t is very heartening for a
woman to feel that the tribal women
have become vocal and they are able
to tell you what they feel ubout our
schemes They are able to lcll you
that the school master does not come
and when he comes he makes the
children gather faggots That 15 the
progress we have made I do not
know how then can we say that we
are not progressing We have pro-
gressed substantally Otherwise,
could you think of trbal wumen
coming to me and saymng that these
are their grievances, thig 15 what we
are doing and this 15 not what we are
not domng? That 18 progress

An Hon Member: What 18 the per-
centage?

Shrimati Alva: The percenilage
depends on where you go I would
hke you to find out the percentage
(Interruptions)

18 hrs

An Hon Member: What 1is the
percentage given to the Assam t{ea
labourers?

Shrimatl Alva: I am not a walking-
talking dictionary or directory You
will have to ask me a question and 1
shall give you a reply How much
time shall I have?

Mr. Deputy-Speaker: As much as
she likes

Shrimati Alva: Is the House pre-
pared to sit longer?

day Tomorrow we are so fixed
that there will be no time absolutely.
I request the hon Minister to be
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Shrimati Alva: I must state a few
figures to show the progress and it
will take a few minutes. I come to
the physical targets achieved.

Mr. Deputy-Speaker: So far as
figures are concerned, they can be laid
on the Table of the House.

Shrimati Alva: I shall finish it with
speed. For the education of tribals
alone, we have given 1,42,108 scholar-
ships, 78 higher schools, 59
adult education centres, 175
hostels, 150 hostel buildings and
supplied books to 30,556 students and
nearly 26,000 s‘udents were given mid-
day meals.

The main thing in economic uplift
is to supply bullocks, buffaloes, pigs,
poultry, manure, seeds, etc. and nearly
6,000 families have been benefited.
About 883 demonstration farms were
opened, which is not a small number
indeed. I want to convince the august
House that we are going ahead with
the funds at our command and the
workers at our command with all the
zeal we have. 289 gain golas were
opened—this is only for the tribals;
22,308 acres of land were reclaimed and
agricultural co-operative societies were
established. 408 cottage industries
training centres were started, whichis
not a small figure, for the whole of
India. 459 students were given techni-
cal and vocational training and 897
trainees were trained before. 968 co-
operative societies were opened.

These figures will convince anyone
that we have done well. Our atten-
tion was drawn to scheduled areas
and to article 389. I may tell the
House that a Commission is proposed
to be appointed shortly which would
go into the whole question with a
view to suggest improvements of the
scheduled areas.

Then, the scavengers’ problem was
raised. This reminds me of a speech
made by one of the hon. Members last
year that there was so much caste
system within the Scheduled Castes
themselves that it baffles even the best
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planners. Therefore, we appeal not
only to the workers in the fleld, but
to the Scheduled Castes: 3nd non-
Scheduled Castes, to everybody that
we should speedily remove this feeling
among the Scheduled Castes them-
selves, ... (Interruption.) I am say-
ing that this feeling has to be removed
among themselves and unless thiy is
removed it is very difficult to deliver
the goods to the scavengers on a large
scale, Nevertheless, Rs. 6 !akhs have
been provided and 2,567 wheel barrows
were provided to do away with that
inhuman method of carrying ngnt-
soil on one’'s head. It is for the
municipalities to come forward. All
of us live in towns where there are
municipalities or in districts where
there are local boards and civic boards
It is for us to carry this suggcstion
to them so that this most inhuman
method of carrying night-soil becomes
a thing of the past. The scavengers
can then look up to us and start a new
life,

Shri M. C. Jain: What
Malkani Committee’s Report?

about

Shrimati Alva: It is not here teday
with me, but the Malkani Committee’s
Report will also contain recommend-
ations which we shall examine and
adopt as far as possible.

Then I come to religious conversion
Conversion on the scale on which 1t
used to be in India is a thing of the
past. Anyone is free to change his
religion, but it must come with an
inner conviction. No longer can any
missionary be allowed to convert on
a mass scale. If you or I feel that
we need a change of religion, it must
be free for us to do so. It is a funds-
mential right guaranteed in the Con-
stitution. But I want to mention that
the Tribals do not lose their tribal
character by conversion. They re-
main Tribals, whereas the Scheduled
Castes lose their character at the time
of conversion. How can you carry in
religions that accept universal brother-
hood like Islam and christianity this
scheme of Scheduled Castes?
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Shri B. K, Gaikwad: By conversion
these things go.

Shrimati Alva: Buddhism is also
a way of life. Therefore, by con-
version they can claim the benefits
on the plane of socio-economic back-
wardness. Only on the plane of sccio-
economic backwardness they become
the other backward classes, and it is

for the Government, for the social
workers and for the agencies, both
official and non-official, to  consider

them so. But {o carry caste system
polluting religions that do not have
this scheme is something which sounds
very strange.

8ir, every one of the Members has
demanded that the lists of Scheduled
Castes and Scheduled Tribes should
be prepared. Hon. Members know
that there is a rush to be included
among the Scheduled Castes, there is
arush to be included among the
backward classes.

Shri B. K. Galkwad: No, no,
Scheduled Castes are living as
Scheduled Castes.

Shrimati Alva: All that I want to
tell Shri Gaikwad is that sometimes
on this side of the border a caste is
Scheduled and on that side of the
border a caste is not Scheduled.
Therefore, the move should be to
bring the first caste out of the
Scheduled list rather than put the
second one in the Scheduled list.
That, I think, would pave the way
for better progress. They would go
into the other backward classes. The
sooner we expand and enlarge the
other backward classes the better it is
for our minds, the better it is for our
progress. Sir, I think I have made
myself clear on these two important
points about conversion and the list.

Then comes the question of forced
labour. There was a time in this
land when from father to sons pover-
ty was passed on.
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Shrimati Alva: Sir, I am not yleld-
ing. Let me have my say.

Mr. Deputy-Spesker: The hon.
Deputy Minister is not yielding. Let
her proceed.

Shrimatl Alva: Sir, wherever there
is grinding poverty, there will be fore-
ed labour. Wherever there is econo-
mic ill in this land, there will be
forced labour.

An Hon, Member: You admit it.

Shrimati Alva: Forced labour in
what sense? Forced labour because
of lack of economic benefit. Now, we
have done away with child labour,
but children are still being employ-
ed. Therefore, in the same fashion
this evil may continue for some
time. Nevertheless, we have to make
an effort and remove this . It is more
economic exploitation rather than
anything else. In the Bombay State,
as Shri Bharucha pointed out, they
have abolished the institution of
watans and they have brought in the
system of emoluments. They earn
their wages for the work they do on
the land, This system must grow.

Then I come to the
housing.

Some Members expressed satisfact-
jon on the housing plan that is going
on in the country. Nevertheless,
wherever there is a colony coming up
and if I happen to be there, I go and
see to satisfy myself that it is a good
as you and I would like to heve. In
some places I have found that there
was no provision for latrines, In
some places I have found that there
was no privacy for women and chil-
dren. We have to put these things
right, and this is where we welcome
your suggestions. As you go round
the country, show wus these little
things that are missed, perhaps by
oversight, perhaps by bad planning
and perhaps by neglect. We have to
give them a standard of life. You
cannot give a family a standard of
life unless you have set up a latrine
in the house or created the civic
sense or given the women a  little
corner for their privacy to bathe thelr
infants and themselves, This Is

question of
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where constiuctive suggestions  are
welcome from everyone of the hon,
Members here.

I do hot wish to proceed any more
except to refer to the reservation of
seats.

Shri Manaen: What about the other
backward classes?

Shrimati Alva: About the other
backward classes, I mentioned the
other day in my opening speech.
There 18 no time. Let me rush
through. About the reservation of
seats one of the hon Mexbers said
that nine are here in this hon. House
and IS are in the legisiatures all over
India. What does it mean? It
means that money cannot buy a good
worker, a conscientious candidate.
It is good progress that nine and 15
Members respectively are there with-
out the reservation given to them.

An Hon. Member: What 1s thie pro-
portion?

Shrimati Alva: We need not fight
on that principle. We have not come
up to that stage. If each hon. Mem-
ber is prepared to do his best, then
we shall talk of proportions as early
as next year. About the reservation
of seats, it is the Home Minister who
is giving it active consideration and
it will get the priority it deserves
and it will be decided in time.

8ir, there is nothing more to add.
There were very many points. I
think I have been able to give a sur-
vey of most of the points rased,
though some here and there may
have been left out. But I want to
convince the House that as compared
to yesterday or 80, 40 or 50 years
ago, the forgotten man has arrived;
the forgotten man has arrived on the
promised land; and the great march
has begun. And, therefore, with the
poet, let us say that “we are all to be
blamed until we see that in this
humen plan nothing is worth the mak-
ing that does not make the man”.

Mr. Deputy-Speaker: The question
is:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Schedul-
ed Tribes for the year 1857-58,
laid on the Table of the House
on the 9th December, 1958."

The motion was adopted.

1814 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinbs):
With your permussion, I wish to an-
nounce that the House will take up
the Reserve Bank of India (Amend-
ment) Bill tomorrow as the first item
of Government Business to be follow-
ed up by other business as  already
announced

This, as you know, is a very im-
portant Bill and we have to get it
passed by this House before the 30th.
1t 1s, therefore, essential that 1t should
be taken as the first item of Govern-
ment Business.

Shri Naushir Bharucha (East
Khandesh): I must strongly protest
against this repeated change 1n the
order of business. It completely up-
sets our work and our time schedule
also. The Government must also
understand that if they have a time
schedule, the Members also have
a time schedule. I strongly object
to this sort of repeated alterations in
the programme,

Shri Satya Narayan Sinha: There is
no question of repeated alterations.
As you know, 1t is a very important
Bill. We had not included it in the
agenda. In the very nature of things,
we could not have included it in the
agenda. Hon. Members must realise
that the nature of the Bill was such
that we could not include it. There
were top secret things.

Shri Naushir Bharucka: You are
changing the programme,
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Shri Satya Narayan Sinha: We are
not changing.  The hon. Member
must appreciate why this Bill was
notincluded in the agenda. There
were top secret things. It might have
made people speculate and earn
money and all those things. There-
fore, purposely, we did not include it
n the agenda. We informed the
Speaker privately that we are going to
do it and therefore we have done it.
It is a one-clause Bill. I will never
have troubled the hon. Members, but
in the very nature of things, it could
not be brought earlier. Hon. Mem-
bers must co-operate with the Gov-
ernment in such matters.

Mr. Deputy-Speaker: I would not
take this responsibility on myself. 1
would leave it to the House. If it is
prepared to accept that, certainly we
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can take it up. I can only assure
hon. Members this much that because
there would be no time for hon.
Membhers to give any amendments, 1
can waive the notice that is required
and I will not object to any amend-
ment being moved on the account
that it was not given sufficiently in
advance. Is 1t the pleasure of the
House that this may be taken up to-
morrow morning?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: Then we will
take 1t up tomorrow morning.
18,16 hrs,

The Lok Sabha then adjourned Hil
Eleven of the Clock on Tuesday,
April 28, 1959/Vaisakha 8, 1881
(Saka).
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ORAL ANSWERS
QUESTIONS

SQ.
No.
2049.
2060,
2081,

2052,
2053,

2054.
2055,

2087.
2058,

2059,

2061.

2063.
2064.

WRITTE
QUESTION:

S Q
No.

2056
2063,

2065.

2066.
2067,

3070.

2071,
2072,

2073.

TO
Subject

Border raids, .
Cess on the export of
ora. .
mines
rulel
Uranium mill in Blhlr
Weavers’  Co-opera-

tives m Bihar
Collection of arrears of

rent
Displaced persons
Camps 1n Onissa

Dandakaranya Scheme.
Employees’ State In-

hotogra-
phic mutunf oex

Sadar-1-Riyasat and
Kashmsr  Premuer’s
visit to Russia

All weather road con-
necting West Paku-
tan with Galgat,
Violation of air space

m NEFRA

Modernizauon of Cot-
ton Textiles lnd Jute
Mlls

resCue

N AN SWERS TO

Import of art-silk yarn.
Asslu Rulways and
Trading Company
Firing op U N. Obser-

ver team by Pakistan

Rare Blrth Plant,

byment bureau at
Dells University
Kashour . .
Radio  Stanon
Sikkim
Non-Indian
Agencies .
Press Council.
Extension of Indo-
Thbetan Trade Agree-
ment. . .
All-India footwear
Insttute, Agna. .

for

News

U.s.Q.

No.
3534.

Protection to Indus-
tries .
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WRITTEN ANSWERS TO
QUESTIONS—contd.

Corumns

1342157

1342126

13427

13427—29
13420-30

1343031
1343135

13435—37
13437—40

13440—4s
13445—48

1344850

13450—52
13452—54

13455—S7

1345787

13457-58
13458

1345859
13459-60

13460
1346061

13461

13462
13462

13462-63
13463

1346364

UsQ.

No.

3535
3536.

3537
3538.

3539.

3540.
3541,

3542.
3543.

3544
3545.

3546.
3547,
3548.
3549.
3550.
3s51.
3552.

3553.
3554-

355S-

3556.
3557
3s58.
3559
3560.

Subject

Match Industry .
Food output in Pun.
jab. . . .
Radio hsteners

Loans and grants to
Rsjpura Township
Employment Ex-
changes.

, Trumng of Cnﬁlmen

Handloom  Industry,
Bombay State.

Use of Polythylene in
building construction

Off-take of cement
from U.P. Factories

Export of oil secds.

Appointment of auc-
tioneers for Govern-
ment-built  evacuee
properties,
Retrenchment of St-
evedore Labour

Cottage and Small-
scale Industries.

Visit of Sowiet
Experts to India

Import of unmanu-
factured tobacco

Match factory at Deh-
hra Dun

Tea

Technical Training
1n Madras
Dearness allowance

for Port and Dock
Workers

Zonal distribution of
tea areas

Establishment of
pharmaceutical 1n-
dustry, .

International  Trade
Farrs, .

Bmployment Ex-
change 1n UP

Dxport of Ferro-Mln-
genese. .
Bxport and !mrort
Adwvisory Councils,

D. Dmlion of C.P.
W. D.

Im lxuneu for
le and Machi.

CoLusinNg

13464

1346465
13465

13465-66

13466
13467

13467-68
13468

13468
13469

13469
13469-70
13470-71

13472

13472

13473

13473

1347374
13474

1347478
13475
13475

1347576
13476
13477

13477
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WRITTEN ANSWERS TO

QUESTIONS—contd

Use. Subdject
No.
3561, Hindustan = Machine
Lools (P) Lid. .

3563, Effect of Import res-
tricuons  on  indus-
tries an Punjab

3563. Production of art sk
yarn

3564. Bx-soldiers of LN.A. .
3565. Phn pubhcuy n Pun-

3566. leour Oo-openuve
Socieues m Punjad .
3567. Subsidized Industnial
Housing Scheme .
3568, Field Pubhaty Siaff
Usut at Inapnal, N
3569, Conswner price index
aumoers for Imphal,
3570. Masmanaged and closed
163 garuens,
3571. India’s Trade Balance
wiun USA. %, .
3572. Graat of loan to
retugecs of Kahowa
( nipura).
3573. Small Scale lndusmu
3574 Weavers'  Co-opera-
tive Socieues n
Punjb. . . .
3575 Press attaches . .
3576, Himachal Pradesh
Labour Deparuneat .
3577. Permuts for Trade
wiun [ibet. .
3578. Repatnation of Indians
from Malaya . .
i3579. Anculary Uauts for Steel
Plaats  Components
arvuad Jamsaedpur .
’MBREBMID ON THB

The following
lad on the {nole

(1) A copy of Notfication
No. d. O. 754 dated the
11th Apnil, 1959, undu
sub-section (6%
tion § of ihe haenaﬂ
Commodities Act, 195S.

(2) A copy of each of the
following Report under
sub-section (1) of Sec-
von 639 of the Come
puaues Act, 1956.~
(3 Annual Report of the

ational Small Induse

Private

{Dany Dicxst]

CoLuMNS

-

13477-78

13478

13479
13479~80

13480
13430-81
13481
13481-82
13482
13482-8,
13483

13483-54
13484

13484
13435
13488
13486
13486-87

13487
13491-92

PAPERS LAID ON THE
TABLE—contd.

195~-$8, along with the
Audited’ Accounts

1) Annual Report of the
Hindustran Cables Pr-
vate Lmuaned for lh;
yesr 1957 58, a'ong wit]
the Audied Accounts,

(s} Annua. Report of the
export Inisks Insurance
Corporation ~ fPr vate
Limied for the per od
from the 3o0th july,
1957 to the 30th Sep-
tember, 1958, along
with  the  Audited

Q) A oopy of the Annual
Report of the Nat onal
Producttvi y  Council
for the year 1958-59.,

/4) A copy of the Audited
Accounts of the Lmp-
loyecs’ State Insurance
Corporation for the
year 1957-58 under
Sectron 36 of the Emp-
loyees’ State Insurance
Act, 1948

OPINIONS ON  BILL~
LAID ON THB TABLE .,

Sardar Amar Singh Sa:gal

laid on the lable a copy
of Paper No. 1 vcomtain-
ing opinions on the Sikh
Gurdwaras Bill which was
arculaied for the purpose
of ebioyting opinio thereon
by the 3oth July, 1959

MESSAGE FROM RAJYA
SABHA ., .

Secretary reported a message

from Rajya Sabha that
Raiya Sabha had no
recommendations to make
to Lok Sabha in regard
to the Apptupriae

tion (No.2) Budl, 1949
pamd by Lok Sabhs on
the aoth Apnil, 1959.

STATEMENT RE: DB-
MAND FOR SUPPLE-

MENTARY GRANTS
(RAILWAYS) FOR 1959-60
The Mnster of Raiways

(Shrt m{mwm Ram)
shbowing Su.:ﬁ.
t .
:::wy Demands pf
Dodaes (Ramar) " o
R
195p-60

13670

CoLumns

13452

13492

13492
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CoLuvmns Cconvs
REPORT OF ESTIMATES MOTION RE. REPORT O!
COMMITTEE PRBESEN- THR OOM.MISSION’ER
{ Report was bre. 140 CASTES AND “SCHE.
Fifty-rhird Report was pre- DULED TRIBES ADOF-
TED . . . 13509130064
Further dimmiononcbeko-
RBPORT OF PUBLIC
ACCOUNTS COMMIT- g’tm‘ i ommiencnce
TEE PRESENTED 13493 Sheduled Trbe
Fitteenth Report wa» pre- fonhe 1957-$8 cone
sented, cludad."ﬂ'lr‘hz sx;’xostm was
adop.ed
TATBMBNT‘BY PRIME
MINISTER . 13493—13804 AGENDA FOR TUESDAY,
APRIL 28, 1959/VAISA-
The anfnl hli'llmhlxw (Sl:ine KHA 8, 1881 (Saka)—
l"wl::‘t.:mcnt © ,‘e'}u'ﬂ.' Consideration of the Reserve
Tibet and his ‘nu“ wit Bnnk‘ of India (Amnnd-
Dalar Lama. ment Bill, consideration
l‘und adoption of the Reso-
non re. Recommenda-
BILLS INTRODUCED . 13504 tions of Railway Conven-

(r) The Reserve Bank of
India (A.mendmcn:) Bill,

(3) The Road Transport
Corporation (Amendment)

B

uon Commmce and dis-

the

Repon of lndmn Dele-

gutnon to 41st (Mantime)

ession of Internaijonal
ur Conference,





